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The Lok Sahha met at Eleven
of the Clock

{Mr. SPEAKIR in the Chairl

MLMBER SWORN

SHR] K. BALATHANDAYUTHAM
(Coimbatore)

[T —

ORAL ANSWLRS TO QUESLIONS

A. L T. U, C. demand to improve
Industrial Relations

*67. DR, RANEN SEN : Wil
the Minister of LABOUR, EMPLOYMENT
AND REHABILITATION be pleased to
state

{a) whether the All-lndia Trade Union
Congress has demanded disbandment of the
Indian Labour Conference and sctting up
of a body with high Level representative
of all the Trade Union Centres, Employees’
Federations and Employecs' Organisations
to work out a new basis for industrial rela-
tions in the country ; and

(b) if sp, Government's reaction thereto ?

THE MINISTER OF LABOUR, EM-
PLOYMENT AND REHABILITATION
{SHRI R. K. KHADILKAR) : (@) No, Sir.

(b) Does not arise.

DR. RANEN SEN : Is it known to the
Government that most of the central trade
union organisations are sképtical of the
National Labour Commission’s recommenda-
tions and that the AITUC in particular has
written to the ‘Government that (he

2

rccommendation on the National Labour
Confercnce, namely, setting up of tribunals
etc. is a time killing device, that the so-
called consensus evolved through the Indian
Labour Conference, the triparties bodies, are
standing obstacles to the working class
movement and only helps the employers
und that the AITUC instead demanded
promotion by the Government of bipartite
negotiations between the employers and the
employees such s steel agreement, life in-
surance corporation employees agreement,
etc. and reorganjse the Indian Labour Confo-
rence in the best method possible to make
it useful ? If so, what is the Government’s
reaction to that ?

MR. SPEAKFR : The question should
elicit information, not pass on information to
the Minister.

DR. RANEN SEN : I am asking whether
the Government is aware of this or not,

SHRI R. K. KHADILKAR : We have
not received any communication from the
AITUC demanding the disbandment of tho
Indian Labour Conference and setting up a
body with high level representatives of all
the trade unions, The hon, Member referred
to some sort of a communication. The
Labour Conference is & tripartite body.
Though at one stage in 1969 Mr. Dange,
theirleader in the AITUC, dissociated himself
from the conference, since then AITUC has
participated on some committees. The main
question you have posed is whether in view
of the recommendations of the Nafional
Labour Commissioa it would not be desirable
to make consultations more broadbased,
I wounld like to point out to the hon,
Member that we are in constant touch with
the labour leaders abart from/the All-India
Trade Union Congress and other all-India
organisations, We would like w0 consult them

and prepars the ground. As the President
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himself has been pleased to say in his
Address :

“consult Jeaders of trade unions and
managements in order to evolve sound
industrial relations and to secure in-
creased productivity consistent with a
fair deal for labour. Improve-
ment m ndustrial relations 1s as
vital as capital and technology for
increasing output,”

‘Therefors, I would hke to assure the hon.
Member that to achieve this objective, we
will certainly take early steps to nvite not
only the all-India bodies but leaders of other
ndependent trade umons as well as trade
union centres, and after preparing the
ground, sometime in the month of May,
would certainly have a sort of formal con-
ference where all the issues raised by the
hon. Member could be discussed.

But our mam object is,—I would hke to
assure the hon member, and I think he
shares that objective— that we want to en-
sure better industrial relations and »ndustnal
peace so that the broad social objective
before us could be achieved with full partici-
pation of all parties concerned.

DR. RANEN SEN : Just now, the hon.
Mminter said that the Government of India
would try to broaden the basis on the
recommendations of the National Labour
Commussion. {f that 1s the objective of the
Government of India, may | know whether
there would be a special consultation, speci-
ally on the basis of the recommendations
of the National Labour Commission whose
recommendations mostly have been rejecied
by other trade unmion bodies, not only the
Al-lndia Trade Umion Congress but the
other federations of bank employeees, insu-
ance employess, defence employees etc, ?

SHRI R, K. KHADILKAR: As I said ear-
lier at this meeting, where representatives of
all the trade unions as well as representatives
of the All-India bodies, not only the three
but the breakaway new faction of the CPM-
C.1.TU. as they call st—will gather, all
these matters will be discussed there with a
view to bringing about a certain consensus
so that we could later on, when ws meet 1
the annual Iabour conferencs, find it vseful
afid we will achieve some resuita,
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SHRI A N, VIDYALANCAR : What steps
do the Government want to take to make the
decrsions of the Indian Labour Conference
effective and put them mto practice, because
so far, many of the docisions have not been
put 1nto practice ?

SHRI R K. KHADILKAR: Ail these steps
that are taken, are taken on the basis of
the consensus in these tripartite organisa-
tions So far as we could see, most of the
decisions were given effect to. 1f the hon.
Member could out to me and particular
point that was raised, accepted in the confer-
ence and not given effcct to, then I will look
nto 1t,

st gew Wy s ¥ g &
AW ¥ A AARG W AAT wqrRAT B
f& sa gfraet §Y wremar W AN 9 wg
AR WIRAA AW AT A AR W
¥ qu wT fam A9 FAT ¥@ EEROR ¥
WET AAT wzA & wAfafaar
g &1 fa=re awwre @l § 1 3T,
al #3971 oY WG IARY €@ Qg #Y
THAT 3N

SHRI R K KHADILKAR : The National
Labour Commussion had something to say
on this pomt. They have recommended as
follows* the representation at the tripartite
should be restricted as the first step to those
central organisations only which have a
membership of at least 10 per cent of the
unionised labour i the country,

“There should be a review every year
to accord representation to organi-
sations on this basis.”

Keeping this broad criterion in view, cer-
tanly this point will be considered if the
organisation to which the hon. member
referred fits into this category.

SHRI S. M. BANERJEE ; May 1 know
whether the hon. Minister has gone through
the varions recommaetdstions of the National
Labour Commission and whether ose of the
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rocommendations, which is most reactionary
is that strikes in public undertakings and
esscntial services should be banned ? The
hon. Minister knows that whenever there
has been a ban on any strike, there have
been more strikes. That s the history of
other countrics. Is he aware that all the
trade union organisations belonging to de-
fence, railways, etc, have ail resented the
recommendation ? if so, what 1s the reaction
of the Government to this most reactionary
recommendation ? Will Government reject
thus particular recommendation lock stock
and barrel ?

SHRI R K KHADILKAR : This 1s one
of the reccommendations and he 1s aware
that Government has not acted on that basis,
It is not a question of banmng strikes,
Government’s eftort s to create conditions
building by better relationship with the
empolyecs so that strikes, though not banned,
will not take place, That 1s the objective.

SHRI 8§ R. DAMANI : it is a fact that
better labour relations arc very essential for
the country, specially for a developing
couniry. But may 1 know whether impor-
tance will be given to production along with
wages or not, so that the inflationary
rend may be checked? At present there
18 great uncertianty about the labour
because of strikes. May 1 know whether
wages will be linked with production and
whether wages will be revised once a year,
so that loss of production is avoided ?

SHRI R, K. KHADILKAR : So far as
the suggestion that there should be emphasis
on productivity is concerned, every effort is
being made to emphasis this aspect while
setiting disputes or 1n discussions with labour
leaders that if we want to build our econo-
my and achieve our social objectives, they
should also cooperate. But this aspect of pro-
ductivity and incentive will be a part of the
general policy, and I do not think labour
leaders will disagree with this, Regarding
annual revision of wages, it is very difficult
Just to acoept this proposition hke that.

SHRI C, M. STEPHEN : Emerging out
of the answer of the minister, I want a clar;-
fration, He said that Government are think-
ing of convening a conference of certain
organisations and after that they may think
of some other forum. May 1 know whether
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any particular forum by way of replacement
of the present Indian Labour Conference and
Standing Labour Commuttee ?

SHRI R K. KHADILKAR : The present
tripartite machinery and the All India
Labour Conference are to remain. But there
was a suggestion that in view of the changed
context of the situation it should be made
more broad-based. I suggested in reply to
that, keeping in view the present context of
the situation, after nformal discussion
with the trade union leaders, not only of
All-India organisations but also of other
we are considering the convening of a
conference with a view to strengthening the
forces of labour so that they will be more
willing partners in our national objective and
thereby we can ensure peace and better
industrial relations.

P.opagation of Nationalist Ideas over A.LR.

*68 SHRI R P. ULAGANAMBI : Will
the Mimster of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether Government have recieved
any representation about providing
opportumity to propagate rationalist 1deas
over All India Radio; and

(b) 1f so, Government’s reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : (a) No Sir, However; one of
the objectives of various AIR's programmes
has always been to promote a secular
outlook, scienuific temper and rational
approach to problems.

(b) Does not arise.

SHRI R P. ULAGANAMB{ : In a
country like ours, where the hiteracy rate is
very low and the hold of bhnd follow-
ing of a bygone tradition j8 enormous, we
should inculcate in the minds of the people
the spirit of mnquiry and rational approach
to all the problems, Unless supersition is
fought and obscurantism is removed, it is
very difficult to have scientific thinking and
scientific outlook, Will the goverament con-
sider allocation of some time in the All

Govenment costemplates the institution of India Radio for the propagation of rational
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approach and scientific method in solving
the problems of the country ?

SHRIMATI NANDIN! SATPATHY :
That is what I said in my reply. While the
AIR is planning #ss programme this
aspect is always kept m mind and the
programmes are planned in such a way

SHRI R, P. ULAGANAMBI : Now the
All India Radio 1s allocating time generously
for various items hke Katha XKalakshepa,
discourses of puranic stories and shastras,
which justify the caste system and untouch-
ability of the Hindu Society. Wil the All
India Radio allocate some time to counter
all this type of propaganda ?

SHRIMATI NANDINI SATPATHY :
1 do not think the puranic stories which are
broadcast from the All India Radio on chil-
dren’s programme or any other programme
go against the secular 1deals of our country

SHRI P, R DAS MUNSI : May I know
whether there is any specific proposal to pro~
pagote nationalist ideas and nationalist pro-
grammes among the youth, parucularly in the
Yuva Vam, which 1s meant for the students
in schools, colleges and universities ?

SHRIMATI NANDINI SATPATHY :
Yes, Sir. The Yuva Vani programme 1s
mainly meant for them In every programme
of the All India Radio, inclvding those
which cater to the youth and students of
the country, this 13 included.

SHRI G. VISWANATHAN : The Minister
is as vague as possible in her reply, 1 want
to know specifically whether any time has
already been allocated by the All India
Radio, and if not, whether they are gomng to
allocate in the future, for the propagation of
rationalist ideas ?

SHRIMATI NANDINI SATPATHY :
The whole programme of the All India
Radio is based on rationalist ideas. The
programme for farmers, the family planning
programmes, all thete programmes are based
on rationahst ideas, I think the government
is not ireational,
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SHRI PROBODH CHANDRA : In the
year 1964 at the Education Ministers® Confe-
rence there was a suggestion that the All
India Radio should broadcast at the begin-
ning of the school programme the national
anthem or some such other song which cre-
ates a sense of nationalism among students,
Will the hon. Minister be able to tell if that
proposal 18 receiving any consideration of
the Government or has that been given up”

SHRIMATI NANDINI SATPATHY :
At this moment I do not have the infor-
mation about this particular matter,

SHRI B S BHAURA * In the name of
religion AIR 1s always preaching communa-
lsm What steps are bemg™taken by the
Government to stop such programmes ?

SHRIMATI NANDINI SATPATHY -
This 1s not at all correct In the name
of religion AIR 13 not at all preaching
communalism, I want to mention here that
AIR 1s also not having any sort of religious
programmes.

MR. SPEAKER : Next question, Shn
Baner)ee.

SHRI CHINTAMANI PANIGRAHI :
May I request that question No. 79 may
also be taken up alog with this ?

MR. SPEAKER : Are they identical ?

SHRI CHINTAMANI PANIGRAHI :
Yes, they aro identical,

MR. SPEAKER : I think there is a bit
of difference. That is different.

Expert Committee on unemployment

*69. SHRIS. M BANERJEE : Wil the
Minister of LABOUR, EMPLOYMENT
AND REHABILITATION be pleased to
state :

(a} whether the Commities appointed to
suggest ways and means of yemoving unem-
ployment has started funciioning; and
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(b) whether this Committee is likely to
submit any interim report; if so, when?

THE MINISTER OF LABOUR, FM-
PLOYMENT AND REHABILITATION
(SHRI R. K. KHADILKAR) : (a) Yes.

(b) It will be for the Committee to con-
sider these aspects in due course.

SHRI S M. BANERIJEE: I am happy that
a committee has been appointed but a com~
mittee takes a long time specially because
when 1t 1s an expert committee experts do
take more timo. In the meantime what are
the longterm and specially short-term progra-
mmes to give some interim relief to the lakhs
of underemployed persons? Is there any pro-
gramme for the nterim period before the
submussion of the report ?

SHRI R. K. KHADILKAR : The observa-
tion that it 1s an expert committee 1S not cor-
rect and is not borne out if he were to see
the names. For instance, Shri  Jyotirmoy
Bosu 1s one of the members. By what cate-
gory will you call him an expert? I know, he
has trade union experience and background.

Regarding the second part of the question,
I would like to say that pending the report
of the committee Government are already
undertaking specific programmes to deal
with this problem of unemployment. As a
part of this attempt a crash scheme for rural
employment, which is to be implemented
from the commencement of this year, will
form the nucleus of the programme for the
expansion of employment. This programme
will be linked to schemes for arising the pro-
ductivity of the soil. These schemes are de-
signed to improve the conditions of small but
potentially viable farmers, sub-marginal far-
mers, agricuitural labour and dry farming
and Chronically droughi -affecied areas, The
construction and renovation of minor irriga-
tion sources and the provision of basic ame-
nities, such as, drinking water and link-
roads, are to form part of this programme.
These are the programmes whereby new
emloyment opportunities will be created. No
relief, as he says, is being contemplated be-
cause these programmes have been given
effect to,
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SHR1 JYOTIRMOY BOSU : Sir,
name has been mentioned.

my

MR. SPEAKER: It was a casual mention,
That does not attract any supplementary,

SHRI JYOTIRMOY BASU: It is on
wrong information that the hon. Minister
said that. This shows how ignorant the
Minister is,

SHRI §. M., BANERJEE : He is not

an expert.

There was suggestion, which was virtually
accepted by the hon. Prime Minister for
favourable consideration, that there should
be a land army to combat unemployment
among the uneducated persons. [ want to
know what has happened to that, whether
there 1s gomng to be a land army n which
these people will be employed and whether
this problem 13 going to be fought on a war
footing.

SHRI R K. KHADILKAR : By whatever
name you call these efforts and whether
there 1s going to be an army or not, 1n broad
outline certain schemes have been placed
before this House. The Finance Minister n
his speech while introducing the Budget has
also given same information about the pro-
gramme and same specific sums have been
allocated for the purpose. I am sure, the hon.
Member will try to understand the implica-
tions of 1t and see, even if there 1s no name
of land army, that it will create a new enthu-
siasm, a new climate, in the rura] areas so
that the people will voluntarily come foward
to implement these schemes.

MR SPEAKER : May I request that the
Mmisters should also be very brief in their
rephe; ? .

SHRI TRIDIB CHOUDHOURI :
This Committee has been appointed to
suggest ways and means of removing
unemployment, Unemployment is a patent
fact. But the standing scandal is that
neither the planning Commission nor aay
other expert body except perhaps the loquiry
undertaken by Prof, Dantewala has made
any asssssment of the actual back-log of
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unemployment, under-employment and all
thess things. May I know whether this Com-
~mittee will have to start its work without
any such asscasment before them or whether
this Committee will undertake such assess-
ment and, if so, whether it is included in
its terms of reference?

SHRI R. K, KHADILKAR : In fact, it
is clear from the recommendations that the
Danetwala Committee tried to lay down
certain  criteria to determine upemploy-
ment. What we call unemployment
is in a vague manner. He wanted to
give a specific meaning to it and
ascertain what is the total unemployment in
the country, categorisation and all that.
From the terms of this Committee, it is very
clear that this is not the object of this Com-
mittee which has been sst up under the
Chairmanship of Mr. Bhagwati. The cbject is
very clear. The Committee is expected to
review the position. Of course, while review-
ing the position and making recommenda-
tions, they will have to ascertain what is
really the unemployment problem, what is
the present state of affairs and how many
are unemployed in the country because vag-
uely many estimates are given. But keeping
in view the Dantewala Committees’ recomm-
endations, they will make their own assess-
ment.

SHRI A. P. SHARMA : This Committee,
it appears, has been appointed to suggest ways
and means of solving the problem of unem-
ployment. May I know from the Government
whether the Government is in a position to
say what is the exact size of the problem of
unemployment, how many people were unem-
ployed in the country till the Committee was
appointed and whether the Committee has
been asked to suggest ways and means to
find out employmeat for those who are
unemployed, whether they are educated or
uneducated.

SHRI R. K. KHADILKAR: As I stated
earlier, to give oxact figures keeping in view
certain criteria that have been placed before us
by the Dantewala Committee is very difficult
at the present juncture. There are various
estimates. Some go to the length of even
20 millions and more. But the main purpnse
of the Committee is in regard to those who
are job-seckers, whother they are educated
oF upeduated, whether they are in urbao or
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in rural areas, and they will have to recom-
mend some measures by which this back-
log of unemployment as well as growing
unemployment could be lessened.

SHRI A. P. SHARMA: I wanted to know
whether the Government are in possession
of the facts as to how many persons were
unemployed at the time the Committee was
appointed. That was my guestion.

MR. SPEAKER: Unfortunately, he is
not in a position to tell,

SHRI A. K. M. ISHAQUE : Will the
hon. Minister kindly say whether the Mar-
xist-Communist Parly in West Bengal was
responsible for more people being thrown out
of employment ?

SHRI R. K. KHADILKAR : I am sorry
this question does not arise out of the pre-
sent question.

MR. SPIAKIR : He is a new Member.,
I am sorry. I hive to pass on to the
next question. If we go on Jike this, we
can do only two or three questions a day.
We cannot finish the list.

SHRI JYOTIRMOY BOSU : DPlease
allow us more supplementaries, Sir, because
it was based on my resolution,

MR. SPEAKER : Nobody doubts it.

Rise in price of Sugar

*70. SHRI S. L. SAKSENA : Will
the Minister of FOOD AND AGRi-
CULTURE be pleased to state the reasons for
sudden rise in the price of sugar without any
ostensible reason for it, particularly when
the price of sugarcane has not been increased
at all ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND AGRICUL-
TURE (SHR1 ANNASAHIB P. SHINDR) :
There has been no increase in the prices of
levy sugar. Prices of free sale sugar had
fallen in the months of January and
February 1971, due to less offtake of sugar
in these months but these prices have risen
lightly in March 197{, A possibie reason
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for the rise may be the increased demand for
Sugar due to the onset of the summer,
However, sixty percent of sugaris distributed
through controlled channals at fixed prices;
and adequate stocks of sugar are available to
correct the price trend of free sale sugar
through the mechanism of monthly releases.

SHRI S. L. SAKSENA : Is it not a fact
that the prico of sugar in U.P. for the last
two months is Rs. 150 per quintal in the
retail market ?

SHRI ANNASAHIB P. SHINDE: I would
like the hon. Member to appreciate the fact
that even the prices which are higher are
lower than the prices of levy sugar in Delhi,
Calcutta and Madras. So, though there is a
rise during the last two months, the free
sugar prices were lower than the levy prices.

AN HON. MEMBER : Will the hon-
Minister pleaso tell us whether it is a fact...

MR. SPEAKER : That is not the way of
calling my attention. I am not allowing.
The hon, member who put the question can
ask one more supplementary.

SHRI S. L. SAKSENA : What steps is
the minister going to take to arrest the rise
in prices ?

SHRI ANNASAHIB P. SHINDE : I have
already indicated in my reply that the stock
position of sugar in the country is so com-
fortable that even if there is any marginal in-
crease in the price, the Government will see
to it that more sugar is releasod in the mar-
ket and prices are maintaind at a fairly
reasonable level.

SHRI HARI KISHORE SINGH : Is the
hon. Minister aware of the fact that whenever
the marriage season commences, especially
in rural areas, sugar prices go up and secon-
dly, whether it is a fact that whenever there
is more demand, especially, during summer,
the release of the quota of 60% free sugar is
delayed or the proper gquantum of sugar is
not released ?

This is our experience in the rural side,
especially, in Bihar that whenever the marri-
age season commences, the sugar prices go

up-
SHRI ANNASAHIB P. SHINDE : I can
assuro the hon. Member that during the
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coming marriage season we will sce that mero
quantities of sugar are released and even
this was done last year. So, the hon. Mem-
ber need not have any apprehension in this
regard.

o WER ATMAY ¥ : &7 GG
Hot AAT T AN Y gar &N fi§ 1y

w1 @Y TR O &7 fesdlogaa &t qfew
favzq & Aex 53w WY gAT Re & v

forer &2 a1 wex w39 ® wgras ¥ g
faarsr @@ qfew foezw & wror a3
wfearf dar ) @ & st T wiew g
qrede I § |

SHRI ANNASAHIB P. SHINDE : There
is no pooling system as such but there is one
difficulty which | should explain to the hon.
Member and the hon. house that the levy
prices of sugar vary from zone to zone and
for instance, thoy are the lowest in Maha-
rashtra about Rs. 117.50 excluding excise
duty and in Madhya Pradesh, the price is
Rs. 157. That means a very high range, the
difference being Rs. 40. That is because
the cost of production is more. The cost
structure is evolved by the Tariff commis-
sion and since the sugar prices depend upon
the sugar content and the sugar recovery
and the duration of the season, naturally
there is a variation in the price structure of
sugar from zone (0 zone. ‘

SHRI M. RAM GOPAL REDDY : I
am the President of a cooperative sugar fac-
tory. I want to plead the other way.
Recently the Government has accepted the
wage Board recommendations and that is
having additional burdens on the sugar fac-
tories I want to know this : Is there any
formula before the Government to ses that
the wage increase is reflected in the sugar
price ?

SHRI ANNASAHIB P. SHINDB : Pirst
of all, I would say, let the sugar factories
accept the Wage Board Award and then we
will see.

SHRI JYOTIRMOY BOSU : What is
the cont of production of sugar in the fac-
tories in the States of U. P., Mahamshtra,
Andhra and Assam respectively ?

SHRI PILLOO MODY : And Bangia
Desh .
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MR. SPEAKER : It is not as simple as
that.

SHRI JYOTIRMOY BOSU: He is
ready to answer.

SHRI ANNASAHIB P. SHINDE : The
Tariff Commission report was laid on the
Table of the House. The hon. Member
has not cared to sce it.

SHRI JYOTIRMOY BOSU : You can
say what it is............

SHRI KALYANASUNDARAM : May
I know whether the Minister is aware that
there is difference of at least Rs. 1,000 per
every tonne of sugar, The production cost
comes to only Rs. 900 and the price fixed
oven by Government is above Rs. 1800 per
tonne. Does the Government feel that this
margin is necessary for the millowners ?

SHRI ANNASAHIB P, SHINDE : 1do
not know on what basis the hon. Member is
drawing his conclusions. The present price
structure of sugar is based on the cost of
sugarcane, raw material, manufacturing cost,
plus return of Rs, 10.50 per quintal. That
is broadly the recommendation of the Tariff
commission. So, in India the price of sugar.
cane, the raw material, relatively being
higher, [ don’t think it is possible to do that,

A-LR. News Bulletin regarding Opening of
Karokoram Highway

*71, DR. KARNI SINGH : Will the
Minister INFORMATION AND BROAD-
CASTING be pleased to state :

{a) whether the All India Radio in its
8.15 A.M. news bulletin on i6th February,
1971 had said :

“The Karokoram Highway linking
QGilgit and Hunza in North West
Pakistan with China is being spen
to traffic today by the Pak Chief of
Army Staff, General Abdul Hamid
Khan"; and

() if s0, the reason for conceding Gil-
to Pakistan and for describing
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Tibet as China and not as Tibet region of
China ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMAT! NANDINI{
SATPATHY) : (a) Yes, Sir.

(b) The reference to Gilgit end Hunza
as being part of North West Pakistan, ins.
tead of Pakistan occupied Kashmir, was a
mistake. The official concerned has
been cautioned to be careful in future. The
new road links Gilgit and Hunza in Pakis-
tan-occupied Kashmir with Sinkian in China
and not directly with Tibet.

DR. KARNI SINGH: Pakistan has illeg-
ally occupicd Gilgit and ceded it to China.
But this broadcast over All India Radio has
vertually accepted their claim  over Gilgit,
and Pukistan’s 11ght to cede it to China, and
we no longer accept the autonomy of Tibet.
May I know whether any machinery exists
in AlR to Check and re-check the broadcasts
to ensure that Indian territorics are not lost
by such broadcasis made through AIR?

SHRIMATI NANDINI SATPATHY: I
have said, it is a very unfortunate mistake,
The story was done in a hurry. Of course,
already adequate arrangements enist there to
ensure the factual Correctness of the news
broadcasts but unfortupately this was done
in a hurry and this mistake was committed.
As 1 have said, we have taken enough pre-
cautions to see that this sort of mistake does
not occur again. We have decided to sec
that such stories should be checked by the

Director and Joint Director-~that means the”

evil of 1esponsibilty has been raised.

DR, KARNI SINGH : Are those perso-
nnel involved in this broadcast experienced
personnel or were they new ?

SHRIMATI NANDINI SATPATHY :
They are experienced, no doubt, They are
experienced persons. As [ said, this is an
unfortunate mistake. It was a mistake. As
the story was done in a hurry this mistake
was committed, : :

Oral Answers 16:
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Monopolies in Nowspap.rs indastry

*72. SHRI ANANTRAO PATIL : Will
tha Mimster of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether due to restrictive practices
by the big newspapers belonging to Chains
and groups, small and medium ncwspapers
are facing great hardships; and

{b) whether Government contemplate to
constitute an Inquiry commussion to make
inquiries into Monopolies in Newspaper
Industry ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : (a) In some areas, some
small and medium newspapers may be
facing hardship due to unequal competition
from some big newspapers, Government
have, therefore, been following a policy
calculated to foster the growth of small and
medium newspapers, in the matter of all-
ocation of nzwsprint import 1n the matter of
allocation of newsprint, printing machinery
and 1ssue of Government adveruisements.

{b) A depirinintal study of the owner
ship paitera of the conpinies publishing
newspapers his been instituted by the
Department of Company Affairs,

SHRI ANANTRAO PATIL : Sir, you
were yourself a reputed journalist for some
years, and you know the plight of the small
and medium language newspapers in this
country. The monopolistic tendencies im
the press industry have gone on increasing
and the big newspapcrs beloaging to the
big busmess-houses are trying 1o stiangulate
the small and medium newspapers by therr
nefarious practices, May 1 know waat
concrete steps QGovernment contemplate to
take to curb these munopolistic tendencies ?

SHRIMATI NANDINI SATPATHY :
1 have said that the Department of Company
Affairs 1s going tato the matter, and as soon
as we get their recommendations, we shall
see what action we have to take about it.
But as far as the smatl and medium nows-
papers aro comoorned, wo have taken soms
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measures such as allocating more newsprint,
more advertisements and giving them all the
foreign exchange they need for importing
printing and composing machinery.

SHRI PILOO MODY : They do not
even reply to the leiters, let alone the
question of giving them facilities,

SHRI ANANTRAO PATIL : By giving
this meagre help to the small newspapers,
we cannot curb the monopolistic tendencies.
May I know from Government whether they
contemplate to introduce price-page schedule
n one form or another and try to levy an
advertisement tax on the ncwspapers on a
slab system ?

SHRIMATI NANDINI SATPATHY :
Regarding the price-page schedule, it is not
possible to have 1t, for according to the
Supreme Court’s decision 1 the Golaknath
case, we cannot now remntroduce 1it. Regard-
g the adverusement tax, we have aiready
sent our opinion (o the Finance Ministry,

SHRI MOHAN DHARIA ; 1s the hon,
Minister aware that the total advertisement
revenue n the country 1s to the tune of
Rs. 35 crores, while the advertisements of
the Government are to the tune of Rs. 34
crores ln these circumstances, if specific tax
15 not levied on the adverusements coming
from private industries, how can Govern-
ment restrict these big monopohstic chains
in the country ? Sccondly, it the Consti-
tution 1s coming i the way, may I know
when Government will think of amending
the Constitution, instead of merely giving
thesc assurances all the while 7

SHRIMATI NANDINL SATPATHY :
All these questions can be re-examined 1n
view of the new situation.

ot gdg Al . wsTa WP, AW
FATeAR § # gAT AT ¥ HAT ARZAY
g i o3 Ty garare o1 §, (A% ary-
7 faxreg g7 " ) AR e fay
g & X amnifar W @y §
wafy aresfasar ag § 5 ¥ wEaw
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SHRIMATI NANDINI SATPATHY :
This question does not arise out of the main
question. But it 1s not a fact that adver-
tisements are stopped without carefully
examining the details of objectionable
writings i the newspapers.

MR SPEAKER : Next question, No 73
Raja Kulkarn1 Is he a Raja or 18 it just
& name.

SHRI RAJA KULKARNI : Just a name
only.

SHRI MURASOLI MARAN: May I
ask a question on the previous question,

AN HON MEMSER . He 13 a journa-
list. He may be allowed Mr, Speaker
hoe 1s a lttle late. I allow him this
time But it should not be treated asa
precedent Most of the members are new
and | hope by the time they get used to the
procedure, 1t will be all right,

SHRI MURASOLI MARAN . The plea
that the Constitution 1s standing 1n the way
of curbing monopolistic trends in news-
papers 1s a false one. Article 269 clearly
empowers the Central Government to tax
advertisement revenue of newspapers and
give a share to the States also The Fifth
Finanwe Commuission also recommended that
advertissment revenue of big newspapers can
be taxed. Just now the Mimster aiso said
that she has sent her suggestions to the
Finance Ministry. [ want to know the paru-
culars of those suggestions I want to
know whether there 18 a will to put such a
tax, on adverisement, and whether 1t 13 1a
the offing.

SHRIMATI NANDINI SATPATHY :
It 13 not possible for me to give the details
to the hon, member.

Model Rules for Recruliment and
Promotion in Public Sector
Undertakings

*73. SHRI RAJAKULKANI: Will
the Mutister of LABOUR, EMPLOYMENT
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AND REHABILITATION be pleased to
state:

(a) the progress made by his Minstry
m formulating and implementing model
rules for recruitment, promotion and trans-
fer of employees in all public sector under-
takings belonging to the Central Govern-
ment ;

(b) whether the representatives of
recognised Unions have been associated 1o
such formulation and i1mplementation of the
model rujes , and

(¢) if not, whether Government propose
to consider the convening of a joint meeting
of representatives of Unions and manage-
ment 1n the public sector undertakings ?

THE MINISTER OF LABOUR, EM-
PLOYMENT AND REHABILITATION
(SHRI R K KHADILKAR) (a) A Sub-
Commuttee scl up at a mecting of the Heads
of Public Sector Undertakings has evolved
a set of Model Principles to be followed
when ordering promouon of industrial
workers 1n  Puhlic Sector Undertakings
These Model Principles have been commu-
nicated to all public sector undertakings for
their guidance

(b) and (¢) Onec of the Model Principles
provides that the drafting of the promotion
procedure or the adaptation of any model
promotion procedure in any public sector
enterprise must be preceded by the full
possible consultations with recongaised trade
unions or service associations, or, 1if there
are no such recognised unions or associa-
tions, with all categories of workers in
genoral

SHRI B X DASCHOWDHURY . What
about recruitment 7 Shri Rajs Kulkarn. Is
there a check to find out which of the public
sector undertakings have introduced and
implemented the model rules formulated for
recruttment and promotion and which have
not ?

SHRIR K. KHADILKAR: It is ex-
pected of them to mmtroduce and foliow
these rules  But 1n practice, oertain devia~
tions bhave taken place, If he poimts out
particular cases, 1 will faquire,
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SHRI RAJA KULKARNI : Is 1t part of
the accopted national policy to give prefe-
rence to persons m the local areas in respect
of non-technical categories of jobs ?

SHRIR. K KHADILKAR : So far as
recruitment and promotion are concerned,
1 would like to make it clear that in the
lower categories of posts, z ¢ unskilled,
semi-skilled, clerical workers and routine
clerks, promotion s to be based on seniority
subject to fitness. This has been accepted.
When a job requires a higher skill or a
different skiil, promotions should be made
on the basis of trade tests, quahfying tests
and sentority-cum-merit, While holding
trade tests, a representative of the recognisoed
umon, techmcally qualified, should be
associated as an observer, wherever possible.
For commercial, munisterial and adminis-
trative jobs, there should be a system of
qualifying tests for promotion to higher
grades For selection posts, the ciiterion
should be mainly merit

SHRI RAJA KULKARNI The answer
given 1s not to my question I asked about
preference boing given to persons m the
locality 1n respect of non-technical categorios
of jobs

SHRI R K KHADIKAR - On that point
also I would hke to clanfy the posi-
tion The public sector undertakings have
been specifically mstructed that recrustment
to posts carrying a basic salary of less than
Rs 500 per month shouid be made only
through the local employment exchange.
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¥ wrAr wigar #fe gw owEe A A
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SHRI R, K KHADILKAR: So far as
the trade unions are concerned, if they are
going to favour a particular man because
he 1s a member of the union, I think they
are failing 1n their duty,

MR SPEAKER : Kindly say yes or no.

SHRI R K. KHADILKAR . So far as
the other part 1s conceraed, offiicers favouring
that also should not happen. If 1t happens
we have to stop 1it.

SHRI DAM ODAR PANDEY: The hon.
Minister has just stated that he has sent
some model rules to the public sector under-
takings, but there are cerlain public sector
undertakings which are not at all following
these rules. He has stated that m the mat-
ter of promotion and recruitment theso
rules are being implemented. May I know
what check there s at the Government level
to ensure that the public sector undertakings
which have been given these instructions
follow them ?

SHRI R K KHADILKAR : The Bureau
of Public enterprises 1s lo>king after this.
whether principles are implementud or not,
If there 1s a lapse on the part of a particular
undertaking, certaixly the responsible
Department takes note of it.

SHRI SHYAMNANDAN MISHRA :
May 1 kaow whether the policies with regard
to the personnel are centralised, and if so
what 18 the agency for this and where 18 1t
focated ?

SHRI R K KHADILKAR : That does
not arise out of the present question  Even
then the question 18 concerning what
principles or rules are followed I8 the
hon. Member wants to know whether there
18 a centrabsed body like the UPSC for
recruitment, to my knowledge there 15 ao
such body.
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MR. SPEAKER : Next Question,

SHRI B. K. DASCHODHURY : May
1 put one supplementary ?

MR. SPEAKER : We cannot oter all
the Questions if we put so many supplemen-
tarjes, I am hot going to allow 1n future
more than two or three supplementaries.
Qthers are waiting to put their Questions.

Rehabilitation of Chandigarh Oustees

*75. SHRI A N VIDYALANKAR
Will the Mimister of LABOUR, EMPLOY-
MENT AND REHABILITATION be pleased
to state :

(a) the number of the oustees, whose
fands have so far been acquired for buildings
Chandigarh.

(b) whether the Chandigarh Admunis-
tratson has taken any positive steps 1o secure
proper and sustable re-settlement of the
oustees, if so, the number of oustees bene-
filed by the scheme ; and

(c) whether assurance was given to the
oustees that flats in the Chandigarh area
will be given to them on concessional rates
if s0, 1he number of oustees who apphed for
the flais, and have not yet been given such
flats ?

THE MINISTER OF LABOUR,
EMPLOYMENT AND REHABILITATION
(SHRI R K KHADILKAR) (a) and
(b). According to information given
by the Chandigarh Administration, in
the first phase, upto 1958, land belonging to
2273 persons was acguired under the East
Punab Requisitioning of Immovable
Property Act, 1948, as amended by the
Punjab by the Requisitioning of Immovable
Property Act, 195i, and the ousteos were
settled m 44 villages n the second phase,
afler 1958, land was acquired under the Land
Acquisttion Act, 1894, and, according to
the provisions of this Act, oustees were pard
prevalent market rates alongwith 15% sola-
tium, Figures of oustess under the second
phase are not readily available,
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(c) The Chandigarh Administration has
reported that no such assurance was given.
However, the Chandigarh Admuustration
has under consideration applications from
64 oustees, whose land was acquired after
1 11,1966, for allotment of residential plots
m Chandigarh.
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SHR! R K KHADILKAR 1 would
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SHRI R K KHADILKAR : I cannot
say how the oustees have been settled 1n the
villages. Different places were selected to
rehabititate those who had to leave this area
34 wvillages in tehsil Kara, two m tehsil
Naraingarh, four in Rupar and one 1n Rajpur
1 have no information regarding what further
steps are taken,
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SHRI A. N. VIDYALANKAR : I want
an assurance from the Government that the
oustees would not be forcibly on the street
until some rehabiltation arrangements are
made for them,

SHRI R. K. KHADILKAR : It is
expected of the admimstration to take that
precaution.

Enquiry into Alleged Irregularities in
sale of fertilisers in Andhra
Pradesh

*76, SHRI JYOTIRMOY BOSU : Wil
the Minister of FOOD AND AGRICUL-
TURFE be pleased to state :

(a) whether the investigations conducted
into the alleged irregularity 1n the sale of
fertihisers in Andhra Pradesh, by the CBI,
have been completed , and

(b) 1t so, the findings thereof ?

TIHE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND AGRICUL-
TURE (SHRI ANNASAHIB P. SHINDE) :
(a) The nvestigation 19 sull m progress.

(b) These can be known only after the
investigation 18 completed.

SHRI JYOTIRMOY BOSU : The
fertihser scandal has assumed serious pro-
portion  The present Revenue Minister of
Andhra Pradesh, who was Agriculture
Minister then, created dummy firms of hus
own m Rajahmundry and other places for
distribulion of fertilisers and fictitious balls
of transporiation for feralisers shown as
unloaded in Madras were made,.. (Inferrup-
tions.)

SHRI K. NARAYANA RAO: Ona
pomnt of order.

MR. SPEAKER : NO.

SHRI JYOTIRMOY BOSU : How much
money was shown to have been paid as
transportation charges for these fertilisers ?

SHRI ANNASAHIB P, SHINDE : The
bon. Member bas unanecessarily brought in
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the name of a Minister when the matter is
still under investigation,

SHRI JYOTIRMOY BOSU : I have not
mentjoned any name.

SHHRI ANNASAHIB P. SHINDE : An
offence has been registered under section
120(b) read with section 5(2) aod § (IXd)
of the Prevention of Corruption Act and
about 7000 files had been seized by the
CBI and more than 3,000 transport lotrics
are involved. They have informed us that
1t 1s an enormous task which will take about
six months to complete the verification,

SHRI JYOTIRMOY BOSU : He has
not replied how much has been shown as
transport charges. Anyway, my second
question 18 * has the said Minister been
brought under the purview of the enquiry ?
If not, the reason therefor 7 Wil the
Government also consider the appointment
of a judicial enquiry commission to go into
the matter fully and justly ?

SHR1 ANNASAHIB P. SHINDE : May
1 say, “No.” Because, when there 1s a CBI
investigation, what 1s the sense of asking for
another enquiry to which it has to be again
referred to ?

SHRI JYOTIRMOY BOSU : ¥ asked,
has the Minister been brought under the
purview of this enquiry He does not
reply 1 seek protection. He should reply.

MR SPFAKER . He has replied,

SHRI! JYOTIRMOY BOSU . He has not
Sir. Let hum say what is the position.

MR. SPEAKER: He said that everything
1s under nvestigation.

SHRI JYOTIRMOY BOSU : I efearly
asked a very categorical, specific question,
whether the said Minister has been born
under the purview of the enquiry or aot,
and if not, the reasons therefor,

SHRI ANNASAHIB P. SHINDE : The
CBI enquiry is all-pervading. Whateve:
is involved, 1n the transport of fertilisers
and whoever is involved, it will be eaquirec
into.
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MR. SPEAKER ; We have covered only
about 10 questions. We will have to
increase our speed.

SHORT NOTICE QUESTIONS

Accident to Rajdhani Express between Pradhan
Khunta and Dhanbad Stations
(Eastern Railway)

SNQ. 1. SHRI SHASHI BHUSHAN :
will the Minister of RAILWAYS be
pleased to state :

(a) whether an attempt was made by
certain psrsons to blow up Rajdhani Express
when the train was passing between Pradhan
Khunta and Dhanbad Staticns of the Eastern
Railway ; if so, the details thereof ;

(b) whother the culprits have since been
apprehended and action taken agaiost
them ;

(¢) the damage to railway property and
whether any person was injured in the
accident ; and

(d) the reaction of Government thereto
and what measures they propose to take to
check such incidents in future ?

THE MINISTER OF RAILWAYS (SHRI
K. HANUMANTHAIYA) : (a) Yes Sir, At
about 20.00 hrs. on 26 3.1971 while No. 10t
Rajdhani Express from Howrah to New Delhi,
was on the run between Pradhankhuata and
Dhanbad stations of the Eastern Railway,
there was an explosion the track at KM 267,

(b) Two young men have been arrested.
G. R, P, Dhanbad have registered a case
and investigations are being conducted.

(c) Both the window glass panes of the
engine were shattered. Also, dents, were
caused on the metal portion of the front of
the engine. The driver of the engine received
minor injurios.

(d) The Government are conscious of
their responsibility in this respect and have
taken measures for the prevention of such
incidents a¢ listed in the statement placed
on the Table of the Ssbha. [Placed in
Library See. No. LT-91/11]
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SHRI K. HBANUMANTHAIYA: So far
as the Government is concerned, it has to be
objcctive and we cannot give information on
the basis of inferences, but these two persons
are students and they bear Bengahi names.
Their propensity may give rise to the infere-
nce the hon, member has 1o mnd. But they
have not so for made any statement to this
cffect before the police. Investigations are
proceeding.
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SHRI K. HANUMANTHAIYA: The
hon. member has made a very useful sugges-
tion, That is one of the suggestions that
is being implemented by Government and I
welcome the co-opration of hon. members in
that area so that these incidents may not be
merely the responsibility of the paid servants
of the Government but that of every patrio-
tic citizen of the place.

MR. SPEAKER: Yes. Papers to be laid
on the Table,
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WRITTEN ANSWERS TO QUESTIONS

Ceatral Assistunce to Mysore for
Development of Agriculture

*74, SHRI D, S, AFZALPURKAR: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased 1o state :

(a) whether Government of Mysore
have formulated a Crash Programme for the
development of agriculture;

(b) whether the State Government have
approached the Central Government for
financial assistance in this regard; and

(c) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND AGRICUL-
TURE (SHRI ANNASAHIB P. SHINDE) :
(a) Government of Mysore have not for-
mulated any Crash Programme for agricul-
tural development besides what is already
included in the State’s Fourth Five Year
Plan and the Schemes sponsored by this
Ministry.

(b) and (c). Do not arise.

Equalisation of Exciss Duty on “Free”
and “Levy” bSumr and its Buffer
Stock

*77. SHRI R. R. SINGH DEO: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(8) whether the Indian Sugar Mills
Association had demanded equalisation of
excise duty on ‘‘frec” and “levy” sugar and
the creation of a buffer stock in view of low
recovery of airound increase in the cost of
production; and

(b) if so, the reaction of Government in
this regard and how it has affected the sugar
industry in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND AGRI.
CULTURE ( SHRI ANNASAHIB P.
SHINDE):(a) and (b). Yes, Sir. Government
is ssized of tho matters in question.
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Reserve Bank Study on Rural Employment

*79, SHRI CHINTAMANI PANI-
GRAHI : Wil the Minister of LABOUR,
EMPLOYMENT AND REHABILITATION
be pleased to state |

(a) whether the attention of Goverament
has been driwn to a recent study by the
Reserve Bank to the effect that not much
headway his been made 1n rural employment
in the country;

(b) if so, the rcasons for this ; and

(c) what cffective steps are boing  propo-
sed to overcome this ?

THI MINISTER OF LABOUR, EM-
PLOYMLNT AND  RLHABILITATION

(SHRI R, K KHADILKAR) {a) end
(b). Ths Hunourable Member i8 pro-
bably referring to the Article " Rural

Industries in the Indian Economy" published
in jhe January, 1971 Issue of the Reserve
Bank of India Bulletin. The conclusion that
not much headway has been made 1n regard
10 rural employmcnt 1s not strictly warranied
on the basis of the facts stated n study which
15 confined only to a few selected rutal
industries and does not take into account the
wide spectrum of dev:lopm:mal acuvities
undertaken in the rural areas, Evena large
aumber of other small-scale industries  and
those covered by the rural mmdustries projects
have not been tuken account ot The hmua-
tions of the dita on which this conclusion
1s based have cleatly been admitted 1n App-
endix U to the article. Morcover the part
played by rural industries in the genetation
of employment opportumities 1 tho rural
sector is only a fraction of the total empioy-
ment genarated as a result of various other
deviopment programmes i agriculture and
allied fields which aiso do not seem to find
a place in the study.

(¢) 1n addition to the increasing em-
phasis on small scale industries inciuding

thase under the rural industries projects, a’
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number of special schemes designed for the
benefit of small farmers and agricultural la-
bourers have been taken up with a view reduc-
ing unemployment and underemployment
wn rural areas. These include among others,
schemes for devclopment of small farmers,
dry farming, dary development, aro a deve-
lopment and rural works programme. More
recently a crash programme for rural emp-
loyment, with an outlay of Rs.50 crores for
1971-72, which envisages the employment of
a minimum of 1,000 persons in each district,
his been approved and will be implemaated
forthwith. Impleme:ntation of these specral
schemes would not only enable the weaker
sections of the rural population to partici-
pa e 1n the process of development and share
1n the benefits of economic grawth but will
also lend buoyaacy to the ecanomy thercby
creating Jarger employmenl opportunitics.

The Planning Commission have set up
a high level Central Commuttee for coordi-
nation of rural development and employment
to review the progress of these schemes
periodictlly with a view to ensuring  thar
efficient and prompt excecution.

Implimentation of Recommeadations of
Centiat Goveinment Wage Board for
Engincering in Ovrivea

*30. SHRI D. K. PANDA: Wil the
Minister Of LABOUR, EMPLOYMENT
AND REHABILITATION be pleased to
state .

(a) whether  Government of Orissa
have 1mpelmanted the Government of India’s
nutfication on the recommenda ions of the
Central Wage Board for Engineering
Industries; and

(c) if not, the reasons therefor?

THE MINISTER OF LABOUR,
EMPLOYMLNT AND REHABILITATION
(SHRI R, K. KHADILKAR): (a) and
(b). In pursuance of the Ceatral Govern-
ment’s Resolution on the Wage Board’s
Report, the Government of Orissa
arranged talks between the employers and
workers but no agresmeat could be arrived
at. The State Government thereafter set up
a Committes which made recommendations
after examiniming the various viewpoints,
The recommedations of this Committee have
been acceptod aud notified by the State
Government for implementation by the
concerned interests,
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Mithila Broadcasting Station at
Darbhanga

*82 SHRI BHOGI'NDRA JHA :+ Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state the
practical steps being taken to begin early
execution and completion of the scheme for
the establishment of Mithila Broadcasting
Station at Darbhanga ?

THI MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDIN!
SATPATHY) Land has already been
acquired for the studies and acquisition
proceedings for the land for the transmitter
are ncarng completion  Construction work
will be commenced in the near future
Indents for procurement of eguipment have
been placed  The project 1s likely to be
completed by 1973-74

Sugarcane Arrears Qutstanding against
Sugar Mills In Uttar Pradesh

*83 SHHRIN N PANDLY * Will the
Minister of FOOD AND AGRICULTURE
be pleased to state

(a) whether he 1s awarc that the mill-
owners 1n Uttar Pradesh have not paid the
arrears of the dues to the cane-growers for
the last reason and also for the current
season thus causing considcrable hardship to
the cane-growers ,

(b) the amount outstanding agamnst each
of the sugar mills 1 Uttar Pradesh for the
last and current scasons , and

(c) the steps being taken or proposed to
be taken by Government t_o ensure the early
payment of dues to the cane-growers ?

THE MINISTTR OF STATE IN THE
MINISTRY OF FOOD AND AGRICUL-
TURE (SHRI ANNASAHIB P SHINDE) :
(@) to () A statement 18 Jaid on the Table
of the Sabha [Placed in Library. See No.

LT-92/71 ]
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Principles governing Film Censorship

*36. SHR1 M. RAM GOPAL REDDY ;
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the principles on the basis of which
censorship of fims is done ;

(b) whether these are adequate ; and

{c) if not, the steps Governmeat proppse
1o take to remedy these ?
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : (a) to (c). The principles
for guidance in certifying films for public
exhibition are laid in section SB (1) of the
Cinematograph Act, 1952, which are based
on articie 19 (2) of the Constituion Com-
prehensive directions have beon issued by
the Central Government to the Board of
Film Censors setting out the principles which
shall gusde the Board in sapctioming films
for public exhibition.
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Views of an American Expoert on
Achieving increased Yield
in Agriculture

#88 SHRI DHANDAPANI : Will the
Minister of FOOD AND AGRICULTURE

be pleased to state :

(a) whether the President of New York
Agricultural  Development  Council, Dr.
Arthur Mosher, has suggested that farm
yields n India could register dramatic
changes if planning for agricultural growth
could be more effectively applied to improve
the alternative to farmers ;

(b) if so, the reaction of Government on
his suggestion ; and

(¢) the other suggestions made by Dr.
Mosher ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND AGRICUL-
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TURE (SHRI ANNASAHIB P, SHINDE) :
(1) Dr. Arthur Mosher delivered the Third
Lai Bahadur Memorial Lecture at the 1LA.R.L.,
New Delhi on “Modernisation of Agricul-
ture”. He stressed the need to organize
snd plan comprehensively to create a
modern agriculture which can contribute to
rapid growth.

(b) The suggestions made by Dr. Mosher
have been taken note of. 1In fact, many of
the elements stressed by him already form
“part of our agriculture development plan,

(¢) The other suggestions made by him
are i—

(i) Toplan ‘Area’ rather than ‘Crop’
approach ;

(ii) to ensure high quality agricultural

vesearch ;

to streamline
inputs ;

(iii) supply of farm

(iv)

to give proper attention to farmers,
incentives and agricultural prices ;

to develop agricultural land through
irrigation etc.;

(\)

(vi) to make arrangements for cducating
and training agricultural man-

power ; and

to initiate agricultural {develop-
ment potential of an area,

(vii)

Defects in RS-09 Tractors

*30 SHRI K. SURYANARAYANA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Govenment have received
several representations complaining
that tractors of G, D. R. model RS-09
purchased by the farmers through the Agro-
Industries Corporations of varipus States
have been found defective mechnically, or
otherwise, and several farmers have returned
the said tractors to Agro-Industries Cor-
porations of various States ;

(b) if s0, the names of the State Govern-
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ments associations and individual farmers ;
and

(c) the particulars of the complaints
made by them and the action taken by
Government, if any 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND AGRICUL.-
TURE (SHRI ANNASARIB P. SHINDE) :
() to (¢). The complaints generally reported
related to electrical system including mas-
ter switch, screw elastic cap of glow plug
tester, starting system, the engine, the clutch
leakage of oil from pressure pipe, etc,
Steps were taken to have the tractors modi-
fied by the G. D. R. Suppliers. The far-
mers and their associations have also com-
plained about the return of these tractors.
The return of modified tractors has since
been agreed to and is in process.

’

The return of these tractors will be
through the State Agro-Industries Corpora-
tions and information about the names of
individual farmers is being collected from
them. The required information will be
laid on the Table of the Sabha when it is
received,

Expuansion of A, 1. R. and T. V. Stations

*90. SHRI RADIHAKRISHNAN : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether the All India Radio Stations
are fully cquipped for a full time operation
throughout the year ; as also for the ex-
pansion and building up of a met work of
T. V. Stations all over the country j and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : (a) and (b). AH India Radio
Stations are fully equipped for full time
operation throughout the year.

As regards expansion of T. V., All India
Radio have undertaken setting up of T. V.
Stations at Bombay-Poona,  Srinagar,
Madras, Calcutts and Lucknow-Kanpur
during the Fourth Plan period. Further
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expansion of the TV network in the country
will be taken up in subsequent phases
according to availability of resources,

Setting up of New Hindi Advisory
Committee

109. SHRI SHASHI BHUSHAN : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to reler to
the reply given to Unstarred Question No.
636 on the 12th November, 1970 regarding
the setting up of a new Hindi Adwisory
Committee and state :

(a) whether a decision has since been
taken in the matter 1n  consultation with the
Ministry of Home Affairs 3 and

(b) if so, the detais thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY): (a) and (b). The Hindi
Adwvisory Commuttee of the Ministry of Infor-
mation and Broadcasting yiz, ‘Soochana Aur
Prasaran Hind: Samit’ had been reconsti-
tuted wde Mimsstry of Informauion and
Broadcasting’s Resolution No F 12(6)/67—
Admn I dated 7th December, 1970. But,
since the 4th Lok Sabha was dissolved soon
after, it has become necessary to take steps
to nominate representatives of the newly
constituted Lok Sabha on the Samuti.

Production of Sugar, Gur and Khand-
sari and Realisation of Excise Duty

110. SHRIS. L. SAKSENA : Wil the
Mmister of FOOD AND AGRICULTURE
be plcased to state :

(a) the total production of crystal sugar,
Khandsart sugar and gur in the country,
Statewise, during cach of the last three
years along with the average selling price
1n that year ; and

(b) the total amount of excise duty
realised in each year, statewisg, on crystal
sugar and khandsari sugar during each of
the last three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND AGRICUL-
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TURE (SHRI ANNASAHIB P, SHIDE)
(a) The following statements are attached
giving the available information in respect
of the last three years 1967-68, 1968-69 and
1969-70 :

(1) Statement 1 [Laid on the Table of the
House. Placed in Library. See No.
LT—93/71] showing the Statew:ss
production of sugar in the country ;

(2) Statement 1II [Laid on the Table of
the House Placed in Library. See
No. LT-93/71] showing the State-
wise esuimated production of gur
(including Khansari) in the country ;

(3) Statement Ll |Laid on the Table of
Nouse  Pluced in Libraty See No.
LT 93,711 showing the average open
market/control prices of sugar 1n
certain important market ;

(4) Statement 1V [Laid on the Table of the
House Placed i Library See No.
1 T-93/71} showsng average wholesale
market prices of gur in certain
important markets ; and

(5) Statement V [Laid on the Table of
the House Placed in Library, See'
No. LT—93/71] showing average
wholesale market prices important
marhets.

(b) Statement VI [Laid on the Table of
the House [Placed in Library. See No.
LT—93/71] showing the Statewiss Central
Lxcise Revenue realised from Sugar and
Khandsar: during the last thres years 1967-
68, 1968-69 and 1969-70.

Financial Assistance to Gujarat for
Sinking of Tube-Wells

111, SHRI SOMCHAND SOLANKI :
Wil the Minister of FOOD AND AGRI~
CULTURE be pleased to state :

(a) the number of tube-wells dug duri:
1970 in the drought affected areas of
Gujarat ;

(b) the proposal of Goveinment to dig
more tube-wells to ncrease the production
of food-grains ; and
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(s) the amgount sanctioned for the finan-~
clial year to reach the goal of self-sufficiency
ia the matter of food-grains ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND AGRICUL.-
TURE (SHRI ANNASAHIB P. SHINDE) :
(a) Eight tube-wolls wore sunk during 1970-
74 for irrigation in Banaskantha District of
Gujaret under the Centrally sponsored
programme for Desert Development. In
addition 31 tube-wells were underiaken in
5 drought affected districts of the State vi-.,
Raijkot, Banaskantha, Surendranagar, Jam-
nagar and XKutch under the Centrally spon-
sored Rural Works Programme. Eight out
of these arc expected to be completed
during 1970-71.

(b) It is proposed to construct a total of
117 tube-wells under the Centrally sponsored
programme of Rural Works during the 4th
Plan, Out of these, besides 8 tube-wells
expected to be completed during 1970-71, 56
morpe are envisaged to be completed during
1971-72 in the drought affected areas. In
addition, 40 more tube-wells are expected
to be sunk in drought affected areis by the
State under its normal minor irrigation pro-
gramme during 1971-72,

{c) An expenditure of Rs. 11.52 lakhs
and Rs. 8.0 lakhs is likely to be incurred on
tube-wells during 1970-71 under the Central-
1y sponsored programmes of Desert Deve-
lopment and Rural Works respectively.

Import Policy for Foodgralns

112, SHRI SOMCHAND SOLANKI:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased 1o state the policy
of Government in the coming years to im~
port foodgrains from foreign countries 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND AGRICUL-
TURE (SHR1 ANNASAHIB P. SHINDE) :
The Government of India has declared its
intestion to stop concessional imports of

foedgrains after 1971,

Relay from A. 1. R. Cuddapah for
Rayalseema

113, SHR1 ESWARA REDDY : Will the
Minister of INFORMATION AND
BROADCASTING be plsased to stato ;
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(@) whether on the request of peaple
from Rayalseema, Government had agresd
to start day time relay from the Cuddapah
Station of the All India Radio from Decem-
ber last ;

(b) whether the assurance has not been
implemented so far ;

(£) if so, the reasons for the delay ; and

(d) when it is going to be implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY): (a) and (b). Yes Sir, There
was, however, no undertaking to sturt it
from December, 1970,

(c) and (d). Arrangements for providing
the technical and other faciiities required for
extending the transmission time are under
way. The decision will be implemented as
early as possible.
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Honses not Fully Paid for by Allotiees
in Malviya Nagar, New Delhi

115, SHRI SHASHI BHUSHAN: Wil
the Mimister of LABOUR, EMPLOYMENT
AND REHABILITATION be pleased to
refer to the reply given to Unstarred
Question No. 4084 on the 10th December,
1970 regarding House not fully paid for by
allottecs 1n Malviya Nagar, New Delhi and
staté :

(a) the position in respect of Properties
No. B-1/55 and B-1/56; whether the full
payment 1 respect of these houses has since
been made;

(b) if so, when the full payments were
made and by whom the payment was made
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and in whose name these houses now stand;

(c) if not, the reasons for which these
numbers were not included im the list of
houses supplied in reply (0 Unstarred Ques-
tion No. 6405 on the 16th April, 1970; and

(d) the steps Government propose to
take against the persons responsible for
doing this and the action being taken or
ptoposed to be taken for the auction of
these houses ?

THE MINISTER OF LABOUR EM-
PLOYMENT AND REHABILITATION
(SHRI R. K. KHADILKAR) : (&)
and (b). Propertiecs Nos. B-1/55, and
B 1/56, Malviya Nagar, were disposed of by
public auction 1n 1950 and hence properties
1 question are not allotable properties,

The auction-purchaser, Shn P L. Khanna
Is & Jdament himself and he had tendered
fus own claims m 1956 to cover up the sale
price of both the properties,

(c) and (d). Do not aries.

Disposal of Houses not fully paid for
by Allottees in Rehabilitation Colo-
nies in Delhi

116 SHR1 SHASHI BHUSHAN : Will
the Munister of LABOUR, EMPLOYMENT
AND REHA BILITATION be pleased to
state :

(a) the criteria adopted by Government
to dispose of the houses 1n respect of which
full payment has not been made by rhe
allottees so far, despite sevaral reminders,
in the rchabilitation colonies of Delhi ;

(b) when Government prorose to settle
all such cases;

(c) whether Government are aware that
there are many such houses in whose case
the whereabouls of the original allottees
are not available; '

(d) whether Government would ensure
that such houses are not transferred to other
incligible persons without auctioning them
publicly ; and

(e) in case such houses are not proposed
to be auctioned publicly, the way in which
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such houses are proposed to be dealt and
disposed of and by whea ?

THE MINISTER OF LABOUR
EMPLOYMENT AND REHABILITA-

TION (SHRI R, K. KHADILKAR):
(&) Houses n respect of which full
payments are not received in time are

resumed for non-payment and are disposed
of by auction,

(b) Demand notices are issued to the
defaulters in the normal course and, on
their failure to make good the payments, the
properties are auctioned. This process is
likely to take sometime and no definite date
can be fixed.

(¢) No, Sir.

(d) and (¢). In view of reply to (a)
and (b) above, the question does not arise.

Unauthorised occupation of plots in
Rehabilitation Colonics in
Dulhi

117. SHRI SHASHI BHUSHAN : Wil
the Minister of LABOUR, EMPLOYMENT
AND REHABILITATION be pleased to re-
fer to the reply given to Unstarred Question
No. 1410 on the 19th November, 1970 regar-
ding disposal of unauthoused plots in Reha-
bilitation Colonies in Delht and state @

(a) the number of plots and the names
of the unauthorised occupants of such plots
in various rehabilitation localities in Delhy;

(b) the result of the notices which were
issued to the unauthorised occupants for the
vacation of the said unauthonscd occupa-
tion ;

(c) the numher of such plots which have
already been got vacated and the stage at
which the other cases are at present ; and

(@) whea Government propose to dispose
of these plots by sale/auction and the criteria
adopted by Governmeat for the disposal of
these plots ?

THE MINISTER OF LABOUR
EMPLOYMENT AND  REHABILITA-
TION (SHRI R. K. KHAD ILKAR):
(8) A list of 800 plots, together with the
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names of the unauthorised occupants, is
Jaid the Table of the Iouse [Placed in
Library. See No, LT 94/71)

(b) The unauthorised occupants, oa
whom the eviction notices were served, have
not filed any replies, nor have they vacated
the plots,

(c¢) and (d).
vacated.

No plot has been got
Proce:dings are still pending.

The question of the disposal of these
plots is under consideration.

Disposal of Vacant Plots in Rehabilitation
Colonies in Delhi

118  SHRI SIHASHI BHUSHAN Wil
the Minister of LABOUR, LMPLOYMENT
AND RIHABILITATION be pleased to
state

(a) the names of colonies in the Union
Terrstory of Delhi where plots of land are
lying vacant and which have not so far been
allotted/auctioned;

(b) the number of such plots in each
rchabilitation colony and how Government
propose to dispose them of ;

(¢) whether Government have finalised
the scheme of disposing the plots of and lying
vacant or under unauthorised occupation and
if 50, the details thereof ; and

(d) whether Government propose to
dispose of these plots of land definitely ?

THE MINISTER OF LABOUR, EM-
PLOYMENT AND REHABILITATION
(SHRI R, X. KHADILKAR) : (a) and (b).
A Iist of the colonies showing the plots
lying undisposed of is enclosed.

(c) and (d). Theso will be disposed of
by auction ar allotment in accordance with
the provisions of the Displaced Persons
(compensation and Robabilitation)  Act,
1954, and Rules made thereunder,
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Statement
Details of the plots lying undisposed
of mihe various rehabilitation colonies 1n
Delhi/New pelhi, as on 27-3-1971.
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Si, Name of the Total Number of

No. colony plots
1. Jungpura 17
2. Maliviya Nagar 90
3 Kalkap 646 including 449
plots seeking
approval of the
Municipal  Cor-
poration of Delhi
4 Lajpat Nagar 54
5 Nizamuddin 11
6 Defence Colony 15
7 A ligany 13
8 Andha Mughal 52
9 Tehar 11 4
10 Narela 19
11. Malkagan) 19
12, Satat Rohitla 3
13, Gur-ky Mandi 3
14, Bharat Nagai 6
15, Hakikat Nagar 4
16. India Nagir 3
17 Pate! Nagar 9
18. [iak Nagat 130
19, Mots Nugar 7
20, Ramesh Nagar 75
21, Old Raynder
Nagar 62
22. New Rajnder
Nagar Y5
23, Gandhi Nagar 368
Total : 1648

Post Offices with telephone and Celegraph
facllity as on the 31t Januury 1971

119. SHRI CHANDRA SHEKHAR
SINGH * Wil the Miuster of COMMU-
NICATIONS be pleased to state *

(a) the number of Post offices in India
as on the 31st January, 1971 where telophone
and telegraph facilities have been provided,
scparately for urban and rural areas, and

(b) the aumber among them that are
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focated 1n Bihar State and what percentage
to the total Post Offices does it form for
Bihar State ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI SHER SINGH) : (a) and
(b). The information will be collected and
placed on the table of the Lok Sabha later.

Working of Post offices as on 3st
January 1971

120 SHR! CHANDRA SHEKHAR
SINGH Will the Minister of COMMUNI-
CATIONS be pleased to state .

(a) the number of Post Offices that are
working separately 1n (1) urban areas (11)
rural areas, as on 3ist January 1971;

(b) the number among them that are
working (1) with profit and (n) under losses,
in urban areas and rural areas separatcly, as
on the 31st January, 1971;

(c) the number of new Post Oftices that
were opened in rural and wurban areas
separately during the last three years, and

(d) the number of Post Offices that are
going to be opened in ruial areas and urbao
areas sepatately during the financal year
1971-72 1n the country and how many of
them are going to be m Bihar tn e1ch cate-

gory ?

THEL MINISTLR OF COMMUNICA-
TIONS (SHRI SHLR SINGH) ¢ (a) There
are 1,07,331 Post Offices functioning m the
country as on 131st January, 1971 out of
which 10,242 are in the urban areas and
97,089 1n the rural areas,

(b) There is no procedure in the existing
rules of the Posts and Telegraphs
Department for an annual financial
review of permanent Post Oftices It s,
therefore, not possible (0 siy how much
loss or profit 1s being incugred by the per-
manent Post Oftices  The financial position
of the experimental Post Offices 15, however,
kept under review Out of 27,512 experimen-
tal Post Oflices in the country as on 3lst
January, 1971, 973 Post  Offices suuated in
the urbin areas and 4,621 Post Offices situa~
ted in rural areas are working on marginal
profit and 245 Post Offices situated 1 the
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urban areas and 21,673 Post Offices situated
in the rursl areas are working on loss,

(c) During the years 1968, 1962 and 1970
3190, 2607 and 2635 Post Offices respectively
wore opencd in the rural areas and 358, 306
and 350 Post Offices respectively were opened
in the urban areas.

(d) It is proposed to open 2764 Post
Offices in the rural areas and 394 Post
Offices in the urban areas of the country
during the financial year 1971-72. Of these,
24 sub-offices in the urban areas and 200
extra departmental branch offices in rural
arcas are proposed to be opened in Bihar
State.

Production of Cotlon

121, SHRI A. N. CHAWLA : Will the
Minister of FOOD AND AGRICULTURL
be pleased to state :

(a) whether Government have evolved
some programme for increasing the cotton
production 1n 1971-72 as also same long-term
programme for increase n production of
cotton;

(b) if so, the broad outhnes thereof;
and

(¢) the new arcas Government propose to
develop under cotton where irnigation facili-
ties could be extended ?

THE MINISTER OF STATU IN THE
MINISTRY OF FOOD AND AGRICUL-
TURE (SHRI ANNASAHIB P. SHINDE) :
(a) Yes, Sir,

{b) Broad outlnes of the Centrally Spon-
sored Cotton Development Programme for
1971-72 arc as under:

1. Centrally Sponsored Schome for Maxi-
mised Production of Cotton.

(i) To increase the production of coiton
by adoption of package of practices
over an arca of 5.72 lakh hectares,

(il) Production of adequate quantity of
Nucleus and Foundation Seed over
80 arca of 914 hectares,
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iii) Composite Demonstrations over an
area of 6265 hectares.

(iv) Organisation of Mass Plant Protec«
tion Campaigns over an area of
1.75 lakh hectares.

(v) Aerial Spraying of Pesticides for
plant protection over an area of
2 60 lakh hectares.

(vi) Demonstration of the advantage of
Foliar application of urea tn raising
the yteld level in rainfed tracts over
a gross «area of 28,320 hectares

(vn) Establishment of 24 hapas grading
coatres 1 the areas coveted by In-
tensive Cultivation Scheme

2 Centrallv Sponsored Scheme for the
development of Sea 1sland Cotton

Production of Sea Island Cotton 1n the
States of Andhra Pradesh and Mysore over
an area of 1,000 hectares

In order to further intensify the produc-
tion efforts, specific schemes on the pattern
of Intensive Atrea Development Programme
etc. are under consideration,

The coverage under all the ahove sche-
mes will be increased in a phased manner
during 1972-73 and 1973.74.

(c¢) Government propose 10 develop irri-
gated cotton 1n the Nagarjunasagar Projeot
in Andhra Pradesh, Tungabhadra Project m
Mysore and Rajasthan Canal Area n
Rajasthan.

Land Army of Educated Unemployed

122. SHRL S. M BANERIEE : Will the
Minister of LABOUR, EMPLOYMENT
AND RLHABILITATION be pleased to
state @

(a) whether a land Army is likely to be
created for providing jobs to the educated
unemployed ;

(b) f so, when ; and

(c) whether any detailed scheme has
been chalked out 1n this regard ?
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THE MINISTER OF LABOUR, EM-
PLOYMENT AND REHABILITATION
(SHRI R. K. KHADILKAR) ; (a) No.

(b) and (). Do not arise,

Opening of Public Call Offices in Puri
and Berhampur in Orissa

123. SHRI CHINTAMANI  PANI-
GRAHY : Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) whether new Public Call Offices have
been opeaned in the Puri and Berhampur
Postal Divisions in Orissa in 1970-71 ;

(b) whether Public Call Offices at Kuhuri,
Gania, Garh Nial in the District of Puri in
Orissa have been opened by now ; and

(c) if not the reasons therefor ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI SHER SINGH) : (a) Yes,
Sir. Three public call offices have been
opened in Puri Postal Division and four in
Berhampur Division during the year 1970-71,

(b) No, Sir.

(c) The proposals to open public call
offices at Kuhuri, Gania and Garh Niai in
District Puri of Onssa are still under exa-
mination,

Implementation of Textile Wage Board
Award in Textile Mills in Kanpur

124, SHRI S. M, BANERJEE : Wil the
Minister of LABOUR, EMPLOYMENT
AND REHABILITATION be pleased to
state :

(a) whether the Textile Wage Board
Award has been implemented in all the
Textile Mills in Kanpur ;

(b) if not, the reasons for the same ;

(¢) the names of those Milis which have
not implemented the same ; and

(d) tho action taken by the QGovern-
ment ?
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THE MINISTER OF LABOUR, EM-
PLOYMENT AND REHABILITATION
(SHRI R, K. KHADILKAR) : (a) to (d).
The position of implementation of the
recommendations of the Textile Wage Board
in the 10 Cotton Textile units of Kanpur,
as reported by the Siate Governmznt, is as
follow :

(1) The 5 units mentioned below have
implemented most of the recommendations,
except fixatlon of a basic wage with effect
from 1-1-1969 and revision of piece-rates in
respect of which negotiations ars in
progress :

(1) M/s Elgin Mills Co. Ltd. (Mill
No. 1), Kanpur.

(2) M/s Elgin Mills Co. Ltd., (Mill
No. 2), Kanpur.

(3) M/s Cawnpore Textiles
Kanpur.

L.,

4 M/s J. K. Cotton Spg. and Whvg,
Mills Co. Ltd., Kanpur,

(5) M/s Swadeshi
Ltd. Kanpur.

Cotton Mills Co.

(ii) The following 3 units have imple-
mented the recommendations parually :—

(1) Muir Mills Co. Ltd., Kanpur,

(2) Atherton
Kanpur.

West and Co. L.,

(3) J. K. Manufacturers Co. Ltd,,
Kanpur,

Out of these, two units yjz. Atherton
West and Co. Ltd,, Kanpurand J. K.
Manufacturers Co, Ltd.,, Kanpur had gone
in writ before the Hon'’ble High Court
against the order of Government enforcing
recommendations of the Wage Board and
have obtained stay orders ; they have how-
ever, implemenied the recommendations
partially as per agrcement beétwoen the em-
ployers and workmen.

(iii) The following 2 units have not im-
plemented the recommendations, claiming
themselves to be weak units :—

(1) M/s Laxmi Ratan Cotton Mills Co,
Ltd., Kanpur,
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(2) M/s. New Victoria Mills Co. Ltd.,
Kanpur.

2. The cases of units claimiog to be
weak were considered by a One-man Com-
mittee set up by the State Government and
its recommendations are now receiving
attention of the State Government.

Conversion of PTI into International
Press Agency

125, SHRI S, M, BANERJEE ;: Will the
Minster of INFORMATION AND BRO-
ADCASTING be pleased to state *

(a) whether any final decision has
been taken to convert Press Trust of India
into an International Press Agency ,

(b) if not, whether there 1s
alternative suggestion to this , and

any

(¢) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATILY) , (a) A decision for conver-
sion of the Press Trust of India into a full-
fledged international news agency has to be
taken by Press Trust of India and not by
Government,

(b) and (¢) Recognising the need
for effective dissemination of news to and
from India. Government are interested in
the formation of a well-equipped interna-
ttonal news agency and will encourage
the formation of such an agency.

Stoppage of Import of Wheat under
PL-—480

126, SHRI S. M BANERJEE : Will the
Mmister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether import of wheat under
PL—480 s likely to be siopped when
stage oOf self-sufficiency 18 reached m
India ;

(b) if so, whether 1t is likely to happen
during the Fourth Plan period; and
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(¢) if not, when ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND AGRICUL-
TURE, (SHRI ANNASAHIB P, SHINDE) ¢
(a) and (b). It is ecuvisaged that imports
of wheat under PL-—480 will be stopped
after 1971,

(¢). Does not arise

Officers of Telegraph and ‘Telephone
Engineering Departinent on  Deputation
to ladian l‘elfp‘l‘mne Industries
td.

127 SHRI N K SANGHI Wil the
Minister of COMMUNICATIONS be plea-
sed 10 state

(a) the names and designations of
officers of the Tetegraph and Telephone
Engincering Department, who are at present
on deputation to the Indian Telephone
Industries Limited Bangalore and Allaha-
bad, the posts held by them, the pay and
allowances drawn by them and the period of
deputation 1n each case ,

(b) the manner in which the selection
was made and whether the names were
called for from all Postal Circles and
Telephone Districts, and it not, the reasons
therefor, and

(¢) whethet in pursuance of the Home
Ministry’s orders, an option has been given
to those Officers either to get themselves
absorbed 1n the Indian Telephone Industries
or revcrt to their parent department ?

THE MINISTER OF COMMUNI-
CATIONS (SHRI SHER SINGH) *© (a) A
Statement 1s lasd on the Table of the House.
[Placed n Library. See No. LT—95(71]

(b) Post of Chairman—cum—Muna-
ging Director 15 a ‘top executive post® inc-
luded in Schedule ‘C’ of top management
posts in Public Undertakings. Appoitment
to this post 1s made from empanelled offic-
ers, Of P& T officers belonging to Sr.
Adminstrative Giade of TES Class I
included 12 the panel, Shri C. A, Cornelius,
(S, No 1 of statement) who was tho
seniorniost, was sciected,
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Other officers were deputed on receipt
of specific requisition from the 1TI by
name.

(¢) Obviously, reference 1s to Finance
Ministry‘s o:ders. Officers on deputation
prior to  Finance Ministry’s orders
dated 26 2.69 can exercise such option by
31.8 71. The question of permanent absorp-
tion 1n ITI or reversion to P and T Depart-
ment of such offwers i1s being processed
and will be finalised before the aforesaird
date, The remaming officers will be given
such an option at the appropriate time In
accerdance with Finance Ministry’s orders
on the subject.

g1 femal W wgiaa
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TR ¥ e 3w ufr ot wafa &
36.02 0% ¥ 77 ¥T 19.773 (¥ %
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Job Security to Employees in Foreign
Ol C ompanies

129. SHRI RAJA KULKARNI - will
the Minisier of LABOUR, EMPLOYMENT
AND REHABILITATION be pleased 1o
state @

(a) the steps Government intend to take
for smpiementing 1ts resolution accepting
main recommendations of Shot B, N,
Gorhale Commission  of Lnquiry inio job
security to the employees in foreign oal
companies, especially 1n the face of refusal
on the part of the oil companies to abide
by Government resolution ;

(b) whether Government propose  to
amend Industrial Disputes Aot 1947 to
gram effcctive proiection to  employees from
toss of jobs and services ; and

(¢) whether Government propose to
appoint an Enquiry Committee to find out
the nature and number of jobs ocontracted
out by the foreign o1l companies duning the
{ast ten years with the intention of reducing
number of employees belonging to the oil
companies ?

THE MINISTER OF LABOUR, EM-
PLOYMENT AND REHABILITATION

(WHR1 R. K. KHADILKAR) : (o) and (&),
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No resolution as such was passed by
Government on the recommendations of the
Gokhile Commussion. These recommenda-
tions were, however, discussed mn a tripartite
meetihg and subsequontly were the subject
of bipartite talks between the employers
and workers. Ansing out of the above
discussions, and also bocause of the fact
that the parties could not come to any
agreoment amongst themsclves, Govern-
ment 18 considering the question of effecting
needed amendments to the Industrial Dis-
putes Act, 1947, in consultation with the
various interests concerned, to ensure some
measure of job secunity for similarly placed
workers m all industries, including the oil
companies

(c) There 1s no such present proposal.

Preference in Employment to Local
Peopie

130, SHRI D S AFZALPURKAR :
Will the Mimister of LABOUR, EMPLOY-
MENT AND REHABILITATION be plcas-
ed to state :

(8) whether there s any plan under
Government’s convideration to give pre-
feronce (o the Local population keeping 1n
view the empioyment in  Public Sector Pro-
Jects , and

(b) 1f so, the details thereof ?

THE MINISTER OF LABOUR, EM-
PLOYMENT AND REHABILITATION
(SHRI R. K KHADILKAR) : (a) and (b).
No such plan 1s uader consideration, The
Constitution of lndia prohibits discrimina-
tion 1 the matier of public employment on
the grounds of place of birth or residence.

Supply of Newsprint to Dailies

131. SHRI JYOTIRMOY BASU : Will
the Mmuster of INFORMATION AND
BROADCASTING be pleased to state :

(a) the total newspnnt quota given to
each daily newspaper m cach State during
(1) Apni-September, 1970 and (11) October,
1970 March, 1971 ;

(b) the total amount of Central Govern-
meyt advertsements given to each daily

CHAITRA 11, 1893 (S§S4AKA)

Written Answers 62

newspapers in each State during (1) April-
September, 1970, and October 1970 —March
197 ;

(¢) whether Government organised a
special advertisement programme in connec-
tion with the Ilast mud-term  election
throughout the country ; and

(d) 1f so, the details thereof, including
the total expenditure incurred on each
item ?

THE MINISTER OF STATE IN THRE
MINISTRY OF INFORMATION ANpD
BROADCASYING (SHRIMATI NANDINI
SATPATILY) : (a) Newsprint quota 18 given
to each newspaper annually for a financial
year commencing from Apnil to March each
year, which 1s also the licensing period for
mmport policy Accordingly, a statement
showing the newprint quota given to each
newspaper in cach State during 1970-71 s
jaid on the Table of the House. |[Placed
in Library. See No. LT—96(71]

(b) Information regarding details of
advertisements relcased to individual news-
papers which 18 done 1n accordance with a
declared policy which 1s  non-discrimunatory
and the amounts paid to them s treated as
confidential.

(¢) and (d) Yes, Sir. The following
eight advertisements were released at an
approximate cost indicated against each :

1, “It 1s your sacred

duty to vote™, Rs. 42,000

2, *Vote without fear”.  Rs. 42,000

3. “‘Don't accept any bribe
or inducement 1n casting

your vote™. Rs. 42,000
4, ‘'Your polling station 1s

nearby™. +  Rs. 42,000
5. ‘““No body can find out

whom you vote for™, Rs. 32,000
6. *‘Is your name on the

electoral rolls™, Rs. 1,30,000
7. ““‘An appeal to the

voters™, Rs, 36,000
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8. ‘‘For fair and free
polling”. Rs. 1,50,000

Quuntity of Suga for Free Sale

132 SHRI JYOTIRMOY BASU : Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the quantity of sugar allowed for
free sale due 1o the recent policy decision of
Government ; and

(b) In actval quantity, how much the
10 percent means ?

THE MINISTER OF STATE IN THL
MINISTRY OF FOOD AND AGRICUL-
TURE (SHRI ANNASAHIB P SHINDE) :
(@) A quantity of 780 lakh tonnes
has been released for free sale during the
current sugar year 1970-71 ; ¢ from October
1970 to March/Aptil 1971 so far.

(b) If the ratio of levy frec sale sogar
had been 70°30 instead of 60 40, free sale
relcases in the same period ;1 ¢  October
1970 to March/April 1971 would have bcen
about 6,5 lakh tonnes.

A. 1. R. Earnings fiom Commercial
Advertisements

133. SHRI R, R. SINGH DLO : wili
the Minsster of INFORMATION AND
BROANDCASTING be pleased to state :

(a) the detasls of All India Radio carn-
ings during the current year from commer-
cial advertisements ;

(b) whether there are plans
advertising service ;

to widen

() if so, the details thereof ; and

(d) the additional
theteby ?

revenue  expected

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : (a) The gross income during
the calendar year 1970 was Rs. 2,65,32,192
{which included Rs. 7.87,395 for sponsored
programmes’), The net revenue  after

APRIL 1, 191

Written Answers 64

deducting commission to Agencies was
estumated at Rs. 2,27,38,610.

(b} and (c). The Commercial service
wds extonded during the year to Chandi-
garh-Jullundur, Kanpur-Ailahabad-Lucknow,
Abmedabad-Rajkot and Bangalore-Dharwar.
The service was also started from Hydera-
bad-Vijayawada on 21-3-71. Proposal for
further extension of the service to twelve
moie centres is under consideration,  The
cconomic and commercial viablity of these
centros on the basis of their market poten-
tiahities has to be deternuned before finalis-
ing the proposal,

(d) Tt 1s not posstble at picsent to state
precisely the additional revenue from the
proposed new centies but it 1% estunated
that on the basis ot the gross wncome now
recesved, each of the new centres 1s likely to
bring in a gross revenue of about Rs 15
lakhs per year,

Shortage of Edible Oils

134, SHRI R R SINGIH DLO : will
the Muaister of 100D AND AGRICUL-
TURE be pleased to state :

(a) whether there has been serious short-
age of edible oils 1n several parts of the
country recently , and

(b) the efforts made by Government to
moet the requirements of edible oils which
have caused sertous hardship to numerous
people ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND AGRICUL-
TURE (SHRI ANNASAHIB P, SHINDE) :
(¢) No, Sir. There have becn no such
reports of serious shortage of edible oils al-
though edible otls situation has been some-
what tight for sometime due to the gap bet-
ween nternal production and increasing
requirements.

(b) Efforts are being made to reduce the
gap between internal production and demand
of edible oils by undertaking programme of
rescarch and development to raise the pro-
duction of edible oilseeds and oils, en-
couraging the production of non-traditional
oilseeds like soyabean and sunflower, uti-
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hisation of mimor oilseeds and cotton seed
for increasing total oil supply and augmen-
ting domestic supply by urranging import of
otlseeds and o1ls to the extent feasible

Film ‘Mohammad Bin Tughiak’
135 SHRIR R SINGH DEO: Wili

the Minister of INFORMATION AND
BRNDADCASTING be pleased to state

(a) whether a film cnnitled ‘“Mohammad
Bin Tughlak' was recently produced 1n Tamil
Nadu by Shrt Ramiswamy ‘“Cho™ ,

(b) whether the film was approved by
Government afler extensive cuts , and

() if so, the reasons thercof ?

THF MINISTIR OF STATE IN THE

MINISIRY O!F INIORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATIIY) (1) to (L) Yes Sir  The

film * Mohaimmad Bin Tughlak™ was gran-
ted a ‘U cutificale subject to twenty cuts
on kibruary 27, 1971 The cuts total
wpproumately 83 metets while  the total
length of the film gs about 4000 meters The
cuts were imposed 1 accordance with the
Cinematosraph Act

Implementation of Recomu endation of
Second C entral Wage Board for
Sugur Industry

136 SHRI D K PANDA . Will the
Minsster of LABOUR AND RLHABILITA-
TION be pleased to state

(a) whether the recommendations of the
Second Central Wage Board for Sugar
Industry have been implemented ,

(b) if not, the reasons therefor ,

(c) whether Government will lay on the
Table the hist of sugar mills whore the said
vecommendations have not been imple-
mented , and

(d) what steps have been taken for im-
plementation of the same in the Aska Co-
operative Sugar Industries, Aska m the
State of Ormssa ?
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THE MINISTER OF LABOUR. EM.
PLOYMENT AND REHABILITATION
(SHRI R K KHADILKAR): (a) to (d).
The information 1s being coflected from the
State Governments and will be laid on the
table of the house aftcr it 13 recelved.

Implementation of Recommendations of
Central Electricity Wage Board In
Orissa

137 SHRID. K PANDA : Will the
Minsster of LABQUR, EMPLOYMENT
AND RFHABILITATION be pleased to
state :

(a) whether the recommendations of the
Central Electrieity Wage Board have been
implemented by the Orissa State Electricity
Board ,

(b) if so, whether the Wage scales have
been refixed , and

(v) if not, the reasons therefor ?

THE MINISTER OF LABOUR, EM-
PLOYMENT AND REHABILITATION
(SHRI R K KHADILKAR) - (a) to (c)
Information 1s being collected and will be
laid on the table of the House after 1t 18
received

Il W faacw st §
guIT T
138 $To WEHY ATUAW T 44T

wrgaw g ¥ ag FAW w0
i fx

(%) @t TETR 9T wOETd
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aT ¥y A FT O g, W

(=) af g1, 8 €0 qeaew ¥ sfwT
7 gurewer & frg ATETT T S
Fe w1 faa g ?

wrg war gl aweg ¥ sq wel
(st ar aw qlo faRk) (F) A
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Payment of Project Allowance to P & 1
LLmployces at Ranchy

140 SHRI P K GHOSH
SHRT RAMAVATAR SHASTRI :

Will the Mimster of COMMUNICA-
TIONS be pleased to stale .

(a) whether Project Allowance to all the
Post and Telegraph Staff  stationed 1n
Ranchi City has been sanctioned and the
same was communicated by the Director
General of Posts and Telegraphs, New
Dellu to the local authorities in  September,
1969

(b) if 50, whether all the P and T em-
ployees stationed 1n Ranchi City have been
paid the said allowance as per orders , and

(¢) iof not, the recasons thercof ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI SHER SINGH) : (a) Yes.

(b) No.

(c) Project allowance to the employees of
the P and T Department sn Ranchi was
sanctioned in 1969. The prosect allowance
18 normally sanctioped to staff performing
duties required 1n connection with the pro-
ject and also to staff employed m project
arcas which are Jacking 1  essentsa)
amenitses, As Ranchi 18 a classified city for
the purpose of grant of H.R. A. te the
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Government servants and is also an esta-
blished city nol wanting in amenties hke
Housing, Schools, Markets, D.spensaries
et¢ a doubt arose whether the payment of
project allowance to P and T Stafl at
Ranchi, though sanctioned was justificd
Pending a decision on this question, the
P M G Patna was adviced on 18-12-1969
not to operdte on the sanction granting the
projct allowance at  Ranchi  Certain
Telegraph and Telephone employees had,
howevcr, already becn paird the project
allowance at the sanctioned rate before the
receipt of aforesard orders by the P M G,
Patna  The Postal siaflf, however, have not
been paid the allowance

1 ducatcd and Uneducated Unemployed
n States

SHRI BITOGENDRA JHA -
SHR{ ATAL BIHARI VAJPAYEL :
SHRI SHIVNATH SINGH

141

Will the Minister of LABOUR, EM-
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PLOYMINT AND REHABILITATION be
pleased (o state :

(a) the extent of educated and unedu-
cated uunemployed in the various States of
the Country at present ; and

(b) the steps being taken to provide
employment speedily to the maximum num-
b r of persons ?

THE MINISTER OF LABOUR, EM-
PT OYMENT AND REHABILITATION
(SHRI R K. KHADI KAR) : (a) Precise
estimates of unemployed (including the edu-
cated) are not available The only nfor-
mzition available on the subject rela-
tes to the number of work-seekers on the
Live Register of Employment Exchanges m
the country which s given m the Statement
No 1 attached,

(b) Details are contained n Statement
No II attached

Statement

Number of job-seekers on )ive register of Employ-

ment 1 xchanges as on 31 12-1970

S No. State/Union Territory Below Matric Matriculates and Total
(including above
1ihiterates)
1 2 3 4 5
1 Andhra Pradesh 128307 150372 278679
2. Assam 42012 22911 64923
3. Bihar 189602 129104 318706
4, Chandigarh 8845 4076 12921
5 Dell 50297 82424 132721
6. Goa 5526 1732 7258
7. Gujarat 82481 72183 154674
8. Haryana 39454 43326 82780
9 Himachal Pradesh 28018 16316 44334
10. Jammu and Kashmir 9783 4592 14378
11 Kerala 114761 178993 293754
12 Laccadives 717 281 993
13. Midhya Pradesh 144561 102943 247503
14 Maharashtra 189413 138604 328017
15. Manipur 26253 2864 29117
16. Mysore 119358 121373 240731
17. Orissa 106043 44020 150063
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18. Pondicherry 4573 1570 8143

19, Punjb 38394 $5354 93748

20. Rajasthan 73620 54477 128097

21, Tamilnadu 239770 160506 400276

22, Tripura 13803 11967 25710

23, Uttar Pradesh 232181 193537 425718

24, West Bengal 359166 226092 585258
ALL INDIA TOTAL : 2246938 1821616 4068554

Statement |1

Various development programmes inclu-
ded in the Fourth Five Year Plan
in the fields of agriculture, industry,
transport and communicitions, irrigation
and power and social services which are ex-
pected to create more employment oppor-
tunities for the unemployed (including the
educated), have been spelt out in detarl m
the Fourth Five Year Plan (1969-74) docu-
ment.

Apart from the programmes included m
the Fourth Five Year Plan, some special
schemes designed for the bhenefit of the
weaker stctions of the society, particularly
in the rural sector have also been taken up
for creating increasing number of employ-
ment opporturuties. The details of these
schemes have been spelt out 1a  the docu~
ment “Towards Cirowth with Social Justice™
distributed to the Honourable Members
alongwith Budget papers for 1970-71. Some
of the more important of these schemes
are setting up of small farmers’ develop-
ment agenuies ; schemes for marginal far-
mers and agricultural labour ; scheme for
development of dry farming , rural works
programmes ; area development schemes.
Special emphasis 1s alo being laid on the
promotioni of medium and small scale
industries, A scheme for providing techni-
ca! and managerial “know-how™ as well as
necessary credit through the State Bank of
Indsa, natjonahised Banks and other insti-
tuttons like the national Small Industries
Corporation to technically qualified persons
to come forward as enterprencurs Is being
implemented.

More recently the Government have
decided to sanction a crash programme {or
rural employment The programme (for
which a sum ot Rs 50 crores has been pro-
vided lor the year, 1971-72) will be imple-
mented forthwith This progiamme envisages
empleyment of a mimmum of 1,000 persons
1n each district of the country on works of
an 1nfra-structure natute

Necessary steps are also being taken for
strengtheming the career advice and voca-
ttonal guidance programmes 1n  universities
and schools (o channelise the youth mto
productive employment/self-employment.
Simultaneously, the casting training pro-
grammes arc bemg re-orgrnised and re-
oriented with a view to making the persons
with technical qualifications, particularly
engineers and craftsmen, better equipped for
self-employment and employment.

Interim Relief to Indians who fost
Property in I.ast Pukistan

142. DR. KARNI SINGH : Wil the
Minister of LABOUR, EMPLOYMENT
AND REHABILITATION be pleased to
state :

(a) whether many Indians who were
staying 1n East Pakistan and doing busi«
ness there had lost their properties during
the last Indo-Pak  Conflict as Government
of Pakistan took over all their properties as
enemy property ;

(b) if so, whether Government have
decided to give mterim relief to those per-
sons who have since mugrated (0 India from
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Pakistan and if so, the extent of the in-
terim retiel sanctioned and given ; and

(c) the details of the measures taken or
proposed to be taken to rehabilitate them ?

THE MINISTER OF LABOUR, EM-
PLOYMENT AND REHABILITATION
(SHRL R. K. KHADILKAR) :(a) 10 (¢).
The information is bemng collected and will
be laid on the Table of the Sabha.
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National Commission on Agriculture

146, DR. KARNI SINGH : Wiil the
Minister of FOOD AND AGRICULTURE
be pleased to state :

since
on

(4) whether Government have
appointed the National Commission
Agriculture ;

(b) if so, the final composition thereaf ;

(c) whether any farmer or farmers’ re-
presentative has been mcluded therein, if
not the reasons therefor ; and

(d) when the Commission is likely to
submat its inlerun and final reports ?

THE MINISTER OF STATE IN THR
MINISTRY OF FOODND AND AGRICUL-
TURE (SHRI ANNASAHIB P, SINDL) :
(a) Yes, Su.

(b A statement showing the composi-
tion of the Cunmussion as on 31-3.71 is
attached.

(¢) The composition of the Commission
includes a few farmers.

(d) So far ag the final report is concern-
ed, the Comniussion has beon asked to sub-
mit 1t as soon as practicable and in any case,
within a penivd of (wo years. No time-
limit was land down by Government for the
submission of nterim reports. However,
the Commussion had originally expected to
submut interim roports on certain priority
areas within six mmths. There may, how-
ever, be some unavoidable delay.

Statement

COMPOSITION OF NATIONAL COMMISSION ON AGRICULTURE

Chairman
Vice-Chairman
Member Secretary
Full-time Members

Vacant
Shri B. Sivaraman
Shri J. 8. Sarma

1. Shri 8. X. Mukherjee
2. Dr. H. R, Arakern:
Dr. P, Bhattacharya
4. Shri Randhir Singh
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Shri M. V. Krishnappa, Member, Lok
Sabha.

2. Dr. Z. A. Ahmed, Member, Rajya
Sabha.
3. Sardar Joginder Singh, Member, Rajya
Sabha.
4, Dr. M. S. Swaminathan, Director,
Indian Agriculture Research Institute.
5, Shri D. P. Singh, Vice-Chancellor,
U. P. Agricultural Unversuty.
6. Shri T. A. Pai, Chairman, LIC,
7. Shri B. S. Nag, Formerly Adviuer
(1 and P), Planniag Commission.
8. Dr. A. M. Khusro, Professor of Econo-
mics, Instt, of Economic Growth,
9. Shri Hari Singh, Retired . G F.
10.  Shri N. K. Panikar, Director, National
Institute of Occanography.
11, Capt. Rattan Singh, Member, Logis-
lative Assembly, Punjab.
Tractors from G. D. R. declared defective based on the information
recetved from the various State Agro Indus-~
147. DR. KARNI SINGH: Wil the trnies Corporations upto January,

Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the total number of tractors received
s0 far from G. D. R, ;

(b) the total number of them found
defective ; tho number of defective tractors
returned ;

(c) the reasons for not returning the
remaining defective tractors ; and

{d) whether the farmers have been
refunded the full cost of the tractors and if
not, the extent of the price 1efunded to
them and the reasons for not refunding
the full cost ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND AGRICUL-
TURE (SHRI ANNASAHIB P. SHINDE) :
(a) A total number of 1,998 RS-09 tractors
bave 8o far been received from G. D, R,

(b) to (d). The number of RS-09 tractors

1971 is as
under :

Name of Corpora- No. of tractors
tion declared defective
Andhra Pradesh 183
Gujarat 152
Punjab 501
Rajasthan 11
Mysore 8
Tamilnadu 9

Latest information about the total num-
ber of RS-09 tractors found defective and
the number of defective tractors returned
along with the information required in parts
(c) and (d) of the Question is being collect-
ed from the concerned State Agro-Industries
Corporations and will be laid on the Table
of the Sabha after it is reccived.

Investment and Employment Opportunities

148. DR. KARNI SINGH : Will the
Minister of LABOUR, EMPLOYMEMT
AND REHABILITATION be pleased to
state ¢
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(a) whether employment has not grown
in proportion to the massive investment that
has already taken place in the public and the
private sectors ;

(b) if so, the reasons therefor ; and

(c) the steps taken to synchromise the
employment growth with the investments ?

THE MINISTER OF LABOUR, EM-
PLOYMENT AND REHABILITATION
(SHRI R, K. KHADILKAR) : (a) to (c).
Additional employment opportunities on a
substantial scale have been generated as a
resuit of the investments made on the prog-
rommes exccuted as part of the Develop-
ment Plans of the Country. The Planning
Commussion have esimated that additional
jobs of the order of 31 5 million were creat-
ed in the first three Five-Year Plans.

In the conteat of a countsy’s develop-
ment, several considerations besides employ-
ment generation, such as development of
heavy industries, defence needs eic. have to
be kept in view Howcver, the need for
maintaining a close relationship between the
ratc of economic growth and the rate of
employment growth has recently been in-
creasingly recognised by the Government and
the Fourth Plan, a mor objective of which
18 to create larger employment opportunshies
in the rural and urban areas, lays consi-
derable emphasis on  the promotion of
labour-intensive  schemes, such  as  road
constru .tion, soil conservation,  mining,
irrigation, rutal electrfication, willige and
small-scale industries etc. Apart from pro-
grammes included in the Fourth Pina
number of special  employment-oriented
schemes, designed for the benefit of the
weaker sections of the society, have been
undertaken during the year 1970-71, Im-
portant among these are @ (1) scheme for
development of smull but potentially viable
farmers ; (2) scheme for marginal farmers
and agricultural Iabourers ; (3) develop-
ment of dry farming ; (4) rural works pro-
grammes ; (5) scheme for area develop-
ments ; (6) scheme for dairy development.
Special emphasis is also bemg laid on the
promotion of medium and small-scale
industries which have a considerable employ-
ment potential. More recently the Govern-
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ment have alvo sanctioned a crash pro-
gramme for rural employment for which a
sum of Rs. 50 crores has beea provided for
the year 1971-72. The scheme envisages
the employment of a minimum of 1,000
persons in cach district of the country on
works of an infra-structure nature, The
Government also propose reviewing the
progress of the Fourth Plan witha view to
reinforcing the development programmes for
the generation of more ¢employment,
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Income out of Advertisements over A. I R.

150 SHR1 M RAM GOPAL Rl DDY
Will the Mimsier of INFORMATION AND
BROADCASTING be pleased to state the
meome, year-wise, derived by Government
out of tho commeruyl advertinements
broadcast over th: Al India Radio ever
sue introductivn ?

THE MINISTER OF STATL IN THY
MINISIRY OF INIORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATILY) The ycar wise  gross income
from the Commeuruial Scrvice since 1ts intro-
duction in Nov-mber 1970, 1s as follow

1967 Rs  7,55,400
1905 Rs  63,56,237
1969 Rs 2,01,73.834
1970 Rs 265,32,192
1971 Rs  57,85,367

(January and February)
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T. V. Stations in States

153. SHR! RADHAKRISIHNAN : Wil
the Mimister of INFORMATION AND
BROADCASTING be pleased to state @

(a) the number of States wluch have sent
proposals 1equecting to set up TV, Stations
in their areas , and

(b) the number of cities where swh
T. V. Stations have been set up so far or
arrangements are being made m  this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATIUN AND
BROADCASTING (SHRIMATI NANDINI
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SATPATHY) : (a) Six namely, Andhia
Pradesh, Kerala, Mysore, Gujarat, Punjab
and Rajasthan.

(b) So far there 1s only one T, V. Station
in the country at Dolhi.  Arrangements are
being made to set up T V. Stations n five
cities, namely, Bombay, Srinagar, Madras,
Calcuita and Lucknow and relay stations at
two pliaces namely, Poona and Kanpur.

Uniform Banking and Price Control
Policy for Cotton

154 SHRI D. D DLSAL . Wil the
Miaister ot FOOD AND AGRICULTURE
be pleased to state

(a) whcther a umform binking policy
and price regulaung controls ate apphed for
cotton grown and sold all over the counuy
dependiug upon the chimatic conditions
different parts of the country, where cotton
1s grown and harvested during ditferent
months of the year, and

(b) whether 1t has been the experience n
Gujarat that by the time cotton crop s
haivesicd 1n Gujarat, a new sct of banking
1nles and norms price regulitions are iusts-
tuted so that the Agncultunsts of Gujarat
growing cotton  are  discriminated  and
forced to sell their cotton at bwer prices ?

THF MINISTER OF STATE IN THE
MINISTRY OF FOOD AND AGRI-
CULTURE (SHRI ANNASAHIB P,
SHINDE) : (a) and (b). The Reserve Bank
of Ind:a follows a umiiorm banking policy
1 regard to credit controls, excepting that
certain concessions are given to Government
owned/managed;run nulls and sick muls and
other mills in  Eastern Remions hke West
Bengal and Assam As rugards rogulation
of prices, support prices for cotton are
announced by the Governnunt cvery year,
with an assurance that 1t would be pre-
paicd to buy any quantsty offered to it at
the support prices, Induect measures hhe
adjustments 1n cotton stock luans and
contracting system are also made 10 influence
the prices of cotton in the country,
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Amonut paid to New.pip2rs on Accouit
of Government Advertisements

155 SHRI JYOTIRMOY BOSU : Wil}
the Mmister of INFORMATION AND
BROADCASTING be pleased to state the
amount puid to Newspapers on accouat
Government advertisements from 1-4-1969 to
31-3-1970 and trom 1-4-1970 to 28 2-1971 ?

THE MINISTER OF STATE IN THE
MINISTRY OF [INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) The amount pard to news-
papers on account of Government advertise-
ments during 1909-70 15 as given below &

(1) Directorate of adver- Rs 119,07,137

tismg and  Visual
Publieaty
(1) Department of Rs 6,76,127
Tourism (Indiv) (Actuals)
(Abroad) Rs 47,90,584
(Budgeted)
(1) Indian Rulways Rs 139,53,142

The figures of piyments made to news-~
parers from Ist April 1970 to 28th 1cbruary
1971 are not yet avarable Nocessary data
are, bhowever under compilation  for the
entire {inancial yeaur and will be {aid on the
Table of ithe tHouse in due course

1204 b;s,
PAPERS LAID ON THL FABLE

WEST BPNGAL R1LIFE UNDERTAKINGS
(SPECIAL PROVISIONS) ACE, 1971,
APPRENTICFSHIP (AM! NDMPNT)

RULL3, 1970, AND NOTI1FHICA-
TIONS UNDRI € QAL MINTS P.f.
AND BONUS SC Hf MLS
AUT, FIC.

TIIE MINISICR OF LABOUR, LM-
PLOYMENT AND RYHABI ITATION
(SHRI R K KHADILKAR) : 1 beg to w
lay on the 1able -

(1) A copy of the West Bengal Relief
Undertakings (Special Provisions) Act, 1971
(Hindi and Lnglish versions) (Prewident’s
Act No. 4 of 1971) published m Gazette of
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India dated the 11th February, 1971, under
sub section (3) of sccuon 3 of the West
Bengal State Legislature  (Delegation  of
Powers) Act, 1970, [ Placced in Litbrary. See
No, LT—72/71]

(2) A copy of the Apprenticeship
(Amendment) Rales, 1970 (Hind: and Eng-
lish versions) published n Notification No.
G S R 2057 in Garette of India dated the
26th December, 1970, under sub-section (3)
of section 37 of the Apprentices Act, 1961
[Placed in Library See No. LT —73/71)

(3) A copy each of the following Noti-
fications (Hind: and English versions) un ler
section 7A of the Coal Mines Provident Fund
and Bonus Schemes Act, 1948

(1) The Coal Mines Provident Fund
(Second  Amcendment)  Scheme,
1970, published 1in Notification No
G S R 14 1n Gazette of India
dated the 2nd January, 1971

(1) The Aundhia Pridush Coal mines
Provident Fund (Secoud Amund-
ment) Sctheme, 1970, published in
Notifwation No G S R 15 m
Garette of India dated the 2nd
Januory, 1971,

(1) The Rujasthan Coal Mines Provi-
dent Fund (Second Amendmet)
Scheme, 1970, published m Noti-
fication No G § R 16 in Gazette
of India  datcd the 2nd January,
1971.

(iv) The Neyvelr Coal Mines Provident
Fund (Second Amendment)
Scheme, 1970, published in Not)-
fication No G $ R 17 in Gazette
of India dated the 2nd January,
1971. [Placed m Library. Sece
No. LT —74/71].

NOTHIC ATIONS UNDFR INDUSTRIES
(DEVELOPMENT AND REGU-
LATION) ACT, COMPANIES
ACT AND PAPERS UNDFR
TARIF ( OMMISSION ACT

THE MINISTER OF COMPANY
AFFAIRS (SHRI K. V. RAGHUNATHA
REDDY) : on behalf of Shri L. N. Mishra
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1 beg to Jay an the Table :

(1) A copy each of the following Noti-
fications under sub-section (2) of section 18A
of the Industries (Development and Regu-
lation) Act, 1951 :

(i) S. O 103 published in Gazette of
India datod the 2nd Januvary, 1971
regarding the Management of the
Hira Mills Limited, Ujjain,

S. O. 685 published in Gazetic of
India dated the 9th Fcbruary, 1971
regarding the manuagement of the
New Bhopal Textile Mills Limited,
Bhopal. [Pluced in Libiary. See
No. LT—75/711.

(ii)

(2) A copy each of the following papers
under sub-section (1) of section 619A of the
Companies Act, 1956 :

(1) Review by the Government on the
working of the National Textile
Corporation Limited, New Declhi,
for the year 1969-70.

Annual Report of the National
Textile Corporation Limited New
Delhi, for the year 1969-70 along
with the Audited Accounts and the
comnients of the Comptroller and
Auditor General thereon. [Placed
in Libray. See No. LT—T76/71]

(i

(3) A statement explaining the reasons
as to why the Hindi version of the papers
mentioned at (2) above could not be laid on
the Table simultaneously. [Placed in
Library. See No. LT—T17[T1].

(4) A copy each of the following papers
under sub-section (2) of section 16 of the
Tariff Commission Act, 1951 ;

(i) Report (1969) of the Tariff Com-
mission on the Price Structure of
man-made fibres and Yarns Indus-
try-Rayon Type Cord.

(i) Government Resolution No. 2 (12)
Tax/T70 dated the 27th February,
1971 (Hindi and English versions)
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notifying QGovernment’s decisions
on the above Report. | Placed in
Library. Sce No. LT—178/71].

(5) A statement showing rcasnns why
the ducuments mentioned at (3) above could
not be laid on the Table within the period
prescribed in sub-soction (9) of section 16 of
the said Act. [Placed in Lihrary. See
No. 79/711

RICE MILLING INDUSTRY (REGULATION
AND T ICENSING) AMENDMENT RULES,
1971, BENGAL LAND REfORMS
(AMENDMENT) ACT, 1971,

AND  NOTIHICATIONS
UNDER ESSENTIAL
COMMODITIES ACT,

ETC., £TC.

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND AGRICUL-
TURE (SHR1 ANNASAHIB P, SHINDE): 1
beg to lay on the Table :—

(1) A copy of the Rice Milling Industry
(Regulation and Licensing) Amendment
Rules, 1971 (Hindi and English versions)
published in Noufication No. G. S. R. 105
in Gazette of India dated the 23rd January,
1971 under sub-section (4) of scction 22 of
the Rice Milling Industry (Regu'ation) Act,
1958.  [Placed in Library. See No, LT—
80/71)

(2) A copy of the West Bengal Land
Reforms (Amendment) Act, 1971 (Hindi and
English versions) (President’s Act No. 3 of
1971), published in Garzette of India dated
the 8th February, 1971, under sub-section (3)
of scction 3 of the West Bengal State Legis-
lature (Delcgation of Powers) Act, (970,
[Placed in Library. See No. LT—81/71]

(3) A copy each of the following Noti-
fications (Hindi and English versions) under
sub-section (6) of section 3 of*the Escentsal
Commodities Act, 1955 :

(i) The Rajasthan Foodgrains (Restric-
tions on Border Movement) Second
Amendment Order, 1970 published
in Notification No. G. S. R. 2042
in Gazette of India dated the 19th
December, 1970,
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{Shr1 Annasahib Shindc]

(1) The Sugar (Pine Determmation)
Ten'h  Amendment  Oider, 1971
published in Notshation No G 8
R, 40 n Gavcette of India dated
the 1st Junuary, 197}

The Onissa Rice (Movement Con-
trol) Amendment Order, 1971 pub-
I had mm Nottization No G § R
65 m Gazctlte of Inda died the
9th Yanuary, 1971

(n)

(tv) The Sugar (Price Determunation)
Order, 1971 published in Notifica-
tion No G 9 R 66 1n Gazette of
India dated the 8th January, 1971,
{Placed wn Library S¢e No 1 T—
82 71}

(4) A copy of Notificaion No & S R
64 published 1a Gasctte of India dated the
9th January, 1971 making cerdain amend-
ment to Notficaion No G S R 1842
dated the 24*h Duember, 1964, under sub-
sectton (1) of section 12A of the Lsceatial
Commodities  Aet, 1955 [Placed n
Libra y Sc. No, LT— 83 /1]

(5) A copy of the Audited Acwcounts
(Hindi and Faoghsh versions) of the Com-
mittee for the purpose of Controlling and
supervising I xperinients on Animals, Bom-
bay, for the veur 1969 70 topurher wuh (he
Audut Report thcieon, under sub-tule (4)
of Rule 24 of the Cominutice for Controlhing
and Supervising Uxperiments on Animails
(Admumistration) Rules 1965 [ Placed n
Libraiy See No LT —84/T1].

(6) A copy of the Annual Accounts
(Hind: and T nghsh versions)  of the Animal
Welfare Board, Madras for the year 1969-70
along with the Audit Report thereon, under
sub-rule (5) of Rule 24 of Antmal Welfare
Board (Admmistration) Ru'es, 1962 | Placed
in Library  See No. LT—85/71},

(7) A copy of the Fcod Corporations
(Amendment) Rules, 1971 (Hindi and Lng-
lish verstons) published i Notification No.
G S R 396 in Garette of India dated the
19th March, 1971, under sub-section (3) of
section 44 of the Food Corporations Aect,
1964. [Placed in Library. See No. LT—
86/711.
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(8) A copy of the Annual Report (Hinds
and } nglish versions) of the Central Ware
housing Corporotion, for the year 1969-70
along with the Auditod Acwounts and the
Audit Report thereon, under sub-section (11)
of section 31 of the Warehusuung Corpora-
tons A, 1962 {Pluced in Vibrary. Sce
No LT--87 71}

RIPORT Of COMPIROILFR AND AUDITOR
GENIRAL, 1969-70, APPROPRIATION
ACCOUNIS, RAH WAYS, 196Y-70,

LEC.

SHRI ANNASAHIB P SHINDL  On
bohalt of Shr Vidvie Cherin Shukiy, 1teg
ta ,ay on the Table

(1) A copy of the Report of the Comp-
troller and Auditor Gunetal of [ndia on the
accounts of Cuntril Governm nt (Rasdwiys)
tor the year 1969-70, undur articie 151 (1) of
the Constitution

(2) A copy of Appropriation Accounts,
Ratlways, for 1969-70, part T review

() A copy of Appropriation Accounts,
Ratlways, tor 1962-/0, Part  L-Detailed
appiopriation Accounts

(4) A copy of Block Accoun’s (including
Capital 8 atements compriving  the 1oan
Accounts), Balance Sheets and Profit and
Ioss Accouuts, Rarlways, for  1969-70,
{Placed in Library  See No LT-—87,71]

NOTIFICATIONS UNDFER  INDIAN
FELEGRAPH ACT, AND ANNUAL
KEPORTS OF HINDUSIAN TLLE-
PRINTIRS Lil, MADRAS AND

INDIAN TPUY PHONE INDUS-
RIS 11D BANGALORE

THE MINISTER OF COMMUNICA-
TIONS (SHRI SHER SINGH) : 1 beg to lay
on the Table -

(1) A copy each of the following Noti-
fications (Hind: and Lnglish vercions) under
sub-section (5) of section 7 of the Iandian
Telegraph Act, 1885

(1) The Indian Telegraph (Ninth Amend-
ment) Rules, 1970 published m
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Notification No. G. S. R. 1990 1n
Gasettee of India dated the 12th
December, 1970,

(1) The Indian Telegraph  (First
Amendment) Rules, 1971 published
in Notificatton No G S R. 2008
in Gasette of India dated the 10th
December, 1970, [Placed 1
Library. Se¢ No LT--88,71]

(2) A copy each of the following Reporis
(Hind1 and English versions) under sub-
section (1) of section 619A of the Companies
Act, 1956

(1) Annpual Report of the Hindustan
Teleprinters Limited, Madras, tor
the year 1969-70 along with the
Audited Awounts  and the
comments of the Comptroller and
Auditor General thereon  [Placed
m Lthrary. See No LT—89 71]

(1) Annual Report of the Indian Tele-

phone Industries Limited, Banga-

lore, for the ycar 1969-70 along
with the Audited Accounts and the
comments of the Comptroller and

Auditor General thereon | Placed

« Library. See No. LT—90/71]

12.06 hrs.

MLSSAGES FROM RAJYA SABHA

SCCRETARY  Sir, 1 have to report the
following messages received from  the
Secretary of Rajya Sabha :

(1 *'In accordarce with the provisions
of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct
of Business in the Rajpa Sabha.
1 am directed to return herewith
the Finance Bill. 1971, which was
pasted by the Lok Sabha at s
sitting held on the 27th March,
1971, and transmitted to the Rajya
Sabha for its recomm=ndations and
to state that this House has no
recommendations to make to the
Lok Sabha 1n appeal (o the said
Bl

() “l am directed to nform the Lok
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gabha that the Ragya Sabha, at uts
suting held on the 3lst March,
1971, has passed the enclosed
motion 1eferring the Code of
Criminal Procedure Bill, 1970, to
4 Joint Commuttee of the Houses
and to request that the concurrence
ot the Lok Sabha in the said
motion and the names of the Mem-
bers ol the Lok Sabha to be
appoinied to the said Jomnt Com-
mittee may be communicated to
this House

Mounon

“WHLRLAS this House at its siting
held on the 15th December, 1970 adopted
a motion that the Bill to consolidate and
amend the law relaung to Criminal Proce-
dure, be rcterred to 4 Jont Committee of
the Houses consisting of 45 members from
this House and 30 membcers from the Lok
Sabha ,

AND WHIRIAS this House appointed
fifteen members [rem this House to the said
Joint Comnuttee ,

AND WHIRLAS this Houe recom-
mended that the ok Sabha do join in the
said Joint Committee and communicate to
this House the names of members to be
appointed by the Lok Sibha to the Joint
Commuttee ;

AND WHIRFAS a message was there-
after transmitted to the Lok Sabha on the
15th December, 1970, communicating to the
Lok Sabha the adoption of the said motion
by this House.

AND WHFRFAS the Lok Sibha at its
situng held on the 18th December, 1970,
adopted a motion concurring In the sard
recommendation of this House and nom:-
nating thirty members from the Lok Sabha
to serve on the said Joint Commuttee ,

AND WHEFREAS the Luk Sabha was
dissolved on the 27th December, 1970,
before the Joint Committee could hold its
first meeting and @ new Lok Sabha was
thereafier constituted on the 15th March,
1971 ;
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NOW THEREFORE this House do
resolve that the Bill to consohdate and
amend the law relating to Criminal Proce-
dure be referred to a Joint Committee of the
Houses consisting of 45 members ; 15 mem-
bers from this House, namely @

1. Shri Akbar Ali Khan

2, Shri G. R. Paul

3. Shri Sinam Krishna Mohan Singh
4, Shri Syed Hussun

5. Shri Rattan Lal Jun

6. Shri k. P. Malhikarjunudu
7. Shri Suresh J, Desai

8, Shri Shyam Lal Yadav

9. Dr. B. N. Antam
10. Shri1 Mu ka Govinda Reddy
11. Shri Suray Prasad

12. Shn Hamid Alt Schammad
13, Shri A, D, Mam

14, Shri M. P, Shukla

15. Shn Ram Niwas Mirdha

and 30 mcmbers from the Lok Sahha ;

That in order to constitute a meeting of
the Jomnt Commisitee the gquorum shall be
one-third of the to.al number of members
of the Joint Comnmittee |

That 1n other respects, the Rules of
Procedure of this House 1claiing to Select
Commititees shall apply with such variations
and modifications as the Chairman may
make ;

That the Committee shall make a report
to this House by the last day of the first
week of the Seventy-cight (Winter) Session
of the Rajya Sagha ;

That this House recommends to the Lok
Sabha that the Lok Sabha do join in the
said Joint Committee and communicate to
this House the names of members (0 be
appointed by the Lok Sabha to the Joint
Committee,”
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MOTION OF THANKS ON PRESIDENT'S
ADDRISS -Contd.

MR SPEAKER : We will now resume
discussion  on the President's  Address.
There arc 50 many hon. members who wish
to speak | think we should reduce the du-
raton of the Specches 10 5 or 6 minutes
each, so that the muimum number of
members can be accommodited. The Prime
Muus'er will spcak tomorrow, So, we can
uttlise thdat time also.

SHRI INDRAIJIT GUPTA (Alipore) :
I would request you to allot that tume only
to necw members,

MR SPLAKIR : That 1s puely out of
the Congress time,

SIHHRI ATAL BiHARI
(Gwaltor) : One More
party miy be called.

VAJPAYLE
meinber  from my

SHRI JYUTIRMOY BOSU (Diamond-
Hatbout). From my Party also. One mote
mecmber may be called.

SIIRI ATAL BIHARI
The Congress people
wOik ore,

VAJPAYEL :
should speak less. and

MR. SPEAKLER. Mr. Goswami, who was
on his legs, may continue.

SHRI DINLSIH CITANDRA GOSWAMI
(Gauhat1) : Sir, 1 assoctate  myself with
the motion of thanks moved by Mr, Bhagat.
In the last few months, the country has
witnessed a some  unprecedented  political
developments. We have on the one hand
witnesscd a Prime Minister who could have
remained in power for 1 months more in
spite  of her party being 1n a minority,
dissolving the  Parliament in order to
seck a fresh mandate from the people. We
have also seen the Chief Minister of
a State trying to cling to power inspite of
a vast mandate against him by the people
of lus constituency. But above all these
contradictions, one thing has stood omt
clear, viz., the determination of the people
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to have a parliamentary democracy 1 this
country through a stable Government at the
centre, a Government that professes and
practises the 1deals and programmes which
it cherishes.

Of course, I am aware that hints have
been thrown from the other side, particu-
larly by Mr Vajpayee, that we have won
this election with the help of and mus-
use of governmental machinery and
misuse of moncy and capital.  Ths
15 an msult not to the members
of the rubing patty, but ths 15 a direct
msult to the constence of the Indian voters,
who have given their  verdict withoat fsar
or favour, without being nfluenced by
money or any other factors They have voted
only in terms of the 1deology May I
point out to Mr Vajpayce that we have won
this election not only i the States where
our party was in power but also in States
where the opposition parties were ruling ?
In the State where the Congress () was
ruling there was a rout of the opposition
party 1f 10 thes cdection money would have
plaved a part, many of us would not have
beun here Our seats would have
been filled by Rajas, Maharajas and busi-
ness Magnates The fact that business mag-
nates, the Rajas and tycoons have lost the
election 1s 1tsclf ample proof (hat money
had no part to play n this election
This election has not been won In terms
of money Thi elecion reflects the
desire of the people not to have danything
to do with night reaction and left extromists,
this election reflects the desire of the
people to support the programines and
policies for which the Prime Munister
stands What are these progiammes ? The
programmes, broadly speaking, arc abolition
of poverty, reduction of dispanties between
the mmcome of the rich and the poor, suppr-
ession of communalism 1 any form of
direction and putung a stop to lawlessness
and violence prevaleat 1n different parts of
the country.

So far as the question of abolition of
poverty 1s concerned, I am svrry to note
that m the President’s Address we do not
find any detailed reference though some
indications are there Of course the alloca~
tion of Rs 50 crores will be only a humble
beginnmg. In this coatext. May [ submit

that all the States have their own peculiar
and special problems without the solution of
which there cannot be effective solution of
the problem of poverty ? Speaking of my
own State, unless the problems arising out
of the floods in the Brahmaputra and its
tributaries are solved, we cannot expect
any solution to the problem of poverty
in our State I would request the Central
Government to give due attention to
this.

It 1s also a matter of concern that in
spite ol the tact that there has been a rise
in natonal mcome and per capita incoms
there has been a rise in malnutrition in
the country According to a study of the
Reserve Bank the percontage of under-fed
in this country, which m 1951 was 52 per
cent, rose to 70 per cent in 1967-68. Obvi-
ously, this requres attention from all of
us, including the government.

So far as the question of educated
unemployed 1s concerned, we do not find
many proposals in the President’s  Address.
On my own behalf I would suggest that a
complete reorientation of the educational
svatem 18 necessary if we have to solve
this problem

Coming to the question of reduction
of disparities 1n 1ncome and wealth, obvi~
ously, we shall have to place more emphasis
on nationalised uadertakings it 1s a matter
of great concern for all of us that ali1s
not well with the nationahised undertakings,
A study of the working of 15 nationahsed
undertakings reveals a loss of about Rs. 41
crores during the first six months. The
Raulway Mimnster stated in the House the
other day, which we noted with concern,
that there has been loss n the railways.
The Hindustan Steel shows increasing loss
during the last two years

Obviously, theie aie some general
alments for which immediate cure 18
necessary Two ailments have come to my
potice. Firstly, there 15 the dilution of
responsibility amongst all of us There 15 a
feeling current m the country today that State
piaperty 18 nobody’s propecty The me thas
come when wo should 1mprove the educa-
tional sysiem and make people aware that
State property 18 our pioperty If Somethung
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is not done in that direction we cannot
expect the nationalised undertakings to
function well,

Secondly, the nationalised undertakings
are taken by the management as the dum-
ping ground of their pets, The worst
managerial staff are dumped there. This is
also taken as the forum for demanding
higher wages amd better amenities by the
workers,

The first has led, obviously, to bribery,
corrutpion nepotism and consequent ineffici-
ency; the second to lock-outs and strikes
with consequent loss of Government revenue
and a setback to growth, 1 request the
Government to firmly handle the question
of nepotism, bribery and corruption and to
ses that selection of porsonnel and promo-
tions in nationalised undertakings are done
only on the basis of efficiency. It is also
necassary for the trade uninns to see that
these nationalisod undertakings are not
made a forum to demand higher wage
levels and to push up prices.

The second question of reducing the
dispariry lies with the question of putting
a ceiling on urban property. There agun,
1 feel that mere ceiling on urban property
will not serve the purpocse if compensation
is paid for the e¢xcess property that js taken
from people, Then it wdl only be a
substitution of liquid assets in place of
solid assets. [ would ask the Government
to take measures to sec thiat when excess
property is taken compecusation is not paid.
I am aware that if the prcsent things are
allowed to exist it will hit the fundamental
rights guaranteed under the Constitution. We
are also aware that in the present state of
affairs we cannot amend the Chapter on
Fundamental Rights becavse Golaknath's
case will stand in the way, Thercfore. I
request the Government to take immediate
measures to see that the sovereignty of
Parliament is restored and we are in a
position to amend the provisions of the
Constitution if necessity arises.

In this context I would only like to
point out that property, in the true sense
of the term, cannot be [undamental, What
is a fundamental right ? Fundamental
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rights are those rights which are necessary
to every individual. A child, when he is
born in this world, ccmes to the world
without fetters. Therefore the right to libe-
rty is a fundamental right, when a child,
there is hardly anything to distinguish
between & child born of rich parents and a
child born of poor parents. A child born of
rich parents or of a maharaja does not
come with ornaments and a poor child is
not bomn with rags. every child born s
equal, Therefore there is the fundamental
right, the right of equality. 1n this world
there are the two fundamental rights. The
rights to liberty and of equality. If any other
fundamental right has been incorporated
in the Constitution it is high time, when we
are pledged to a socialist society, that we
should take steps to see that all those
fundamental rights are obliterated from
the pages of our constitution and the
supermacy of Parliament 18 resiored,

1 have got at my side my Whip who is
pulling me so that I should stop. I will
not incur his displeasure in my maiden
specch, though [ would like to reserve
this for some future occasion, and I will
take my seat, I thank you Mr. Speaker Sir
once more for giving me an opportunity Lo
make a maiden specech,

Nt famram fag (gamweew)
weTH WAEA, ¥ & zafy F s
1 T qF0 A0 AT F qgy, W [
HEEAl & WAl &1 W AT | gAIR FEAAG
wyegfa & w1 whrarew aga arr g
zaar o & & It 51 o s ¥
1§ GIU 7E §—I7F &9 & IgF IS
gt & ag oft a9 gv §—ulr Fwfaey
ff 39 & afed sy awar &) Q4T # qawsl
g€ wigw adi T frg € qoedt g
A fem & a7 o 1 § g9 ov SOy
g FEAT ArgAT, ATHEA CAN IEL FEAT
argar § i g sfwaee # fogd g
¥ o Wda g frr § o o g R
mEMAfTS Ao e ok )
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Hqeuw AFRA: § AT ¥ AT HA FAT
Jrgar § f5 AT T AR agw AT
WM fog TE A AW AT WE I A
g g e 5 owm agw agw Wy

st @qo qHo FST (FTAgR) AT
AgER 3 o1 97w fag &Y swAT )

deqgw WERA T T A wradl

JIFg JY AAT FT AGTA THA |

ot famgwrs fag 37 mimwa ¥ AT
A AW Avs W gEEHTAI A
Aral qrv o ¥ fyE| oy qF qae
Y47 AT @z 9139 A oA Fgr I o,
afra swa w9t ww a5 A@ ar$
AT W GAGHTT 17 {73 F 39 Fiavt
F1, T AT T AN T A aF, I
eifzat 8 wrer wArd W eSd Y qrae
#qg AT w9 et go q¥ go £
T H gHAmA F a ¥ w=t ;o oad
&1 AR FG WAANT qEEq TR qrAT /W
wuwfoar &t vz 7 ¥ f5 @,

it YW qi2 (TAATIE) - A
fegar grmr g 7

ot frn wre Tag o wvaw e g
T 8 7 @ 7 Af s ¥ goaw A

W TdanT & fawmy o dv ¥
a8 foar omr &1 w9 wgr oTAT T
amd wgedl w0 ais & fE e
gfa aidt § war 9 ey fzar &, O
w1 A @oar § i addf e ST
39 A F A9 FAAT wgelr weiprd | wfEw
oy wig AdY & qg my gy O
arféal ¥ A wwar v dfe A & s
s|r A |raT, Iak 9w 7oAl g
weyfee o1t fru® N9 amg § 9 a1

AR W Y &, 9% Frawaio & arfsat
ft &rf &, St 7 ofr oy @ § Sfew fee
# war 9T T v | A A g
a1 59 g ¥ weg fn orevar s freare
A gy fom 7 N? g ¥ favarg i
w3t a1 &1 Awar gfxw aid gw qw
F 773 Amfrew g o I F g
N FT FIFA | U AT CF & ATH
F 1<t q<% g7 <@ 97 | $5 A FEQ
fr gfexr ot &1 gers 47T 39 TR 9
fr <fanr oY w7 faso) 1 gz ardr Y
AFTE W, §G AT & qR 9 agt
amAg a0 A faory a7 STy AR A
qERY queg & w1g ¥ gfgw o ¥ aret
FYA ALY A agEd Az gow
F g A1T | FAT W@ @, ¥ur favary
ar | § gy e §q@Er ot fw oo
a7 347 wg¥ &, H v A agwr faady
g AW sear g fg, am gRwo
Tt S FT ¥t THAT W F@ LAY
uifge & w2y ¥ 5 efeo st g e
&y, v faerd®y 1 o fegrary ik
e AT A afgradt JET WM F AR W
¥ g w%ar g 5 star M ard frerra g
YT W gFe i 37 a9 Al & aeae
dmfaer gat w9 ¥ AT R AW F
graT e oy | & grdar w7 fis
T FAS gaAw 6 awfasd w9
EESEE IR L R B
ST |

AR fodr o gt qedz fram @Y oY
fearT 8 ¥ o7 A o § v
T & | W 3T wear foer afendl
q%, FATE FRES q¥, o oreET mi
e fxee g0 A #Y Q@O O § oA
o g &1 I A AR awgy
w& YT faoEdars &1 AT e wT
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[t faorm arer fag)

I uF Y|y d@usT @n A faar }
T @F A G aw @ga T &
AT e | oW A% A g7 O gfaga g
fearay & fasrs A fased $F e
qraAt #7 G IT F TAET 9 FFH
5@ §, uf sfaga fazrey I =
A FAUY F@ JF Y AW
@R A Thwma AR g AN #
qHY A AAFTA & T H FAA A
& Ak | q AmE JT FF @ grIA N
feogaadt Bifad, wa qum aga A
ARTE ¥ o1q &, £ Y IA  gIUA 7Y
FELT AT §, GEY AEY Fhwr | Ay A=A
TATHEAT & TZAT 070 1 grew & AW
aw W o fHdy ¥ areg R O Ag
fruagad g & qm dt 2, fisT =13
qg AYda B g ATAZAR A T g 1 AT
Fqa @l d37 N Hawa g F ag
qgHa ¥ A1 T A0 A WX A R
w99 # TN grFa & AY w7 W A
arerg # a7 TA AW A1 @80 AN 1 AT
FAqT Z3T F IBI FF ST A B,
fedt arg a7 faty FoAt g At awr g
gr3w ¥ T 999 &7 Ay § A avE ¥
fr s & fmrs sw v &, 7 Q) Aan-
BT AT W], FB A1 g7 LA N @ }
Y FAJT & QTHA SHT T AT | AT
A8 ARt § %5 o dg i gl TrFAE &
wier arafess war e ) Jfsr wwar
g Wt A =wedr @ fr wad faa
W ¥gEa ¥ MW wE w1 oagm
YN g, ¥ Ayt giq 9 Fre <@ AW

o 9T g faederd § fr agesht fas-

uv0 wifEg @ 91 3 A 5 aren 8,
U w1 A1, g I W FAAT FL,
A g3 famg @ 1 Qar wmy A9 fear

APRIL 1, 1971

President's Address (M) 104

Y rafrew qgt 9@ aew 1 Frafae
Frardr ¥ Y AT wIav § |

s shy @ wzal § § g2 W) S InEar
g o orar ¥ 97 7e gwen v ag 7g N
A 3 s dwz wifar ANfs fgrgeaam &
T Wmfersy Y T@ I § A1 O
o § T3 fou af)lagg v ar & 2
AT AT W A & fau Az @ §, AR
FH F& 167 K7 AT A7 T #70 A
BT TAT @ e § A7 IR0 Ay g% A
&Y Y wiforr 753 1 39 ¥ Age G
FAAATF AT

FI €Y A1 S qrF 33T WA ARIEH
9 AIA A A R ¥y A AT 19§ FY
® 1T 2, A FIZAT AZAT § AW AW qE
ggra § 5 Avafasg & 9w g & ¥ g
FIg ¥ TEA 3T 9A | arafawn @3
F fam ¥ feema & mwrg and @¢ A%
faospaady RIfF A) oY o WY ErsE &
qIEL AZA AFATT 3, FI9H N Q7D
wifaror &3 )
MR. SPEAKER : You have 45 Members.

THE MINISTFR OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHR1 RAJ BAHADUR) :
1 have asked our Members to confine
their remarks to three or four minutes,
You know, Sir, that we have been quite
accommodating Each onc of the leaders
opposite has taken about half an hour or 40
minutes at our expense.

MR. SPEAKER ! I will make st up
later on. You will not have to lose time.

Shrimati Lakshmikanthamma.,

siiwalt weswyaeRT (g @ W
wER, 79 § 9y & W A qAqT ®
gried awid 2ar ange § fr oAy Seaer
%t favar #) fag w @ Saer A
A T A A awt Y
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% arz & g o wdr gfew
T &7 wfvARa v owgar §
SEN 59 A F 9 W W WL A uF
s grar #1 A fpar, §9 @Wg ¥
dea & aE ©F 974 AT T OAQ-
aTor Feqen faat )

TA waEfy gg w1 F5 oggen ¥
fare Agra &1 Ay gha Al &
q7eq A AT FrI @ OEf FT ArwiyEar
1952 =T 1957 & &7 &1 {57 oF T
st g2 80 zaw & ad afewag W
FE AT AT ¢ fF wa & a fo=
gufzd {409 T TWAT FIH G HT FIAT
qeT § AW ¥ faw afrgs  afcfeaT &
Fg 41 917 gE &, SUF) €7 § @A gn
T A & gg g 1952 a1 1957 AT+t
S § Wy afus @ qF o gaw A
var =ar f6 57 garg ¥ s oF Ay
I ¥ dE FX @ g, Faw wAgafw
g ag afexs ¢@ A wEEw WK
qeeAat & qrd LAE A AWM A W
AT F7 FA qeAtAAT ¥ T oFAE W
wgorE gy ¥ & wfus @ owd, W
s & fag g7 9% g, 9=aT wFA &1
falw &7 & 79 agaea® a0 & w9 AT
1T §fEr ot & T s o gfoaa
g¥reE fear §—

ot s fagrt aoRd . g 44
sfawa |

sitwat aewterraeT 0 3 oY s
fag A7 g & fag & a7 ]

gheam, fafom mfs afeg at  wow-
qeaw v R wfgem, v ol g ¥
gfer off q¢ sy fadie S favare
s frar &)

%t & gt & fawr e
& AT ¥ m FIX FrAegr § ™
PR IqQA A ¥ aad, ) a8 «©
A% ST gaFarE’ 9% wew & WK
FIA KT AAGT F1 AT AT § | G §AT
T T Y AT FAAT G
AT @A T AAETAT T WAL TFH
qI€ AGNT ZAT | A WG WY
2

safa faNa N grewefasararE
ufyaal F1 THaT Y 3T F 9T fFar 3y
fret uw safe #) g2 & faq feg O
TIHEA F1 SN A wWezr ¥7 ¥ Arar
feamar & 1 cqw= wadfas fogrent &
gfa swar F sfus gwear frar 3
T qfraaam 1 SA1eT S et

ol e %% falgam § oS
A F AT FE AT qH E 1 AT
faa< & 517997 1 A 97 wEw W qeg
wRy faar &, a2 gdqr FdwIqF §
Z¥ I FawqrgAs M7 ATHATGAF -
&7 FaAr Arfgr | ag 7 gF Tw Ay
F) UF AqZFT A & & 7 ft wE
wifed X Fg 7@ A9 grar fag ST
arfgw 1 g& ag w9 & Wifgy & ot
sfafeggar & qE safss g a
Iggifnar fag #& @l g7@a &1 oA
% #7198 UF Afaw wAgT AT ¥ faw
wry e F g AT A g w1
fly ot qur ¥ w@wd Ay g W
wifer | waTT Y ghrT, & AAAAr & fag
g ey avz IO @ 9 | WA
AT & 9 ATE FATT F] AFA A
@A FT gH drer IS &1 Ag gwrd
faog farigrd 31 3@ o & gqdw
s fr gq gee RPM 3y fedw



107  President’s Address (M)

[t swfmerear]

wefsa 8, fard 0w W g wW A
T anfgn

qEAT F 57 GO FAAT LY ATATHI
W WIFETHT FY F@ |7 AT TR
TEAAT | §EU 9 T ERIT ARAT H AL
9T T 6 AT FT, F FAIT wvFed
8 1 7x fxwr § S/ wEw Iz H A FN
FT WA qF1Y  TEAT APAF U,
sy 7¢y 1 qg wavas § 5 ameadt
¥aq 931 ¥ el wwrT &1 @ AT
wifesaar ady @t wofgy ! @ W
# T AT { FA A Foh |

faq fafgee adt & F1a qrel qT aqq
gdw S A #1 w agt # }, g gfra,
frfem, ssaqgens, afgend mfz, 37 It
&) sarfa & fao, g7 #) Aaww@rEl #1 &9
O & fou wer st g FIw IBEA
AT | G TFC TS & FOOCT 9T A

fairy sar AT ATAW@F T

frgd gu aat & A @g frgg gn
atei &Y gfy =1 Xaey w3 wiaw a7
# grT wEgEA 1 gL FE A1 g
qft Jeer Qi Afgr 1 wai K & 4y
vyt gt g B @t widla sEgEE
g0, AET FHIAATE AN ST AGIWE g
anray | &Y QF qTg A @ %A1 T
wray ¥ q Aarfeat 1 faedr-fady s
qT ST AX #Y FE srgwyTwar g g |l

FqreA WY faaoor A9 & g fan
wgeagd &1 DA A @ @ wwA
wifge | A & fadg I T & veor-
W ¥ am 9T faawm 1 OF w@¥ W@y
SHTS WAATF yifaw g o
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gsfarE #1 A< ¥ arer sy oAy
i gn addr o1 ff e we 3 §

HeqeT AQNIAQ : WAAT qI@T WA
o @ FT |

st | FREHT | Hegy wEEy,
o g aw fod qw afgad & w
IATH { N Y FIE AfgAT 7 A faw
g e om o waT @ w4
gt =17 fgae smar afan

&} srew fagrdt aodgy | fagd Agw A

S Az @ Mivza aicFw 2, =
Y AT FITOT ¥ )

wWindlt  FvWlEteeAr AMAATY
azen wfr et & gaq faeg aat @ 4 wfz-
/Y F1 3T gU @@ afew 9, oY
Tonfaz gaon wfgsmn & fasg 4
F2A4 9 07 =f 37T s favg Ao
uwE &1 Al 57 7 wsyr g fw
Aafess 7 37 w1 gw frar

q R . AT F e gE
AAFTT aeq w9 F Faeme 985 2

sl sawTEERr 0 W AT A
g wAT A ag atn & f5 afe Adw
3 & qu™ F g7 eI & foqu gur
qrT Faw Qdr g 1 &, a1 feg g gt
T AENT deqra wT A7 Aifgy, arfe
RIS § HYRAT T JgT TN )

& qvaTe A1 9g gwrx AT wigdh §
& #€ w19 )Y v g9 Sor WX wuAT
ufe &1 uwEn % F @@ QT A Sy
FEAHHT BT HUAT FI 7 9 Q@ 7T A
& gfaa grar ) ot ¥ W Wy afay
TR N WY HAEAE gewT
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Nt AR €AW (3F) ;W
wgied, g A TeAfa w1y A
£ &, T X HT I FT ANG I§ ¥
qgq FreT 1 39 FT 0T AT FIQ@ A
¢fF @ wmw # amw @ fafe
Afeat a gFwm TR g A D
auetel it A fAiw sm frar war
¥ 1T IT F @ T OFA A AR
#TAT & fr s e TOET Y w AT &
ufgw @41 ¥ qF ¥ T T R
favaa sae frar &1 w1 fam gwma
EST FH A ag § % gw wd«Er &
AHEAIAT 1 gF FHA 9T HYAT AT

~

T

Jq al fergmam gl &1 oF Qar
qW §, 931 7T ¥ wfgw gaeard 1 SH
¥ 77 ANEGE { A4S, AT T OFAAT-
qAT AT AN A g F, @A g
#AT FY QFAT WX q2AT g€ ATEE Fy
&9 F@I |

st aF AT FT aOFA §, AR
w % 70 sfawa qaar mat ¥ @A g
AN I AT 7§ ¥ 30 gfama O
Tq oty § ) 97 qF ThE WP
I TFEGFHT /G A A9 9q9T &Y
EF1E A FT ALY 9§ J0AM, qq IF
q&) F gHEAT FT A FEN AGEAT
grr | wrw fegfa ag § fa fawas, weg-
gaeg AT 7N FI OF AW S0@ 9T
@A iR Fad A & fraw ¥
feareredt &3 & 1 T@ TEIT FAT A avg
£ F1E g @ it g 1T w1 ot
ag & fr Hoa g Y far @1 & o
Syrar - Y &, 9 a9 A we
aF ShuT St <@ 21 I AR 9 R
ar § T fow &7 & o s @ ¥
woet wrarr A sI §, sw T A

AT AN g TR ¥w F g
T AF AT d gAE A g &
TR ¥ Ag ag W ge & w oy
Hg FF gAT ¥ gEel # aial #
gaearat w1 AT fady eqr A q€AT Yy
Oq qF 9% 7 FT 21 f7qr srav 97 fF
ag sy g ar faww awet #
FI & 1| afsT o3 A A G F ggey
THET F) gHEAIT FT & T ¥ ATH
AT 7Y &N, ot @ g 9¢ afal &y

s 51 fawma a7 g i)

gt P 83 oofy wgv &, 9 wraww
2 % g gyrag A g€ AW w7 wal
F1 fafu= qeael Y g §7 & qQd
FI 3T F79 ¥ 7 58 aF 1 9e;® =
¥ faard o fas AT S T DA
quETH YA & 1 57 AVE T AAEQIS B
BT FI FT W AW gEIAAl 9T HE
T F1fET | 3T FUWT g7 W OF
TATAF & | TAT AW 99199 B 9 &9
BATT 0 wfaaq & #T ¥ A ey
TuFTd 37T & g9 ;U "ifg )

sgus A g fe W & FQeard
A are & fofudl A7, aga asn ¥ ag,
W 1w K g dmr wE T AR
gr, fa & ovg aga fafas e a
g1 | freads 97 A gHend gd TRAT
&\ 79 9% IT T gEENHT KT I AW
a8y fear T, a9 93w & wifkw wqr-
ot w4y &Y @ 1 W Al 9T FE fRar
gt § e ot faamer qaear # §% g9
fer o gfrYam ag i fr 3w &
gL uF aa ¥ faard §t swawnm W,
fareft qge oftv as® a wifk s
¥ fau aga ¥ o3-fod aafagi A
aqrawFaT 6 | F fag wT ey
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[t srgeraaae]
weA% At Ay ghrad s v F
for oF dgar mag oy, @ qrEEd
fafial =1 s far s awar &y wwe
&l ®1 g ag9r far qm, @ W ¥
#€ us 7 § fr art A, SAT gawy
# agi &W e s

Tigl # A7 ¥ F weEr AT gr
AN g8 @oar a1gh 8, AfeT I &
fag Sfag Sian Y swwen 7 &1 3@
fag qura N & ward & A9, 0%
gefeaam qeee onfrg #3 ¥ =few,
wgr are af 9 /Y nFg oA &1 Agh 97
39 %) faosl) Ay ot a7 glaar 2 &

W T 3AhT weg fAmw A SgEET Al
&) 91e & 98 Y & W fon qw faw

¥ ag agt Sam W qie | AW 9
g% favamay W 9T @, RA F waw
WarA & aY 07 5 & fadmmd
®YT gW ¥ IR A, s@ATAT W gl
T q@ wial ¥ 93 faw  snr wedr &1
AR Afas agy maT | 5w & g &
HIATEY & A1 4T UH Agd @ AT G
gy ¥ arf & fx gz feard &Y Wiz
Maddmesr e R ¢ oo fr
fadmy oY wre A A owE R R
AT § W atel ¥ gy ag & A9
gwrg & B wa@% g qwmA ¥ uw
qEFET F1 AT AT AMET 1 G
# M ¥ uw g agl 2 @ fag
¥ gead @t gt f5 omgfaw &
m%mmﬁwﬁﬁﬁt.t{r&aﬁ
oy w+§ faam i gers W 2 g
FE 10 a1 T A4Sl F AW F oF
fow =g e o & ogt @R A A At
)< oo gty s feemar o Wi

3 "
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wfy graedt Mo Y fm o) A &
foe fmelt ®Y w9 7 g1 @Y 7@ i I
) Ay ¥ S § vF 47 Fw el
#< faar a7 agt fram w1 &5 fao o
YT o g2 #1 & foag feqrr ami o
wE, 987 § ag wAre o A aF, "o
g% AT &) Ag fag @ ¥ Ay faeg
AN GEA G2 wTAT Y dvw ad

Al &Y ARENT F qra ATG gW 4
g 33 ¥ fr qadr g g w1 Agar
TGA AWVIAT § | TG AT A & AU A
# FTW AT IS ATAM AT qF 499
M adw F S za ¥ far @
auaAr g 5 gmyy Aw & et &
utafafa, 79371 & afafafa v ¥
v & wfafafa 47 fasr & &
F favm & fAo N1 a9 |

JA1 & a3{t Fg TE 9T HARW 92q A
PAar 7T 0F FAIIRTw AR g & 9w
RO ARNT G B a9 & oIw a% uw
WY wA wew gdaw wT Agy A 2 wew
Ry g R HE 5 93
¥ AT BT ISTEFT AT T A1 AT
TaqR wifE FATE & fod us ot @R
# AT 7 ? q4 faoen & ag fAAgA
FEAT q1gar § fr Jardiar § aww aw
UF WA AEA 497 T #4165 97 aw
97 qrt g gl fn wrfeard wfes w9
EwmyNghagraf gt a8 aF @
T KT G AR @ @y wh ¥
ary qrq & ag ft fq¥qT s<ar ATEAr g
f adar At q¢ gAEQ F 9w UF Ay
s aEEs § fog & & faarf §)
W |
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MR. SPEAKER : Dr. Molkote. He has
got ten munutes,

DR. MELKOTE (Hyderabad) : How
can 1t be suffictent ? I have ten members
of my party here.

MR, SPEAKER : The available time is
equiutably distributed.

DR, MELKOTE. : 1 plead with you to
make it a little moie equitable in our case.

Jai Telengana, Jar Hind...

SHRI M. RAM GOPAL RIDDY
{(Nizamabad) - The other day you had ruled
that such slogans should not be raised
here.

MR. SPEAKER : 1t 1s all right. They
are just fresh from the hustings,

s wet seewTeATar  srafaEes |

DR. MELKOTE : These were the slo-
gans ultered by the Prime Mister 1n
tHyderabad I would like to bring this to
your notice. If they have got any objection,
for the Prime Mimuster also saying this, let
them speak it out,

SHRI ATAL BIHARI VAJPAYEE : Dud
the Prime Minister say ‘Jai lelengdana’ ?

DR. MELKOTE . Yes.
stwel  medtwreaeAy 0 #hfeR g
s ff & Arw W R, av )

DR. MELKOTE: For the past three or
four days. we have noticed with pleasure
that the House gave its support and expre-
ssed sympathy to what 1s occuring n East
Pakistan 1 therr struggle.  The people
of Bangla Desh have tried to uphold
the traditions of domocracy as  well
as non-violence. 1 hope the same [eclings
will prevail in this House in suppor. of my
contention 1f 1 make out a case for a sepa-
rate Telecngana for which 1 have given
due notice of an amendment to the Motion
of thanks to the President for his Address,
May I bring to your notice that in spite of
two having passed stace the eight-point progra-
mme by the Prime Minister was announced,
no white paper has so far been issued with-
regard to how 1t has been implemented? Is
it not time for such a white paper to come

before the House so that people may consider
what is occuring 1n Telcngana ?

I would like to bring to your notice
equglly that in the struggle for the past
14 years in Telengana, we had made repre-
sentations to the Government both in the
State and here, and ultimately had to resort
to the Courts with writ petitions, We went
to the High Court and the Supreme Court
not once or twice but six or seven times,
and cverytime the Supreme Court and
the High Court have decreed 1n  our
favour, and 1n spite of this, neither the
Central Government nor the State Govern-
ment have , taken measures to implement
them, If you arc to throw overboard the
decisions of the High Court and the Supreme
Court, where and how does democracy exist
in the country?

Pcople have been saying that Telengana
is an economic problem. 1 have heard the
Prime Mumister also say this. But I would
ltke to bring to your notice squarely that
the whole country 1s faced with economic
problems. We m Tclengana have been fac-
ing economic problems as other regions do,
but what 1s occurring there 15 this, that the
Andhras who ale 1n 4 majority have been
come down there and had been sitting tight
on our negk and exploiting the region,
in spite of & Jung to an agreement called the
genticmen’s 4 eement.

?

We in HydePdoad were not prepared to
merge ourselves with the Andhras. The
late Pandit Nehru, our revered leader, sent
word to our people and pleaded with them.
Then our late lcader Shri Ranga Reddy was
asked what the feeling of the people were m
his region, to the merge with Andhra
he saxd that 999 percent of the
people did not want to merge with Andhra,
When this occured, the Andhras came down
with a gentleman’s agreement saying that
the surplus of the Telengana region would be
spen. n Telengana, that they,were economi-
cally fo ward and would bring their riches to
Telenga./a, that they would mmprove our
educational nstitutions, that whenever the
Deputy Chief Mimister’s post ocecurred, it
would go 1n rotation etc. To this day we
have to see 1f st has been implemented.
The Prime Minister two years made a pro-
mise in this House that she would do her
very best to see that conditions thers
improved,
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The instances are not one o1 two. In the
Secretariat 1n Hyderabad there are more
than 5,000 posts, Even today 1 would like to
challenge the Andhras to bring out the figures
for the last 10 to 15 years add tell us how
many Telengana people are working 1in the
Secretariat 1 would like place before you
that out of 5,000 peopie there, there aro
anly 500 from Telengana.

In the Clectricity Board newly constitu-
ted about four or five years back there are
500 posts newly created  Qut of tnis only
500 Telengana pcople are there

At Pochampad they have coastructed «

beautiful dam on  Godavan, and
the retired Chief Ungincer told us
that if the canal was taken a  [Iittle

highet up, and 1t 15 1mpossibie to do 1t, 1t
would rnigate Nizamibad Warangal and
Karimnagar Districts to  the extent of an-
other five or six lakhs of acres, but they
have taken 1t low down, almost bordeimg
on tho river, so thit the TCelangany region
not benchted, so that the surplus water might
go to Godavarn for 4 second crop at Dawle-
shwaram in the Andhri Arca.

Simularly, 1in the Nagarjur sagar Project,
1 may mention here that graccount of the
resistance of the Telang 12 people to the
mjustice that & being §8ne there, there has
not been a single Superintending Lngineer
from Telangana for the past few yeais, Let
them come out with facts and figures,

Simularly, in the Srisailam Project out
2,000 peopic working thete, from Chapras
to the Chief Engineer, 1,800 people belong
to the Andhra area and only 200 to the
Telangana area.

We had a suiplus of more thar ®s 20
crores tn the beginming. Instead of #pending
it m our region, it was spent in the Andhra
region. The surplus m the Regional Comini-
ttee was found to be Rs, 108 crores. The
Bhargava Commitiee was set up and it was
found out from the Andhra Chief Secretary
or Finance Secretary--if om Secretary was in
the Fioance Department, we would have got
the correct figures~-the Committée that there
was Rs, 41 crores surplus to be brought
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from Andhra and spent 1 our region, It 18 a
perpetual menace. It 1S not an economy
problem, it 1s a question of justice being
meted out to Telangana area. Sometime
back the Congress Party was united. On
account of the struggle there 350 persons
were killed by the Central reserve Police.
1s this a small thing to be brushed aside !
In the mine districts with a population of
1.5 crores more than 55,000 persons went to
Jail, out of whom more than 5,000 were
women The students made the greatest
sacrifice It 1s not the  political leaders who
wame forward to take up this question
It 15 the gastted and  non gaczetted
government scrvants  who  found  that
then promotions were withheld and
1obs were drying up, who found that jobs i
industizes were  gomng to Andhra regon
alone It 15 they who started the strugs’o
and they have sent here a student lcader Lo
plead therr cause This colomal 1ule has
been purpetrated for the past fourteen years
We sec no end to this 1o Telangana  When
Mr Morirp Desat was the Finance Minister
in the Cabmet i 1969, 1 placed betoue
him the fact 1hat 350 persons were hilled ?
He said * “‘what docs 1t mutter 1f people get
killed ' Look at his 1caction People expre-
ased their feelings in a non-violent manner.
This 1s what he said When the Chiet Minis-
tor of Andhra Predesh submitted his resig-
nation Nyahingappa and Kamra; said
that he enjoyed the majority and therefore
he should bo allowed to continue There was
not aq@mgle Andhra lady or gentleman, not
a sngle M P, from the Andhra region to go
to us to {ind out what was happening and
pacify our feelings., Sull they have temerity
to speak 1n Parhament and say that they
have done everything n  the matter.
Our heart borls at this We feel sorry that
this should occur. 1 am glad Mr, Chavan 18
here ! I ke him. In their recent elections
they had their programme, the Ruling
Congress got this majority, I know that
people clsewhere voted for Indira Gandhsp ..
(interruptions) They called it lndrajal or In-
dira jal but 1t had no effect on the Telangana
region at all. Out of fourteen ten Members
belonging to our Samiti got elected. The
Government party could secure only three
seats. 'With only three seats which means
twenty per cent, they want to brush aside
our aspirations. Is this democracy ? With
only thres Members from that region as

against the total of 14 Members, thoy say
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that the Telangana people do not deserve a
separate Telengana and they wunt to perpetu-
ate this rule. Dunng this election hon, Mr.
Chavan had fixed up a programme for visit-
ing but he did not go there because it was
he who sent the Ccntral Reserve Police as
Home Mimister and possibly he was afraid
of what would happen to him, 1 could only
surmise,

The people of Hyderabad want two or
three things here and now. We want separa-
ton of the State immediately. We have
shown 1t by democratic methods, nstead of
fighting 15 out 1n the streets. In the md-
term clections 1t has been shown and m also
the Assembly elecions for Hyderabad and
Siddipet, the Government could not get
any seats, they lost by more, than 20,000
votes.

For the Parliamentary elections, in spite
of the support that Shrimatt Indira Gandhi
got all over the country, n spite of the fact
that all our borders are commandecred by
Shrimati Indira Gandht’s followers here, we
m Telengana could not be taken 1in by Indira
Jal. We have fought bravely n the
elections and owr people have supported us
for the simple reason that they have suffer-
ed, sacrificed all these years. Ln spite of this,
in spite of showing ow destre for sepatation in
a democratic method, that democrdacy 1s not
sustained. And if democratic opinion 1s not
allowed to sustain, and if the expression of
one and a half crores of people 1s given the
go-by, where would the  sanctity  for
democracy 2 If the Supreme Court judgments
are not acted upon, if the judgment of the
people 18 not heard, and justice 18 not done
to the people, when so much of mjustice
has been perpetrated for the last 14 yeais,
What are we to tell the Government ?

MR, SPEAKER : Please conclude, 1 have
given you more time already.

DR. G. S. MELKOTE ° The president
of India came to Hyderabad and said that he
would intervene and try to do something

and see that the Telengana people
get  justice, but is this the type
of justice that we should get ma demo-

cracy ? What is the meamng of this demo-
cracy where the ideas of of non-violence and
democracy are givea  expression  to
and supported but not acted upon?

(St)

We have proved by the ballotbox ;

mmstead of a strectfight; we  have
shown democratically that we deserve this
justice here, and we have shown that

democratic <onditions exist in Hyderabad.

We have been working with the Congress
for the past 40 years, but we arc now stiting
in the opposite benches, The youth of Telen-
gana who have not known the ruling Congress
who have not worked with them, are very
restive today. They will create conditions
which the Government will not like which
we shall not hike, Will the Govenment allow
this to happen ?

1 only plead that this Government should
take cognizance of the whole situation,
It 1s not a question of the distribution of
surplus, 1t 15 not a question of employment;
it 15 not a question of which government
comes to power. Four and a half crores of
Telugu speahing people have got to live
in amity and peace.

1 am pleading before the Members here
that two States should be formed-Te¢lengana
and Andhra Pradesh. I plead this with all the
vehemence at my command. For the past 14
yeats, we have seen that this Government
15 incapable of acting upon its words, that it
does not mind what 1s occurring to our
people and today, when so much ot upsurge 1s
occutrmg in East Pakistan, and the expresion
of democracy and support for non-violence
15 given here by this Ilouse [ hope this
Gaovernment will take up the case of Telen-
gana and that dunng the Pitme Minister’s
reply to the debate on the President’s
address, she will declaie that a separate
Telengane State has been given.

With these words, I resume my seat,

12.59 hrs.

STATEMENT RE. CRASH OF
JAMAIR DAKOTA

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, AND SHIPPING
AND TRANSPORT (SHRI RAJ BAHA-
DUR) : Sir, with your permission, and on
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behalf of my colleague the Minister of Tour-
ism and and Civil Aviation who has gone to
the Rajya Sabha, may I just inform the house
that the I, A C, flight I, C.-255 operating
from Calcufta to Gauhati this morning
reported at 11.45 hours that the wreckage of
the missing Jamair Dakota had been sighted
about 30 mules east-north-east of Hashimara.
The I. A. F. authorities at Hashimara have
besn requested to send helicopters imme-
diately to the site,

MR. SPEAKER : Now, Rimjy Ram -
absent. Then, Shri Achal Singh.
WG T F 1z a9 1

If all of you stick to the time fixed by
your parties, then 1 think all of you can be
accommodated, but in spiie of the bell, if
you keep on speaking, it means you are
taking another Member's time,

13 hrs.

The Lok Sabha adjourncd for Lunch
till Fourteen of the Clock

{The Lok Sabha re-asscmbled after
Lunch at five minutes past Fourtecn
of the Clock)

[MR. DerUrY-Spc AKER in the Chair)

MOTION OF THANKS ON PRESI-
DEN{’S ADDRESS—Contd.

SHRI B. K. DASCHOWDHURLI (Cooch
Behar) : Sir, I have a submussion to make.
There is a sensational news which has
appeared in almost all the newspapers today
which reads “Awami League appeal for
India's help™, It says further :

“The Awami League has sent a tele-
gram to the Prime Minister, Mrs,
Indira Gandhi, sceking India’s imme-
diate intervention to stop genocide in
Bangla Desh,”

MR. DEPUTY-SPEAKER : It has
appeared in all the newspapers aad I am
sure the hon. Membars and government
have taken notice of this news,

SHRI B. K., DASCHOWDHURY : 1
want a classification whether the telegram
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has already been received by the Prime
Minister,

MR. DEPUTY-SPEAKER : You may
write to the Prime Minister and get the in-
formation.

SHRI B. K. DASCHOWDHURY
While the Prime Mumister is replying to-
morrow let her clarify this, Let it be clari-
fied whether the telegram has been received
requesting immediate intervention in Bangla
Desh,

SHRIMATI LAKSHMIK ANTHAMMA
(Khammam) : Sir, on a pomt of order,
Before we resume the debate on the Molion
of Thanks on the Presidens’s Address, 1
would like to bnng to your kind notice
something which requites the ntervention of
the House, 1t is the privilege of every hon.
Mcember of this House to speak or nterrupt
other hon, Members. This morning 1 partici-
pated in the debate. After that, the leader of
the Telegana Praja Samuti was speaking, It is
not uncommon in this House for Members
to nterrupt others while spcaking.

MR. DEPUTY-SPEAKER : What is
the point of order ?

SHRIMATI LAKSUMIKANTHAMMA :
After that the House adjourned and we met
in the Central Hall, At that time Shri
Satyanarayana Rao threatened me by saying
*how dare you interrupt me 2"

SHRI M. SATYANARAYANA RAO
(Karimnagar) : 1t is all wrong.

MR. DEPUTY-SPEAKEFR : Now what
does the hon, Member want ?

SHRIMATI LAKSHMIKANTHAMMA :
I seek the protection of the Chair and also
of the House. He threatens me by saying
‘‘let us see how you come to Hyderabad”.
I3 he threatening my life ?

MR. DEPUTY-SPEAKER : If the hon,
Member wants the protection of the House,
18t her resort to the rules in the proper

way.

SHRIMATI LAKSHMIKANTHAMMA
I will move a privilege motion tomorrow,
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WIg T wr gaw wR el wmwrd
% foy gasy sramsmgar gnfas wd
F1 g779 £ g4t g8 gmid gt wiq @)
g9 WA 91  9EW ) andl g 1 g
¥ g vedts s wifgn aifs gar
AYTATT T 9T ST gE, A T IJAWIA
a2 M qrg § w7 aEA g oz
% fou s T 2 w17 qv gz wA e,
AR FTA G AT AFT g Ot gw SO N
FRIFAIT @ gHA YT FAQT 7 A1AIAT
F1 QI BT R T

MR DEPUTY-SPT AKI R Shri

Salebhoy  Abtdut Kaduar,

SIRI KADAR (Bombay Central Ssouth)
How much time have 1 got, Sn ?

MR. Five

minutes

DLPUTY-SPLAKLR

SHRI KADAR © Mr. Deputy-Speaker,
Sir, 1 quite appreciate the posttion of the
Chait as well as  the ume  of the House
but 1 would also hke the Chair (o
understand and  appreciate  our  posi-
tion,

MR. DLPUTY-SPEAKER :
always.

We do

SHRI KADAR : By giving us only five
minutes to speak on this  important
Resolution moved by Shri Bali Ram
Bhagat we are put in a difficulty, 1 do
not want to take much time of the
House. ] cannot devclop my argument
in such a short time, Therefore, |
fully support the Resolution moved by
my hon, friend, Shri  Bali Ram
Bhagat.

MR. DEPUTY-SPEAKER : Shri Sulai-
man Sait. He is not here, Shri Bhagirath
Bhanwar,
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[ wrfieg daz]
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™ AMg 973, Hmg @7 agfes ¥ ww-
g7 § &% A & g = ag W\
frar d f & g mae ot fe &
g £ R 47 HigT A oo afw
g AgEfEmEwd e ¥ @
Y 9ieT 9T ®F F AT |

# g7 st wE W O fgemam ¥ e
F gifean nomga # fow Baag a1 wgw
oo dgr iz s fomr & sw
¥ ag wrfay 3= frwr & Rt frmem
¥ segfra &1 @€ Avgy & AR T qar
at % g wrfora gaifere a8 w9
qEdT § 1 7L IR FT gAST T 1Y
¥ =aeY wgfamT w@m ) WA A A%
WY WY HIG FUT &7 gV §IH FT
o ¢ afew framET o1 e 39 &7 ag-
{oud, I7€ o™ A7 WA SruRg
9T Qg SR, AEETET qEEgA F
VST A A F a1 F mad), away
F I AR €T aga W@ A F aqiy
# gFEfaa o7 wiga swomA far o
qr & | & ATYF AOAR § GvIC A fAag
Yeomagam g frag dw ¢ fs auoaq
FoamaAm s AT 37 £ 5
wATy ¥ AR T g9 dew Afwfmez @
g% A AR & HAMR GAR A gw
FEIF AAI § WY 48 gAT?. 8§ swe @)
Tt & SfFa o F Ao fF g ag T Y
a~ye g T & R gwR AWM HE  wATw &Y
#A§ fredt 9 o @ g 1wl wfear-
£, TR0 W gEd freAi & w
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I FIer Al F G UL G I AT
wrigrapr oAy g s @
I UF FFATT F1 997 g AT § W7
G 5 smEAa § | IUqd FE@W
grs gt Aqgm AT g fF a7 95
FT 7§60 N7 AN TNEmE w7 o
g oty ag firo f P 48 g gnil?
g X Far v oy A mawT W
FT ETF GAT | §21a1E § 52 FOF wqaq
T & FTERET &1 frar ward w7 avee
az g fr W7 wrAw HogeAT WA
| w7 w7 | fEA ANET arer Ad # )

T AT g AT AR A fw
uk qv% F21 wrar 2 v ofawd @t
arfsat 141 =wnfgm gnifs Ana A T
FH1 8, 39 wfam ow a7 ¢ fr w9
#1 315 frwmar af ) mifgr oa #1 wgt
foame Fm | O wAAT EW &0 7 &
AT | WS ZILH T qATEL §, qIHAAT
g, wvAan ¥ g fam §7 959§
2, 2% Ay=T Tt et sar & wfav =
FT §47T §F ENTT! 47 A7 391 71 W@ 8§, o9
F are ¥ fadl 9@S q7 arn MY 59 9%
qraed) At afad 8, 97 @ e
I gH & feu A9Tg g1 S

o JTET FT AT ¥ gE EWR
oew & for nF qraq § A 99 aF gw
7 @ froz A U0 @9 a%F TY AE
T qaT | § gw Fawfad & gaT § e
argar § f& 77 wT wwe wsgr Iy @
WL H{T F | AT AT FFAT @
IR g7 FAN, [E@T W w
W qEH A ¥ adA gr AW
et g &1 @@ F g e anfem
# W19 & AeqW ¥ ATHIL A THAT AT
g amm@dz gm aimr ¥ ¢ fr a7
wF W qorawa ® 9% ) 1§ ¥ fAg Yl



129 President's Address (M) CHAITRA 11, 1893 (AKA) President’s Address (M) 130

# T e gewdlor et 1Y 1 qw R
fon o7 aF DiveegT FY AT AgY fHar
TR AF aF T 31T FETAT F HATECAT-
auz g7 a8 fHar s g%ar ) w0 & fan
TE W AT qEq ¢ v oam =g faw
AL F Fq7192 FT, fOq vv ¥
araril g 78 & 3T ¥ W Oy off fax
ATIHUTH & AT FT 7 457 T qUar
fazrar oo @t gt & mrq Fr wv wear
Zorr, 3t 46y 7 47 A7 G X FA
fear g s@ w ar 49 voqrv @ wrq A
JAAT TR | BIRAT rofar g qwq 7=
14 F ffq A9 50 F715 %o Piar fwar
M2 AfFET AZ AT A 20 W & fAg
W7 11 nAT TR JTAT o faw @
SREE N R eaE Ui C i
g BT AT |

FHIY 397 ¥ A 7 gl AT 919 98
g fr argv ate qrdt &1 qarar &, faq =1
at e feegza g2 1 ardl Q1 g
#1 4 g€ 3T &, a¢ qTT A9 7 GFAT §
ot AT § FgAl & fr 9 g o
fear o 781 &, TR sTATe Ad fear @
TR 13 TN AT AR TR, IA R
wfume wiv zrgsges gy & wErEd
#1 &fey, Ager %1 afer, oo+ gfey,
giEr & Y ol wawe F ey fr
agr #47 g1 @ &1 ol ¥ gl wedy
WY g TEAHTR Ay &7 91, wiET aresy-
aer fazar feay | 7 wzar wweqt § & o
gegaaTt & Aafy § My | arw aw
aifmariz ¥ Fgr A, & § g7 weffew
7 qgr % o7 Fgt 7Y Afgqr & IT W
Frft NS FR faqr o e fa i
Ve F1 30 ¥ P19 @ TR A f2n
WY | AT Y FT A AT A A AR
& o qF 17 5 ) WA AL 7,

Ay et oy ez AT gw wY B fad
I ST qRET I @A aw qF  gew
wiaey n=gr a8 g |

% a1 & ArAEEId F qi § SEA7
ATgar § | WA 97 ¥ 4§ M W@
dapt st warfomm L ag evra @Y W@ R
gretfa gg SIvaw send g qrARa(E ¥
75 waifaom g €1 7 § eTAfe AE
freraa wvas 2 ) 3 F YA &7 TqaAT
frm Wt A fear AT wer o7 S
FEATAT K AT 7FT & | od ATH AT
FI9T & w7 A1 75 qH Y afy frgzmmn
SIYT §F AF R SIF & FW A FT
FFY 1 ¥ fara & fo o9 g% wER-
F K AAN AT A €T AT qF A4
F1 &1 4% 7 fpar oy

Ty ag AN faat gg ¢ fe fow
AT & agg &5 are % Fro WE oA
A Y F A1 TdE amAr" A NN
A w1 T & sy, 76 dgr) wne
g7 &1 dq71 fzar e A & agtq  faerar
3 f5 o1 ot dar 37 W far S 9w
A Y1490 gz FT@-4t 9 I7 qA)
gz WATeaT AT IF AN FFEA ofE-
#afigz 78 9% 1 79 & fog qgdne AN
wQ awgrA w7 Ty o

b Agaagu ey § 5 oaw
we gadt ware, gefigas feegza aga
B @ &) FITAM a7 9F ¢ AR FAN
T T A & 11§ A g wg
qT Y H1Z @ W 1 auv § Rur FF v
gafer § frgmX ara =1, oY fag
WA § qIFF @I §, AT
ad, frga A @ & faq T T
£ T TEEaw ¥ T S HUT X FY
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&1 FLAT I | T & fou uF qeAmHe FAA
awAt 29N Al guF B EY sy
FEST JIAAT G | L ar A Sar a
w1y s qrag w1 12N, S w g
A w371 g A ag WA Afge B
g0 HAT & g D, Yow ¥ qAIERE §
o ges & wiasy & o8 9w w9
weAr Aifad 1 { 78 g % ww e
#r 9z Hifed, 37 F1 QU gugwr fon
g wifeg, afFy wed Syggw gT [
fefegeqe areafedd, Az o, 3 o=t
TN |

B9 & W § w7 greni & an
FIA g TEATS FT OF AT GAAT A7
g ) sAars F FErarfa

wqwgd Ay fAarar @it ¥ 43 A,
fert &, a7 gaa & Fesaweaf gwrery

AT W LA 9T WHS T Al FH OUF
YN G A FE WAT A A AT
qAT A3gd 47 a| v, ¥ arfg affy
&1 FEE 4 FRN |

| BY T &S ¥ qgAaA G g
2 99 gF foft & 9 "I AR gaAy
T GRTTH A EEM AT A% HY A
AT 3@ WA ! AATEA T 97 q
ard} off  Tasa FToFIAT TU FY
awy ?

& wra § o FT9T I F guw N
urw zfrem ) 3397 wvar Wfge fae &
B9 W WA @ SIW qENeR fAeAr
3, a1g & ot wyz ¥ dwagr Atey ¥ 9w
¥ ot ga grawe @, fav-fafean & 0
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g0 FIT T} T wrawr Sy g avar
T F I3 |

T & 9Tq ) 919 ST WHiET W
fazry & Ao o qry dvarfeat A w9
&, A Er g Y an faad Y AEw
& | Wix g7 { 77 q19 98 ¢ AT IE AW
Prafral a7 FIAT qray 7@ wa
1 gAR o8 & faw ¥ faas garfax
AT T aF 20 TG AN AT A |
g 3 za st v 9q@s frar 7w fom
Fgr A g A g | AR E W
fegam wT X AU ofr amifaw & 9T #
fom aifes st aAF AT W 9T )
g7 AW a51 9T TR TERI T IT A

i 7 A @ Qg |

wifac & A fag 0F g7 F297 AN
§ ) ol gm¥ @5 7 AT ¥ ar 9w
s framau A Aa #7 Ay &
gred fafrezr ¥ ag @AT A Efew
raar § & au1 ag swgser f&T qFs 0
AU FATARA & | A F IRA A
graqgedl 3 3 A6 SR A o
FgHT T &1 AT |

¥ yfi wear A g 5 9w w9-
ratel ¥ g A1 gA T N7 T I]T
N FeAvE} 7Y QU AW A afww 7
& aroY Ar et g i F AR
¥ wg, foer Y gw 3T 6T €9 EAWY
3, fr ot it oY ¥ FZ 4T W AT A
utdt qxr F3f )

SHRI YAINIK (Ahmedabad) : Mr.
Deputy-Speaker, Sir, 1 join my friends on

this side in congratulating the President for
his inspiring Address.
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At the same time, I cannot help express-
ing my joy at the fact that the great storm
that has been raised by this Congress in
securing the mandate of the people in the
national polls has swept  aside the old
Congress Government from the face of
Gujarat.

While I appreciate the policy statement
made by the President in lus Address, I
cannot help ruferring to the absence of a
subject that may be cilled ‘delicate’ but as
an old Gsandhian I cannot help fulfilling my
duty

I refer, Sir, to the total absence of any
principle of abstinence and simplicity which
should be observed by the high and the
mighty 1n the lind

It 1s common knowledge that the inco-
me and the privileges that are enjoyed by
the Mnisters, both at the (entre and 1n
the States, have been the subject of some
critzeism 1n the Press

1 would again request this Government
to see that not only cncomiums, but the
privileges, salaries and allowances etc that
are enjoved by the Presulint and the
Governors and the Ministers both at the
Centre and m the States are reviewwd and
reconsidered, so that the people whom
Government wants to held, for whom great
promises have been made, would be in a
better position to appreviate the great
lessons of Socialism and Equahty that are
going to be implemented by this House and
by this Government,

1 want mainly to refer to the question
of Property Rights, 1 feel that this Govern-
ment 15 doing nothing but trcading on the
golden-path that has been set before us
by Gandhup himself I just want to read a
sentence or two from Gandhiy's own
words 1 quote’ :

“I would be very happy indeed if
the people concerned behaved as
Trustees "

He means the nich,

But if they fail X believe, we

shall have to deprive them of their

possessions  through the  State,
with the mmmmum exercise of
violence

What 1s more, Gandhiy: has offered a six-
point formula for the gwidance of the
people and the rulers of our country.
He has specifically laid down that
the Gandhian doctrine “*does not recognise
any right of private ownership of property,
except 1 so far as 1t may be permitted by
soviety forits owm welfare,” Then, “‘it
does not exclude soical regulation of
ownership and use of wealth ™ After all,
the question 1s not about the right to private
property The question 1s the Government’s
nght 1o regulite the use and acquisition
of property Therefore, 1 say that this
Government 15 following m the footsteps
of the great path thit Gandhin has laid
down So, there 15 no guestion of any moral
scruples 1n regulating the size, the corpus
and the ownership and acquisition of

property,

Then, the most important question that
faces us 1s ohout the compensation to be
paid So far as the compensation 1s concer-
ned, many Governments im  the States and
the Central Government also  have taken
adequate measurcs in thc madtier so far as
rural property 15 concerned, People’s
memories are short The zamindarn system
has been abolished, aad there was the
question of the compensation that was
payable to the zammdars The Central
Government by an amendment of the
Constitution has made the amount of
compensation payable for the abohtion of
estates or for taking over some part of the
estates non-justiciable It 1t 1s possible for
the governments 1n the States and at the
Centre to impose cetlings on lands and also
to make the compensation payable' for what
has been acquired by Guvernment non-justi-
ciable, what stands 1n the way or what
could stand 1 the way of this Government’s
putting a cetling on all uiban properties
or non-rural properites along with other
properties and mahing the compensation
non-gusticiable ? If 1t could be made non-
justiciable so for as the rural areas are
concerned, there 18 no argumeut for not
adopuing the same amendment of the Cons-
titution for non-rural proporty, That would
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also apply to all the other rights that
accrue to the rulers and the princes
etc,

There is one more point There are many
schemes of housing, r1ural and urban, which
cannot be fulfilled because the land acquisi-
tion Jaw 1s very cumbersome The land
acquisition Jaw has to be immediately simp-
lified, so that Government, municipahties
and authonised corporations can take posse~
ssion of the land, leaving the amount of
compensation to be decided by a court of
the consutution 18 made witha view to
making the clauses about compensation
apphicable to non-rural properties for the
whole country aond for all governmental or
public purposes, there would be no diffi-
culty m municipahties and panchavats and
States and the central  Government n
taking possession of large acres of land
which could imamediately be used for build-
ing houses for the rural and the urban
poor

SHRT AHMFED AGA (Baramulla) Mr
Deputy-Speaker, the Preaidint has said
m his Address that hope and desparr
are surrounding us 1 this woild today
We are living undcr  conditions where
US aggression 1s stll gomng on n Viet-
Nam and the US 18  overdomng 1t
there, while 1n west Asia, the USA 1s
preventing Israel from coming to her
senses for the restoration of pesce there,
whereas the UK 15 still giving arms
aid to South Africa for  perpetuat.
ing its colonial rule in the world While
all this 1s going on m vanous parts of
the world, and we have been feeling sad
about 1t We find that just next door to
us, in East Bengal, afier having allo-
wed the people there to exercise therr
franchise and after their having returned
Sheitkh Mupbur  Rehman with 4 massive
majonty, the Yahya Goverament did
not allow them to function and did not
transfer power to them as thev should
have done., This sovereign right they
got by virtue of the vote of the people
was demed to them Instead, tanks,
napalm  bombs and armoured cars
were and are being used agammst them
This 15 a situation n which we cannot
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be silent spectators, 1 wish the Govern-
ment takes this matter much more strongly
m the UN and see that this type of
repression  and neo-colonsalism practised
by the West Pakistan 1s put astop to 1
would also suggest that {his 1ssue  shouid
be taken up at the World Peace Counail

which 18 meeting 1n  Budapest from the
13th to the 16th of May We cannot
be a ikt witness  to what s
happening

Here T may recall the dects on that we
i Kashmir took  Kashmir wis  perhips
very right when we sud that the two-nition
theory 1s wrong and relimion cannot be the
binding or cementing forwe for a nition We
have been proved right by the cvents which
arc taking plice m Last Pikistan Because of
the two nation theory,we witnessed the parti~
ton of the country Wc were  the vie-
ums of that partition  But 1 am glad to say
that Kashmir which 18 a small part of India
was the plice where this theowv of two-na-
tions was rejected, which  has now been
proved 1izht

Now, the part of Pakistan which the
West Pibistants are attempting to hold by
force cannot be held by force After 1,
there 1s an awakening there We arc living
in an age when 1t 1s 1ecognised by all that
freedom 1s our bithright It 1s not possible
for anv country to hold down anybody under
subjugation Therefore, I would strongly
urge our Government to take up this 1ssue
seriously and act swiftly

Coming to another pomt we  have
obtained a masstve majonity  from  the
people under the leadership of Shrimati
Indira Gandiu  Shumati ladira Gandhi
has fath 1n our people and our people
have reposed thewr confidence and faith,
m turn, mm herc They have returned us
with a massive vote here in  the hope that
she will translate into  practice their urges
and aspiratjons, because 1t is really the vic~
tory of people, not of Shrimat1 Gandhi or
we the members of the party in power
sitting here 1t 18 the victory of the Indian
nation Therefore, the Indian nation expects
that we will do something very gquwkly for
them.
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Since you aro not allowing me much
time, I will confine myself to only one or
twe points more. First, I would take up
tne question of land reforms. In this coun-
try, we see that morc than 50 per cent of
our population have uneconomic holdings
or are absolutely landless, The green revo-
lution, about which we talk so much here.
has perhaps touched only tho upper and
middle strata of the rural population; the
lower strata have been completely left out.
It 1s ume that land reforms were imple-
mented oxpeditiously so that the tiller of
the land becomes 1ts owner  too, Then and
then only will he be able to go ahead and
reap the bencfits of the green revolu-
tion.

Those who hold uneconomic holdings
now should be given more land to make
thenr  holdigs economuc  so  that they
have sizecable holdings on which they can
work with the pirospect of sufficient and
remunerative return from them.

Then I come to the unemployment
problem, We cannot wait or bide time in
this matter. The problem 1s too serious
and urgent to  bicek any delay in 1ts
solution, There are two types of unemploy-
ment, Fust 1s the unemployment in the
rural areas. A massive rural works pro-
gramme must be taked immediately, Rural
roads must be constructed and other things
have got to be done. Along with these,
rural electtfication 15 a must. Without
clectrification, the rural areas will not
devclop and unless they develop, the jobs
will not be there, therefore, something much
more than what we have piovided 1n this
mterim Budget and the Vote on Account Bili
have to be done.

We have got to see that the educated
unemployed ate provided with jobs, There
are two or thrce types of educated un-
employed. They can be doctors and other
professionals who can be given loans through
the State Bank and other Banks and helped.
Then there 1s a large number of matri-
culates and intermediates who are absolutely
unfit to do any other job except entering
scrvice. We have got to do something for
them. 1 leave1t to the Government to
determine what has to be done.

it is necessary and unavoidable in 'the
present context that a ceiling has to be im-

posed on urban incomes, urban property and
consumption.

T would like to conclude my speech by
reading a few verses which perhaps you will
like n the context of what I have said :

&% aYE gET & wgel # I av|

&% que an o gfear § fay ) ao@
&% g% e} av gueam & Fae)

N TR,
IH qIF AN gaT VT fawHy =L

T AYE O F AR § 99 Fear §,

TF ATH AT T AT FT a0 q2av §,
gFSI A a0 § § fagat =@« W,
A4 qoq qHA FE gy "y f

TF ATE WA &, THAN &, AT g,

™ g, AASYE ¥, A §, wrard
T AYE AT ], gaet &, i g,
A AT &, fregq &, frargwrd &

IS UM L b )
uf/'/z_.: ur L-/(fgﬁ S
N i op
W L, os £ op
eI, P L GEp A
::,—C.’:fr, vl lse,ob
friobl vt gf &t us e
Frols u*u*u’!—rw//
G5l G ) qﬂ.@‘&-’/"—"
o5 gl -GSt el P
Gs -G s 5o KPS
(&8 ¥ks = g sl
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We have to see that those who are with-
out land are found land, those who are
without homes are found homes and those
who are without employment are found em-
ployment.

OF 93 AF ¥ A |I9Y FT 497 8,
ag weagt 1 3% §, a8 GRS a9 )

Ao 2,0 = i;-;urlj
. PRI PR g ot
L L SR AL 4 255 Y

SHR]I K BALAKRISHNAN (Ambala-
puzha) © Attendmg the Lok Sabha lor the
flrst tme 1 had a teehing that there 1s some-
thing very unmique about this Parhiament.
Everywhere the people in power are trying
to find as many hands as possible for their
support, but here thete 1s a redundance not
only of hands of the party in power, they
«an purchase as many supporters as they
want from people whom they supported at
the time of the elechons This, 1 think,
devolves on the party in power a responsi-
bility that never before was here for any
Government that came to power in our
country,

To have comfortable majority 1» a good
thing, but at times 1t has the pcujiar ten-
dency of making people who handle it power
drunk, forgetung for but they got so
much of magority 1 know that it 1s no fault
ot the paity in power that they got such a
brute mosority  Perhaps as one who took
the support of the party in powet during the
time of the elections, [ know that the elec-
torate were told about certain things that
were to take place as soon as a new Govern-
ment came Into power with Mrs Indira
Gandh: at the help of affairs  We promised
the electorate that we shall support Mrs,
Gandhi to form a Government that will
usher m progressive legislation and a
Governmeni which will be capable of fight-
ing poverty and which will lake the road to
socialism. 1 am not one who beheve that
duning the hfetime of this Parllament with
whosoever be at the help of affairs is going
to usher 1n socialism. But 1t might be that
this Parliament could succeed 1 ushering 1
a way of lfe that will lead us to socialism
I am representing a coastel constituency
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which ever since its formation was returning
communists and Marxists. The main occu-
pation of people there revolves round coir
and paddy fields in backwaters This House
might be aware of the dufficulties with which
those people are faced when they cultivate
their paddy fields in the backwaters so that
they may earn their hving, As my friend
mentioned the coir industry 1s 1n a critical
condition , 1t 1s m & chronic state of desti-
tuttion 1 know that it 15 mostly for the
Government of Kerala to take steps to im-
prove matters but T must remind the Central
Government that in the matter of resources
needed that State requites the big helving
hand of the Government of India 1f that
traditional industiy 15 to be helped to
survive,

sit gyae (afemrat)  waw feght
%3 g1zd, 34 zoama 9 fy9 @ &
1 ¥ sqign Al Wwr M fag &1 agy
gaiX & {4z & 0gA ¥ A1 A7 Aiar g,
7z 7z ? f& g7 grw & S, F1g ¥ fral)
fare®t fFil g% ar et ga & A,
gai A ANt Tgh 3 1 Mz H agw
¥ =il Y A9 agT Ay AR @Y Ak
q FET aE § 1

WUTH T A FUBresd 4 qrg w&
af &1 39 Yok ¥ 97 A% q@ar qgy g1
avdY §, 9T 9% fr g@ @ Hew ¥ @
fewirar ®Y LAY QT A9 {7 AT
gad agr dr fRwed w1 98t aga 2
§ 9@ WgT—1953 ¥ 1 59 A ¥ gL
¥ &g o a¥, AT @ aww Qo A\
agy faar w1 G%T | 3G B FW A § W
g M Ay Ay g Wy &
grg ¥ §, NAz fewmrt, 7 fagarg ady
@y | gl AN, FEN FRaT,
§, fasgid €7 WAl 9 qu® HTAT 91
gq 93 A9® G @i fgar SO ¥ gw
T &gt gz amar § e d@ifed &)
HaT gt & | gw Xg ®) A qwA A aoy
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A1 awd §, ww g gelwfEa § @
# gl annd | 37 & MNAT B 4T T[WAL
FRYATTWE W AT Aw
oTaT§ | @l wd A a8 fewe
F B FIT K 9T g T yad gE
g g9 T 9T §1 MGA § 1 FR
ag fagdt af geew g§ G E A
dara ¥ 99 & ¥ fas 33 garx ums AT
T A § gt Y At §1 3 srmd0ga
uEs aat fige 14 el § g ad)-
i & a9 &1 FEde ¥ Uy ¥ wda
g 1 G 9gy a7 faar war @ ek
ag a5 wsgt AT § | AfF 9w ¥ gw
%Y g2 38 ¥ foq FlA #W Y a2y
F5IT AT GoF 1 99 & Fag a1 U3
g, S AR & atFT 2a4 &% g 9,
39 EIIT & AFAUA B A9 WY 7 FAR
FEEIAARN ga7 a8 ¢ fw Shr
darz § wafry a awwd g@ad darc d
A frgn s dmTEigH e
fow agd arg 1 dNT FTU qIAT 1KY
gaw d@ifen N T $Q af 1 § guwar §
i ag aga 9= 17 & 1 39 %1 I @
wedt J1Ar Jifgy |

80 wTRE gor F A A e
s w3 fZar & g odswa ¥ waral
& fodl oFf & T F A7 g @ ARgT Y
Y 3z @ wF L 3w AT AN ¥ Wl
s Ffge | AR F AT 1) A 29
¥y ¥ STz iz A omw fewrar § )
7z 5 § SYag wasr Oar afY § v O
ux fea o g7 & a¥ | &7 o ¥ Y
aga AN Y, dga whely § @ gw
wear wfEg 1 o9 g i ofl gze
fargrt Tt aga WLy g ww vy @

¥ fe madfl et wfgy, MO g 4t

qYG =qr7 Aqr Wifge el ST 5@ ANw
1€ wew g31ar s Y ag W gw fe
TRgrg w3 | ufed fog® g @ 8
5 g7 @it gEld qr N wng
a1 AT 9T Wz Hard o, ar vqRd
£ FIC IS Y aE A f5un qar @
sy 9t qQ&) ¥ ag AfY o afew
T8 WArEl & gy oY, fazsr, @Er o)
g a§ qgfaat Farg i wx W
9y T a1q AT 7 AfC o o gR Tw
I3 w1 a9 § fw 61 Udt 99 @rg
He—F et & qrq wo qr AN
®EH FIA FT G AT, ACHARD @eq
FIA A T3 w10 A 7g Iy Ak A aga
N AT arg 37 AN w7 § N @Y
q€ a7 1 AdA w1 @A AT 33
A5 AGT W |

sigt v 2z Aa T ¢ § gz
®IET £ N X ST AW 4 e K
fagag oF agr af gamdt am g
BAR T ¥ 4@ g A 9 A
i fRar o fagy arei & dana § 26
st diEe g3h gl ¥ ot d, fadw faw
e a7 71 g3 § G139 ) FARF H
qgl & @l Fr s fgear a1 1 gw S
HIH A § 9 g 93 ea sl
qT @ Wl & | dfew graw & wewm
RN X g g fe dama gy A
26 &t e ags AT & AW F1 DA
fear ari @@ § qmw A4 9%, faegd
S 1 w17, R AT gFT ww 4@
fe o gz #t st fox g o & 1Y
39 T 5 gAT wY WM &R AWA
uea & | dura Fag A 3w & &I
265} W gEw aEad § W F A
WA & | AT qAT AL EF H gH G-
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[ =t aerarer]
@t d, dga nqddAe wggard &, aNm
Ve § ox Nfawgwws @, uw fwww
EAA N GE AL ar AN v %@
T & AR WY frl W ogw Aan
AN QA AT 9% 193 S5 § fw
THEE qFT ¥ T v 004 fasrar §
THANE ST TER 3 76T T F fon
ey &1 1 aga a6 foRa wrsnay
&1 Y T g1 fam &7 AT Frsiy gaqd
138 815 & 5 g @™ & O vad
g, 3T atadY, g 9, g3 AT auAl
feate g & @A @ar g afss
#MT GH G TIA AT §H ¥ A7 FH &7,
FA Y adg WA AAF o9 7
# 90 M= aTF qv ey zwad | gg &
¥ g3 S FTAN 60 MF  qgwy W 7
IR

UF gIg &Y AR A M ferar
T fog & foos w Sz agd § g7 a9
g At &\ AT @ifeT Y Ay A o1f
g, A% femeg &Y @AY s &, awmd
Y T FQ &7 arg ot g 2, e adq
Y oweq FW A a7 ot a4rf & wqae
HEW d1 §9 ald FY F FEX A7 TAFA
93 Y o Aifer amI W 53T § )1 9w
& fay fradt o=t gard AIFHIT waf
2AY § 73 @ &7 AT AT A9 gY GoF
# sz ¢A%A qr ST AR Fnod Iq
57 A% SI97 TITA T A YT § I FAL
agt 1 gFar | gafg 71 TAFT Y wH
FAT qga TEA Y | NAER AN &4
®3AT aga wed § 1 34 ¥ foq afqamm
¥ getferar &A1 9€ N1 73 W gt
q¥t 1 79 gow F S ] Rasr o1 faar
¢ 1 3§ Sad ® qwa § A gar Wi
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g1 az & 4% w19 g7 w0 §, AT AN
9T FifSsT AR & a7 NAH )1 TR
aYF QT &1 A A eifge ) gaar
& A wET wIgAT 9T ) T WeRT ¥ gy
# & o ) g9 wTar g |

vt amfast saw (wrEe)

uTeme wgiRw &% wsgafy a@Ew &
afwamm 71 ofes g s+ § ok
9 WANT 9% TH WA BW &I GUTH AV
SiwAr gfaer el &y prfas and FaT
wedt g o & G & ada wdl 7
TR Wty gaE w1 o0 T fasa
7Y femet far f5 mvA 47 waar aar
A ¥ A ggIn DY cageqr g faw
71 framr e 2 7wt 31 wWar
gwtfag a#t gd s apra W fosigA
qifent & Zar & A wn faar fa gie
gETAT 3T IATT TAAT

0 wfaamea & gy g7 ARy @Y
il gAY T ¥ gazATEy 9 faar ¢ faer
AT 21 TH AN A AFT F1 ARLATT @17
afwaraie 8 F a=r fafeg 31 gaR
wvg &1 wrfus ety qrufas fasad o
WF a7 Heqlq 4 FIAAT VEI 8 | FfwA
& yu™ qAY ¥ Al #@T e g fw
WY IS gAY a1 fAEREId 99 & $9) 9%
FER e AT FI AT F HIA FaA
g | gaar # faw 7 fauw o gy AW
g, gadr aedt ag ¥ & afcamal 81 qur
sE AT fFr a adr g ¥ s w
G AAE & F7 fam o7 e &
& 1 A ag R’Raraf & gu auraarh
WAEAT FY ALH AT @ &1 A fawrd A
fedy ot 87 &Y wreaw g€ ] ag o o qwr
qHA AT @1 gAR dfeaw WY @



145 President’s Address (M) CHAITRA 11, 1893 (SAKA) President’s Address (M) 146

e XY § fe o @A FT AT
§ o werad dar & W@ & AT W
qrAAE & @veEdl A UF SAF § )
9} 9g weHEH UEEA F AT ME ¥
mfumz &, =g fydr qdo &F #=T
arell & GO g1, 89 A9 B §E HWT
gt ) § fadea wwar et § s J0
¥ froow A uw qifg@Edl ARd =g
ag wiiewT & seasEn § F A fRE A
wgid safe Ay weaeAr ¥ wiedege 1,

afea ng TREY mdr qard arfgm @)
ag #n21 AW fr afqam & als *a @
qI7T0 ST TR A FETS A1 AFAl § | FAT-
qifewrat & ag wher a3ar 5 ag S9AT
& artardl & A1 AG a7 W Afuw
AT FT ALY GIT AT A T X TY VAT
g1 T & AfadaT 7 F 3T 9graHi
ARA HLE FIAT 1 FGTHT I |

uF arg ¥ afghe & Gvaeq A OFFAI
qTEdY § | OF G4 WG WA A FED 97
fo gfada &1 srear 9 Nfagd & afq
Ay =ifew | &z & pUIAT AGER E o
# guwAl § fr afads § ag wom A
£ wry fr 7z Dfafeda sarglzamErhis
¥ wqar gsae 1@ | AfFa 9T AfE
st gowr favare YT mredr 28y iy @Y
qagdt ¥ 97 & a7 Ag 30 | fHr o
Nfaar g wfaqifza 7 9@t &, @
qref g7 AT HTAT AGAT & 9T A W
qu A8 s asy | vefatwg fea frema
wwa § aga @ fawfedl 3@ &
39 ¥ ¥ "y & a9 fawifon ag & fe ot
U% HIES F1 AN T qA HIF A 95 I
Afwadr & difgal TeagAT 9gar § SEw!
&R fan sty oYX fEfea anw  Yeuifa-
fafedt ot Yewifefafedt oF oy = fee

FT Q1 &, g A W @ew fEar Sy
afeers &azT § ot TFET § @ ¢, Aga
afuw srvars % oUW gw ¥ i aw
# e fr 31 ofews qaz giwew & 80
HUT T JEAE 91§ ) gF 1 A gH
AT §T | ag ST TFIET &1 9
FIg@HAI g QFATT ! @ F fou
gH UF Taw HeT A AT F) grear-
qEF AST GH FAAT ENT | Tg OF Ay
fawmifor vefafaed fea fromd s@tam 3
g

15 hrs.

7e @g! & & wrerafa w@Eg & Agay
# @ W s wwfeq fear g,
fawrelt &t 7%, ot € avw, TN eara
wrar §, ofeT a9 ¥ qgd w3 Ay
HIALFAT FH AT W aE & fo agwy
®T S U gy ATfge | R A4 i
1 & AT F ard) g 5 derdt § ersay
ggat A1 fagdl wavd @ AW & A
23 4 Y AT F AT A1 gH AsE!
A& LPIATHI A8 & X @, faw & oy
3% %1 gamar fage W &, 7Y Y A
& o1 @Y 1 &9 fag o fAee-Qe-aTe-
I §9M a7 JEEAEr § W 34
WIATH &1 3G %I IG0GT F1 A5G qgd
T ad

THRIM A 9G 9F qEAWTAT g8,
9 99 &9 3@ 9 % wyAr, @ fagw
F fret F19 qT 94 A7 &Y, A9 qq gH
¥ oFar w1 qfzwn faar ) 9 g9 @Ew

& W) MEG1E WA AT, ST ¥ Fgd AGT
wqifa gl T arfearde T @ &Y

ggT & | a7 qr oA AT Y, WA
39 ¥ wiF aaay WAt Sug §, whew
T waw a0 § Serr wfgd, ST @
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[ shweit anferl wnew)

3 Ft 79y q-mifEfes o X g am
¥ fag sfeag 70 wifen B g ame
FfgrgaNENowramm 7 ¥ 9%
Y T F AT ¥ FATET § 1 Go THo
To T ATINY, weaifeqr ok fazaamw
¥ OO B @I, I FT HEHAVA
Wy amr afgr) g wmfle &
e g s omifig =gy & feegram
ok ag7 a9 wlag @ oA srw  AfwAr
gl et & Aea § oW ol A wEgm
oifaq e g€ &, 9w wivT & g faew
¥ greae wifed 9o9FA FwvAT F0fRO

MR DEPUTY-SPLAKLER Shn Chnta-
mant Panigrahi

SHRI ATAL BHIAR]I VAJPAYIL
You are calling only members from
Congress

the

MR DIPUTY-SPFARLCR When | took
the chair the Consatess Patty had 2 hours
and 9 mmuics ind the opposition only 12
minutes  Also, the Congruss Party has got
a viry long 1 st S0, I huve to divide ume on
that bas.s

SHRI R N GOFNKA (Vidisha)
Independents bave no existance, Sir ?

Do

SHRI ATAL BIHAR! VAJPAYLE |If
the opposition speakers are not called 1in bet-
ween, it would be a one-sided affair  OF
course, they can carry on hke that I do
not mind 1t But if you call one from here
and one from there then 1t will be more
imnteresting

MR DEPUTY-SPCAKLR [ very much
appreciate that point of view 1 wish right
fiom the beginming we had adopted that
procedure o0 that there will be some
balance We learn by experience Let us
try to do our best,

SHRI CHINTAMANI PANIGRAHI
(Bhubaneshwar) Mr Deputy-Speaker, now
i one of the recent biggest democratic
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batties in our country the forces of peace,
progress and socialism have won and I think
1t 1s better to address ourselves to the real
tasks and challenges that face us. The
recent profound cnange has brought forth
new challenges Today there 1s no des-
pair, no frustration There 1S a growing
confidence and conviction among the people
that things can be bztter here and now To
the extent we are able to understand and
discipline this universal national aspiration,
to the extent we are¢ able to harness and
direct this tremendous human energy, to
that extent we shall be able to meect the
chalienge of the socithist seventies

What are the challenges that we face
teday > All cfforts need to be made by the
whole people and the nation to achieve a
per capita income it fuast of Ry 844 by
the end of this duvelopment decide the
decade of the 1970y Lven if we achise that
pet capitg meome it will be lower thin
what has already been achieved by such
developing countrics as Ceylon, U A R
and Mexico

The net value of output of industry and
minung will have to increwe about 2-1/2
times trom about Rs 6,200 crores in 1270-
71 to at lewst Rs 15 300 crores 1n 1980 81
and the ratio of outpwt {0 investment will
have to increwsec appreclably 10 meet this
challenge

So far as industry 18 concerned, industry
will have to produce some 12 mullion tonnes
of fertihscrs 1o meet the growing nesds of
agricalture in the coming decade  Industry
should be prepared to gear aselt to produce
at least 2 lakh tractors and !5 mulhion
power-driven pumps

A tremendous demand will be made on
industry by agriculture, when agriculture
piks up, for road transport, road-building
equipment etc, which will provide em-
ployment to muilion of our people in the
countiyside The current miserably lew rate
of capital formation of barely Rs 122 crores
a year will have to 1ncrease fourfold if we
have to achieve this target

In 1967-68 the next investment \n our
econonty was Rs 3,250 crores only whereas
domestic saving was Rs 2,470 crores ; there
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was a deficit of Rs 780 crores But this
process we cannot have the necessary capital
formation to help us 1n our economic
growth  From this deficit of Rs 780 crores
we shall have to achieve a surplus by the
end of this decade To achieve the surplus,
we shall have to invest at least a net Rs
15,000 crores annually

That 1s the challenge of the 1970s which
we are gomng to face It needs the total
effort of the entire people, the millions of
people m the country side

By 1980 81 our requirements of crude
otl are anticipated to grow to as much as
45 million tonnes As tho programme of
o1l exploration 18 very slow today, the im-
port bill of ctude cil 1tselt and petroleum
products will perhaps be about Ry 250
crores by the end of the decade But this
does not appear to be grving any anxiety to
the people who are concerned with explo-~
ration of oil

If the shortage of power has to be obvia-
ted 1n the 19805, we hive to go ahead with
nuclear power genetation on a sizable scale
In this field we hive to think of our own
programmes and to gear them up

In the 1960s food was the biggest
challenge to our people and Government,
but 1n the 1970s unemployment will be the
biggest single challenge to our country and
Government

These arc the tisks, i a nutshell, for
the coming duvelopment decade  But what
1s the michmery wiuch 18 gomng to attam
these targets ? It s, after all, a bureaucratic
machinery that we have at our command.
Here 1 would just like to quote Professor
Maihalanobis He has said

“*Science and technology 1 India are
still captives of an outmoded sysiem
of government admunistration whose
main tasks in the British regime used
to be the collection of revenue and the
maintenance of law and order, which
functions were taken over, without
change, by the successor government

The nature of work of civil servants
has nevertheless become more diver-

sified after independence, calling for
greater miative and decisions at all
leveis The structure of the old
“service”™ system of administration
has, however, been preserved and
strengthened, making 1t increasingly
more unsuitable for its new responsi-
bilities ™

Therefore, I would like to submut to the
Government that to face the new c(hallenge
ot the development decade this machinery
that we have now has to be changed The
outlock should change and there be activists
placed at all sectors ot the national economy

The public sector management should
change We should amend the Constitution
when and wherever it 1s necessary With
the massive mandate of the people, we can
remove the poverty from this country only
iIf we go ahead with the task ot loyking after
the poorest of the poor I hope under the
lcadership of the Pime Minster and with
the support of all the democratic progressive
sections of the people mn the country, we are
going to the succeed and we shall go ahead
from wvicltory to victory

With these words, 1 support the Motion
moved by my hon friend, Shrs Bali Ram
Bhagtt and seconded by Shit A C
George

SHRI MADHU DANDAVATEL (Raja-
pur} Mt Deputy-Speaker, Sir, I am conscious
of fact that the Piusident s Address cannot
spcll out 1n detail all the policies of the
Government It merely provides the name-
work within which the Governmen! policy
has to operate  But even then, L feel, the
framework provided by the President’s Add-
ress 15 thoroughly 1nadequate

Let me candidly admut that all <oaalists
will be sorely disappointed at the Prosident’s
Address because it dove not retlect the urge
of the people for radicalisation and democra-
ustion of polhitics

Unfortunately, the President's Address
strikes a complacent note and $ays that
the period of uncertainty and of mano
euvers 18 over It dose not take cognizance
of the fact that politics of piracy and polits-
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defections 1s still going on No measures
have besen suggested to rout out politics of
piracy and defections

In passing, let me just touch the 1ssue which

has been raised here on a number of occa~
sions A lot of reference has been made
to unfair practices n the elections I and
my party have always believed that
whenever any changes have taken place 1
the elections, rather thin merely casung
aspersions on the election michinery, we
should objectively  assess the  results
of the elections Those of us who are
socialists and who have been routed out
at the polls, rather than trymng to talk 1n
terms of the wvisible and 1mvisible Ik,
should try to obpectively analyse our own
defeat and try to find out why we have
been defeated at the polls  That 15 the
correct  assvssmont  Thait must  be atrived
at,

In the tlectios n  Great Brutain,
the gallop poll had predicted a messive
victoty tor M Harold Wilson  Actually,
when the sesults came out Mi flarold
Wilson's pargy wis routed out at the polls
The Labour Pariy appointed a icam of ex-
peits to try to anulys why the labour Paity
was defeated at the polls  Therefore  while
accepung on own dofurt, spoitingly a the
same me we shhull try to  devote ourselves
with greater vigour and a sense of mission to
the constructive activity and  wherever there
18 njustice, we must intensify our pciceful
struggle against injustie under the banner
ol socialism  That 15 the only manner m
which we can radicaliso and  dumocratise
politics We must ccaselessly fight against
policies which are retrograde  The Address
does not reflect the radical trends amongst
tho eleclorate

In this context, I must poimnt out thit
the Presidonts  Address has  muserably
failed to indicate the possibility of making
changes and introducing amendments m the
Constitution  which  are  newessary  to
accelerate the pace of social transformation
For instance, 4 greal measure hke the
constitution  Reforms commussion could
have been  suggested which would make
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the ncoessary recommendations for the

alterations 1n the Constitution

One of the very framers of the Constitu-
tion, late Dr. B. R. Ambedkar, while speak-
ing 1n the Constituent Assembly of fiee India
had said that deliberately the framers of the
Coanstitution have not made the amendment
of the Constitution 1mpossible as i the
case of Canada, cxtru-oidinary restrictions
have not bhecen put on the Constitution
amending powers as i1n the case of Austrahia
and Amcrica, but the procedure to amend
the Constitution has been made fascile.

In the hght of this, probibly, some
changes m the Consttution could have
becn suggesied But we hivw lound no
such suggestions for such chinges in the
Constitution

As far as the land reforms are concer-
ped, I am sorry to say that the President
has not taken cogmzince of  mtensificd land
agitation that went on in the country
That agitation was launched on a4 massive
scale in order to see that  equnable
redistribution of land tukes place peicefully
and through democrade processes Sar, let
me pomnt out to you that the immediate
cttect of this agntation was that the Primo
Minister hid to convene a Confcrence of the
Chuef Ministers to discuss the 1ind problem
When at this Conference the Ptime Minuster
herself in her 1naugural Address said that
there was 2 nced to amend the ceiling law,
a number of Chief Ministers got up and
stoutly opposed any lowering of the land
cetling That 15 how the contraditions m
the Congress (R) are gomng on and we find
no concreto steps have been sugested by
which the devclopment perspectives will
be changed and the benefits of the Green
Revolution ensured for not for the rural rich
but for the Jower strata of the peasantry
in the country No concrete measures have
been suggested.

Sir, I am very sorry to find that in the
President’s Address there 18 no reference at
all to the efforts to be made to ensure a
need-based minimum wage to the industrial
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as well as agricultural workers. No concrete
measures have been suggested to ensure
cconomic cquahity n the country. Sir, 1n
the pre-Independence  period the gulf
between the rich and the poor indicated by
the ratio between the mumum and the
maxupum of ncomes was 1:110 and now
atter so many years of Congress regime,
the gap between the nunimum and the
maximum mcome is 1.320. No concrete
measures have been suggested to bridge the
gulf between the rich and the poor. We do
not find any refcrence like socialisa-
tion of the wholesale trade 1n  foodgrams
and other essential commodities so that,
on the one s1de, the nteiosts of the agn-
cuiturists are safepuarded and on the other,
the price pohiey 1s retained and the consumer
also gien the necessary benefit

MR DICPUTY-SPLAKER :
Member’s time 15 up.

Hon’ble

SHRI MADHU DANDAVATEL : Let
me havc only a few minutes more I won't
take much time

1 may point out to you the grave fa:lure
of the President’s Addtess in remaining cons-
picuously silent on the confrontation between
the nulitary regime of Gen Yahya Khan
and on the other hand the peoplk’s oppres-
sion in East Bengal To a soualist like me
the lesson ot Faat Bengal 18 not from the
point of view of the defence of the right of
democracy and the 1ight of sclf-determina-
tion but the defence of the spirit of
secularism in that country., Thete are poli-
tical leaders who gave the slogan of Indian-
isation of Mushms and that was one of the
rcasons that the slogan recoiled and gave a
sharper edge to the victory of the Congress
(R). But, there m East Bengal, the only
slogan given by Rehman was— ‘Defend
demociacy and frcedom He never
talked mm terms of Pakistanisation of Hindus
In Pakistan, he did not talk n terms of
Mushmisatton  of the Hindus n  East
Bengal. He showed that the real integration
could be established by the umited aetion
in the fand of East Bengal That was the
spitit of integration that was established.
There was no reference to 11 at all 1n the
President’s Address,

Y am sorry to find that in the Presi-
dent’s Address the regional aspirations of

the people of Telangana, democratically
expressed through the ballot box 1n the
mud-term poll, find no mention. The
Government must tcalise that if the demo-
craticajly—established and expressed wishes
of the people ate not taken note of, it
merely means putting piemium on methods
ot violeuce and underminng the cause of
democracy m the country That 1s the most
important [ would hke to makes

1n conclusion, let me pomt out that
there are some 1egional aspirations which
may regenerate 1nto chauvinism but there
are regional  aspuations which may be
legiimate  Unfortunately, 1 find, only whon
there 1S an aggression on our country, there
15 nitional integration, Iindus, Mussalmans,
Chnistians, all unite only when there 1s
a nauonal crisis ke the Chinese aggression
or Pukistani  aggression and when the
ageressol recedes into the background, then
we display the spint of disintegration Sir,
our nationalism 1s something hke part-time
nationalism, bke a firc brigade coming
only when there 1s fire and then receding
mto the  background after  exting-
ushing  the fire Sir, I want  full-time
natonalism to be developed i the country
That spirit of nationalism 1s to be streng-
thened forces of integration are to be
strengthened and of that 1s done, only then
1t will be possible 10 stiengthen the forces
of seeularism and the lorces of progress
in the country

&t QHo UHo fyee (swatz): s
vgey wpiey, uszafy  Fafrmew ax
e aqIE K1 gEIT Afn oY wrg 7 9Fga
frar @ & 39 %1 g¥da 73 ¥ fou A7
EAI g1 ARAnE F M A Iq & 0
Y 7 AZ AT A1gAT FAF w7 HY
Y §G AT T 4T F AIAT AT ATgAT
g 1 T WYF &7 HAEC I5T AT F A9 IA
TEHE § AT Fg HFAT A1AT AFHQT
g

7 gaw ¥ g phonge §
grigM T MNagar ¢ o g9 &
frge o 1 grod TP FE & R
¥ Y 9% aft § ST ¥y w1 wE ey



155  President’s Address (M)
[ 7o gwo faez]

THIET oY IAH, aNEr, 2ad, W3-
a1e, 2zigd, e, dAars, frtnag
ug N 73 fay e oy & & TR
alfge N fasgma ady =
ug w11 &g fager gur 1@ AT § AT
39 ¥ fou @Y aF TEeI &1 aF A4
war & 1 wude ¥ foo e femras a3
¥ fog o ga | waw, XaT, AMmSE
afmy? &y fager sifc g3 a9 & o0
FTHTT T VA7 AT § A9z 35 A9
SAar |1 I 92W & g9 8 famr v vgdt
2 37 ¥ FIT TIST ATH AN FET AT-
T AIG 5 IIAATE F 1 owd I
kR agr e §ag o am g
g% N o5 ifeTiz ezzge faedt g

gt g aF &t fear AT @ a7 v fed
TIAMAT AT AN IT NS H1 1 TF
fag#t dtw, =< AT 7 FrawIT TG §
ag o a8t .4 Iq TIA 21 g o
gzt = fagra adl gar ) w7 37w
qRUT & ®7 ¥ 797 W wrgIfowgs Tedae
¥ 37 &) qaT D gAY @ 3| gl
A7 7z fad ox Yzargadt 98 97 v
g 791 T FET T UEAEEO AN @
anaF gy W A g 8 93 T
ag @7 § wigr § B B X gy dfaw
Fy § AN qifeeard g NA Fr Jzif F
agt & AN A AgA g &1 ofean
fem stz ag Fsn A v v
&I I aga 1A waar g wfasar
qré | EfFT T oI & ARY  gIET
F1 sqi QN fqara qravas § 99 ok
1 AFT JAT UF §&7 LT T 3041 A/
g% q1 I G T ¥ ¥AT W uw
ARG wege 51 Wew famar  wifgy
war fF aeT & gan 8 faar qa
wraut 3w & argitg sl @R gfeww
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R mgea 1w g wr Az e %
& ST T q9E 1 ¥ 4y TaAr §7 L
tlssmemmw dfor a7 «1f falg
AETAAT AET X wFar 1 Fex § o A
aF Iquas faea fag & waeY, S99
st fezyuag mifve § o+ fagelt g9
adfa AraAa & IR 24 FOT AT
Flg gvare 3 T 9K 4w wqqy
g7 # gIET AN D 9w Hs ¢ fw
38 % uver gz faw@ w1 F19 ga1 AL
3@ F avr ggAr a2 f5 aw avaw
WamAFt N ad ¥ FT A g7 I
ATI@ TN AT ST fem g WA A
gidar § f 9z AR A1 IFUEAT #Y
a7 A% faq s a1 &7 WA #1949
gl Rifgh | sq & gwrar  fegray, We-
qre, A=A, AR N T2z faay
&1 Wt 3t FgTA A A fgar ear
afge mifs 2z o FAvegs enE g
faget o TATET §, SET &Y FAAT WSy
Al §, 10T 2, AW, 9gAT ®1 AVAAN
3, o #? g o7 fgem & faq avaqy
wIgaad w1 gy Fusw @
% |

q HIT &0 w0 5 AT W ATE-
faq wwar @rzar § f5 9z 5% Aa 9%
ZU AN ¥ op ffes gum &1 sz
# AY 73 Torer Dfea § 1 o qru qiETg
q2AY ¥ gt av wary ) w1 7 G sAw
qatonar & f5 agr & & &Y wa7
wgm ¥ zzaf & qddlm wAar O
TAT §az ga 3 F 9AY  F o
AT FAT A ST a%5N 3 1 gafeq ¥
sigar g 5 s aeqd wsq agraar
ooy gEat ax AR 47 5 9 9o A
gEAY § oo fear It ) wY ate
§ o1 A wravgw g A6 Feey
FUIT WG |
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A quear agi o afew § fr
T4d1g sdw & sradt of wga ag 0
fea yfw e ga Faeg gow A }
foed te XM o gt o w@% 1 qud
WAL N gorg I qmA & {ogefra o
BIFFEA AT @2 ¥fpw N awr ¥
widla S g 9q & fgdl &1 sars A
fear stat & 1 gu fan ¥ g & fr
qEdlT w3 F Sy F7 W gheamw g A
Y ST § ar A g § 3T @r N
srertasar 857 god wraT & gfy A
q1fgo |

aufidza g f& oagr &1 @ w
4Afas & 37 g1 7 vARTAME R
Y A AAr grar @ A9 fr qgre ¥ ag
ZEFIT WIT OIS FATH § IFEA APIAT
# w2 o7 faw &1 Yar  qrar g A
gemaagdfrsuagfacdt & s a &
@ ¥ ) 9gd g FG F 98 dAr @)
a8 9gIS T g AT &1 NFEAAIENT
At wifgg | 4@ @ 9 (Arar) qgr
¥ 9T MEH at N N gfegw exgAer-
FhRAM A Mwg ¥ @y A
TigATg fwagie ¥ & wa ohar w7
GITTEIT N A fF W qE Y | U
Aéfge A A | YA FR Y A &
Nt | wAgae W fas gFar )

O g1 § fF 9gt 9w Wedd
€A &7 garay Nt fqaeg  sramme §
T & ¥&TaT AWANT AT FISNIT Eq-
T gg W1 A Wy § Fg ey
o § fo¥ &) edtw wrgw AAFT aga
qraEas & | 59 ¥ gerEr 2¥ie iR
arT & W@ g7 gorE § agg v § wWile
€EFy ¥ ag wgr AT § -

fayfors: fom awdfe amay

gty g fRedror  wael |

A g3 TOIF 3@ & zaAr qifed
2 5 faga) ot 97§ w9 a5 a9
ggfrum Y aga @ &1 ww wfasy
¥ ga % fan gy ad fsar Tr @ o
qTFRST WY 921 @Y gwd@ g gAdT A
fagtg & waar waw W & A
A1 g [ 98 q3Fe 97 A1 R fadw
s 0 AT S I % g A §
AR T AT IFT IAFT FATrwer
U ) 39 3o Y99 QRS FHG
F g T gz ANud g MR F oo AN
¥ ary @ | 9% ¥9 37 F 99 fag DT
F my 73 g9 fou ga 4 g g
favran &1 oY ag) ez wifgw o wR
9 gt § fF anT AT T 39T wwiA
fear At Fat & FAq F 1 HA¥F g7
u ) fadg F W T I H W L sw
# 1T syET @AY gty

ggl T @A aga g g AT 9y
AT carT faar w7 1 AT A ¥ q@1 9%
afzat aga 8. #O31 wWI N fawd
faxs asdl § A SNV e F afw
91y 98T ¥ %S 9v% & 1 T 9T w1
A g O ovr faeama @ 6 gwrar g
genEr 8T gfez & vs  sreAfmde gear
1 9FATE | AT &Y 3 ®T T aqAY
AT WYTG FL@T § | g1 |

ot wr waww fag (Froast) . wTe-
g Incay wFEa, Iy ¥ aifv-
W qT sy AOT ETU F AT FT
SeaT@ 9z & gae wega fpar aar § sq
&1 § quga w7 qigar § 1 wfw favz &
a2 fan qift AT 57 AT wfew g fa
ft gt §, g @) :

“RAT FEX § WTSAT § FAMI T IW
TR g & A AR FY ager q@ g



159  President’s Address (M)

[+ &% wag Tag)

§ 997 a & Aa7 Araa fer and Er
#IT FIEF FY AT FT g4 € WP
g fam m ¥ ¥ qdal, FFA T
T gremifasar & favg ot gerd 39
g gq ¥ Aw avAr uw fgardt gW

21

R ¥ §i¥e &1 ghnan 91 37
¥ g & s fraa) aww & a1 @rg 39
¥ fa aq 79 § WX faasl aow 7 A
arr IR ¥ faqg sy ad 30

U® AAANT qaEq | 4F 999 A% 4

Werwam fag wd g 2 &
wEmeagT & go1 9 ar at 97 sfaaram
1 @AFT &7 g A8 foar & ar faw
S A atat 97 q fawE T AENAI
Famgragrega g Mooy fo oae 9@
| A qTY 1

vegafy ¥ afawmm T g T @
ez dtaert Y af & f5  amarfadr &)
ATRIENHT & HFT Ay IF &) AfN-
s & gafas 2 A @) ane
#faat § o7 av fee & gafqa faar
ST YT WY yadty DA grat-
Fa foar srar 1 & anvAr § fs faard
ZAl #1 $@ I § gam g s wizm
& AFATIGTT 7 57 17 A7 T qigTn
# uf & fr 7 o0 @ Tq A a1l AnedE
e gafane wd 1 gav faw & wT
F17 §1 aur§ M afgr aong gaw %
TR TH AYE § I@ qT dumT Ay el
2 %1 TG A ArEar ay g

KA 38 qeq & gi umdlT g
TR fp s ¥ o A AE
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fax 1 aft gy & f5 @arfes R
wifas Nav 7 fagwaqm @1 3w F
frw @y @it &1 ggar woAr g
g ol gt oo wed wed gRewim A
¥ qTEY FT AarE 01 § T w1 ey
T IHA 71 fgzer ¥ fom @@ @A
wevl § f5 & ) gzdl g swwEm A
wurqy g7 fa=iv fear @y, #tE afs
AT gAY AvE 7 qzAT af A1 q@ A
IFrA AT gAY qar AAF W77
Fv4r #fz7 g7 ) fym 472 8 oF AAR
NAF AT A T wT I oW OAAA
QTR {1 oAl R oW fAAA 9w &
TR T IA AL WA TEA & fAo @t
Wt 7z Wy vRar I ATS AR &
q3Ar ¢ Famvyr v, faeesw 7 faAr
g% 917 o WY 95e7 &% gy fmm
F1, g9 IA A Q9T AFT F1 @RI AT
saraan o a7 & f5 uefy & ufa-
AT ¥ 59 g6 &qez €9 § aFq frar
T

foq avg 2w & #fas 7 Yoq@E &
fam T g qarg wf & aar AQr ¥
fawsft & gror wrd) og 9% 91 avz A
¥ dmfax ahe) ¥ genaa-afg 1 gamm
fran war &, 9T TTR @ gH g w1 0
s fegroar & f 39 sewrEd &
gfag faqem Y @11 Sfa favree &
foq gw am &1 v faur war g fs
afa &1 gare @, T gfugnr ¥ qfF
g @ifr au A e @S TE g1 3
% 218 waw T | W O AT qg
T® oyt & qra dvg uee ¥ oni E,
ZAd wrew Qe wmar & forw & e A
@ @@ ¥ fey e of A8 &) T
fag g ) gg v fe g &
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AT w17 A7 qf a7 difer gmé
97, gfad g dr &1

gad AT wgt agdt awafe &1 Afaw
sageN a4 awwe ¥ fragw
AT 91gaT § fF AT wgd Avgfe %
@ifsa @NFIT A T q 98 A AT
¥ &y o f99 gvg & g7 oaRe { gl
¢ 1 gt qv wiete gFe fw ax aifan
&1 9z mavas § f5 aree oFe yfy
¥ Wy arala At § 39 &1 9 gor  ar
2 3q ¥ afus gea N amfa agd ¥
A4y &Y 1| T 59 fagrey B @FC FT
aftga gg ¥ acafes aargag @
R |

wezafa A gy sfwamqm ¥ qgd
wte g DAY @ &N § AW g FI
A F § )| ¥9 ® fon & gIE N
worf§ a1 g1 @fawmor ¥ wyrea @
I F4@ qqr arenaifasar #1 gr w1
®Y q1q w) 7€ § | 919 & @y Ay
o ® @@ w9 qUdt Aif & grifas
eaedl ¥ gwT gd w1 fotg ) Pear

g1 { AT ¥ 18 a9 & @ FWg
fo agt sa 7 @A, I §
FEy ®Y Pzl A arg W) § S ag
¥ a7 xq &7 sqw A G airer 3 o oY
T ¥ af AgEAqQel AT AQ Y wrATHE
qet | NG Maw R g WARRE
qQEaT FT AL WER GAr § M g Ay
R ey wier & gwrRy
¥y wear fs R & grax wify &
AR O, @FIRTT H ATA 9T 9H & A
qy, wrdigar & A qT, N fawaEw
sréamgat A wmeh ¢, a7 * qez fadst
sl # dm ¥ §X I ¢ fAaeaw
Ll

g¥ s & fir shadt gfr i
AGeT WY wwIT AN TG 9T TN, qE
T & ANAMT gEAd A IHTA 4
3w §, raifos qar arfus  fagnar
I AN e w1 s
FTT

=t g0 @Ro ad  (vrverye) @ -
et AERT , A gAT gAR 2wH iy
gTE A AT wAw gfe & atg A
wleam mwdy aré § 1 ax avs sl

dY, @ATAR, O At qred, e
FEIY ared g T §, 0w T ey A
g gt oY fom & aro e
Waq qwfea gar faw #1 gw ¥ ag
fadt o @ 53, ars w7 war o,
g0 3w I OFT oy oY Xy F aAvorany
gt o), afqw gFar smgat o, fawwar
® WA ) g HE g §F 97
TR USAT St #Y qoge 0 A1z
9 1 5T D afeagl & diw ¥ gard
% agr Uagrfa® gara garr ) 9w gaa
¥aT WA wAar ¥ gAY ek WY
wrear qar A § ag wrf Anye) gredr
AR g A @ AR\ X w1y,
39 faearg & qma, @ 3w & FAF K
q gwd G ¥ g fAfga faar &, ad
& AT § W ST W oAreqT & wOTA
AT g o

wiwr § o faad) qrfed & Jara
¥ o og1 wgar g gy ard arfedt
*1 ¥ 7% HWTGY AT AT ALY g a4y |
wqr Y e lar A agr 92 faawa §
qud qisfy 9gfay wr faww gar, wgr O
ag ' wizar § ) ow &t Sax grfe }
Wre gt wodfer ordt § 1 ag s
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afz o% ax® g ady ofzat faa 9,
fageal aite fagroar ) ¥w ¥ dar HwT
wigdh §, 39 I WIAT F OF AEH A3
FT AT A Y worifE WY AT SR
g A% ag At afgar @i o
agy a0H ¥ 3w & FOE IA@ F T
®Y g7 %vA1 qrgA) &, gandt §1 g FEAT
qrgat &, fagr®a /1 g svar wgdh )
w ag ¥ 3w & cfaga d os AeU-
ThgT QAT sitT RW ¥ =gy FrqraTw 910
At aurl g w9y 2@ ¥ ow s afgd
ITT §T g5 | AfFF gy T Q qrar |

A9 GH A AwNE gt § v gar
AAT A A F O AW AW A FG
1w sfafaas 35 &1 e waw @,
RE w351 & O g 5t agaT AT Y
o9 A g wErEg ad @ war =wifgda
¥fwa ¥ wgar AEar g (5 oy gIA N
saraqr gwl § afz gw 3w qesyfe W
AR €1 @ & v @A WA B ferht
faa &) afg srw &), @ f anf gru arw
s & 2@y orq, @Y qar wam fr5 e
FoEg § |0 A 79 g W few Qg w0
gfya mavazay dar frar

oy FATE R A Iq @ Farar g
agr ¥ ®ewx Hdgard A agra fafaan
arg gag ¥ fgog war @9 & 577 ) &g
NE AR 07 WA AT )
U W FIF0 | TR & qF faw 9gS
YRy gl qrdt W S ¥ v Foywr
w7 @ WA &1 Arw fow s o w41 e
& w9 &t anfizae aff § 1 ag qfoa
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®17 qe1 w3 fwar w1 W serdw

wifedl & g ¥ g7 Ry a dw &
FT& 9% §9 dYg & I2A1Y | 4T AT 78
IrAlE ®T qF § fr o o0wat wfea
il 39 @A A, qNIH ¥ wam & F
fod 7€ aa e & ggfeat 3, oY 99
9% &3 &, 99 F a1y Fa7 suqgIv fear?
AW & A F WA & 1 F 9fy
frorardy, qsft aveg, v9AOTEr awd
q7e &=1qq A1 T 0T AT VLA QAT
F) G FAT NGA 97 IF 1 A gfeavr
a4 F1 o difen ¥ Q¥ 747 fRany
agt =W WA wqAaew _wA Foodar
JA+x ? A Wt few qvz &1 @Fg Ag
FAAT T 3 ¢ TF IA F A{A1 §

T | AN A FAT WEAT E | qgAY
gYFIT A WY Fr fara tag a2 i e
2700 @gdy #lx wen w1 oo faww
gt | MY W 7 @ AgA @ A9y Ay
¥ DTABN FT G Aql QAN T gy
fav Y @ear ewaw S ma 63 gwT g,
A 29 ¥ gA@Arz FY w7 7Y (D Qar
atd & gela-aet A @ i qar s
1 W &9 73 & fad ma w1 gl
gaeTEIga A8 fear war, A &) fowrez
st frar amy, &Y gw fedY o OB Y
Tm X AqTA, A d G seEegie
) guenr w1 g% adf #T g6y | 3@ fod
T WX A wezfr & wfirw qor §
W ®IT W Y qF oty frar d ged
¥ AT AT N TZT 12T e § 1 A
ardt % fod Y% awe agarT 50 vy wr
gy war §, dfww g gurd ve Nowr
¥1, d9q &1 AR fgwe Hr, N gmy
wRR Wy wer §, AgAT § 1wy
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oA amw i g cdfan
sfhwa « ghafas s sz §

W 38 & g1y IQAMD F HAT AP
&1 srar 3w we & s gfea widy wrdat

st & am ¥ gwd s § ) 2rad
JAAT ¥ IAF Heqgq AqqAr fqzgm fafga
Prrg 1 B agar gAY aw & gxeg &
VFITH graw 9 92 gu &, wrw g aiE)
N A7E T G 97 Al WA F AL @
7% &, f33 &1 N w1 aaY A faaar §,
ot izt § 7g7 &) gaa N gusgrd
g 3T g7 FW A AT wwaT A A
THEw A A7 & TN F ) ITH AW
EIrA & A AT & W AT a%g ww
Ar wftudt Efawr ardt #Y qar w0

FagT W & 31 A v § 1 @i Av-
HEIT g T | MR A2 g &) fegeAr
M giffemd A @ smd gE A
a1 ga9 ®F ¥ A1 §T UFT N OF AT
frar a1 91T ag gwwlar @iwwe guwdy
% AW wfew gar @) awsT ge W
Far agiar §, gfar o) ¥ qaran 37 ag
amar § % 3 & ¥a¥ § awa wam @),
am wf & @) dw gegigym @
AT F g1 g€ g §, s A
FIE § AN 39 g9FIT ) g¥ & Aad
sfew gfagr & ot 30 *) gx fomg av
audn Zar Wiy | gy & g7 3w @
gg & & i § fr agi e o ERw
% faors oifgg ww w7 @ g, fas
wAlt w¥fas 9T @g7 w1 W@, gaw
st §, wed wEw A g @R
wéw foar § 1 ardr ghwar & Sl A1 7
&y widf WY wiw wow  wifgd @l
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gfrar & mifew olx Afge AT s
33 9% AT qa%) FEAar AR g fy gfan
N oor QuA g% e A oF ¥y
Trsg & wq § gfagr & amad wv oa¥

& greFr wrnd g fr A g% wwg
faar + & aifsarifzd adas, & fafret
q1zq &1 W ward § Favgia g wYwt faar
arfe aix faqz & Y a5t & sewr  faa
a9 AMA W@ gE | T YR & wg
qEATE &1 91 S W oY ¥ Tay § quda
&A1 E 1

SIIRI R. N. GOENKA : (Vidisha) :
Before I make my submission, 1 shall
request my friends behind the Treasury
Benches to lend their eurs; judgment in the
final analysis is theirs. 1 say this because
{ find that they interrupt us from time to
time.

No doubt they have come here with
an overwhelming majority in  this House.
But may J remind them that the popular
vote has not gone to them in an overwhelm-
ing majority, They have got less than 44
per cent of the votes; even il their supporters
are taken into account, their vote will not
be morc than fifty per ceat., The fifty per
cent of the votes which are against them is
represented by this section of the House,
‘According to the system which we have
adopted, the forty per cent popular vote
had given one party a sweeping
majority,

This reminds me of the elections in the
United Kingdom in 1945, Immediately
after the war Churchill who was the war
hero and who won the war was thrown out
and tho Labour Party came’to power practi-
cailly with the same majority as this party
has. The Labour Party made promises
that normally would be restored and that
the ravages of the war would be 3 matter of
the past and that all the comveniences that
people needed wouid be provided by the
Labour Party. Their performance was not
upto their promises or expectations and after
five years the Labour Party was bundied out
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and Churchill came to power again. 1 want
the ruling party to iake this lesson. If they
come upto expectations it will be a great
thing for the nation. ...(Interruptions).
Garibi Hatso, Bekari mitao, is a good
slogan ..{Interruptions.) That is why 1
made this request at the beginning : please
fend us your ears and certainly have your
own judgment. If you do not want to do
80, it is your pleasure.

1 did not want to refer to thc elections,
and 1 thought that the elections were a
closed chapter, and that we should not
refer to the elections. But my f{riends made
mention of these elections again and again,
and when they made mention of these elec-
tions again and again, then, 1 am constrain-
ed to say what happened in my constituency.

Papers werc published, surreptitiously
published, saying TURATY MAAHT FATH
Fars)

SOME HON. MEMBERS :
shame.

Shame,

SHRI R. N. GOENKA : The publisher
is not there; the press is not there; the
Sampadak or the Editor is nnt there. No-
body is there, and yet, what do they say ?
They say :

g WX @A &1 gy AE@ qrer
TAAATY FITHT )

Let the Congress Party know that I resigned
from the Congress in 1960 only on this
issue. When Mr. Kamraj was honeymoon-
ing with Mr, E. V. Ramswamy Naicker, and
when Mr. E. V. Naicker was doing things of
this nature, [ brought this matter to {the
notice of the Congress President, and to the
potice of Pandit Jawaharlal Nehru, but all
those representations of mine fell on deaf
ears, It is, therefore, that 1 resigned.
(\nterruptions).

Sir, again, 1 did not want to refer to this
because, 1 always said that the election is a
closed chapter. But my friends forced me to
mention this, Then, they say that I have mis.
appropriated hundreds and crores of rupees
from the Meenakshi temple. May I submit,
Mr, Deputy-Speaker, that there is & limit to
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which the Opposition can go. And this is

a sample.

T Wi @ A ¥ qEWR e aw
arg A1

Not one paper, not two or three, but dozens
of papers have been published like that, I
have got them. 1 do not want to mention
these things, but I think I am bound to
mention them. (Interruption)

MR. DEPUTY-SPEAKER : Your time
is up.

SEVERAL HON. MEMBIRS rose—

MR.
order.

DEPUTY-SPEAKER Osder,

SHRI R. N. GOENKA : 1 have a lot to
say, but 1 shall not say very much.

MR. DEPUTY-SPEAKFR : I would
like to say that whatever time is taken by
the Opposition now is in excess of the time
allotted to them. Kindly keep to time.
(Inrerruption)...Order, please; the hon. lady
Member should not get up like that.

SHRI R. N, GOENKA : This Parlia-
ment passed a legislation that no permis-~
sion shall be given to any Company to
donate to any political party, and this is the
Jaw which was passed unanimously. In
spite of this law, in the name of advertise-
ment, tens of lakhs of rupces have been
donated by companies to political parties.
May I ask, what action they have taken in
the matter,

AN HON, MEMBER : The Jan Sangh
has done...(laterruption).

SHRI R, N. GOENKA : Two wrongs
cannot make one right,

SEVERAL HON, MEMBERS : rose—

SHRI R, N, GOENKA : Please do not
interrupt.

MR. DEPUTY-SPEAKER : Order,
order. I request the hon, Member to address
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the Chair and not to get himself involved
m cross-talks,

SHRI R. N. GOENKA : I am making
a very important pont, and my point 18
this,

SEVERAL HON, MEMBERS rose—

SHRI R N, GOENKA
pared to yeld.

I am not pre-

MR. DEPUTY-SPEAKER :

please.

Order,

SHRI P. M. SAYEED (Laccadive,
Minicoy and Amindivi Islands) Sir, the
hon. Member just now was heard to say,
“you rogues.” It may be there in the record.
These words must be withdrawn by him,

SLVERAL HON. MEMBERS rose—
Order

MR. DEPUTY-SPEAKER
please.

SHR1 MOHAN DHARIA (Poona) : Sir,
it 1s really a matter of shame  Just now I
heard the hon Member saying ‘‘you rogues
cannot understand these things.” He uttered
these words.

SHRIR N. GOENKA : I sad two

wrongs caninot make one right.

MR. DEPUTY-SPEAKER : I want to
say that 1a all this confusion what he said
was not audible and 1 do not think that
word has gone 1nto the record.

SHRI ATAL BIHARI VAJPAYEE : He
did not say it. How can 1t go on the
record ? But he should not be interrupted
like this,

MR, DEPUTY-SPEAKER : You please
conclude in two minutes,

SHRI R. N. GOENKA : Yes, Sir. I did
not say that the Congress Party 1s the only
party which took money from the companies
in the name of advertissments. It may be
two parties or three parties, I am not talk-
ing of the parties, I am saying that we

made a law which provided that companies
shail not give donations to political parties.
But donations have been given m the form
of advertisements. Those advertisements
ar¢ not existing anywhere in the world ;
they are tmaginary.

MR. DEPUTY-SPEAKER : He should
conclude now.

SHRI R. N, GOENKA : 1 had a lot of
things to say on the President’s Address. In
fact, what I have spoken just now was not
what I intended to speak. 1 was prompted
to say 1t by various statements that were
made 1n this House by the members from
the other side.

I want to submit to Government through

you that we are facing a great
problem, The problem 1+ such that
no magic wand can remove  garibi

and unemployment. We have gotto do a
ot of things for it and for that we must
have a clean admimistration  Secondly, we
must leave the officers and the Secretaries to
do their jobs and not nterfere with their
work. We have got one of the best civil
services in the world, but unfortunately the
civil servants are not allowed to work withe
out nterfercnce.

So far as public sector plaants are con-
ceined, we do not want bureaucrats for run-
ning them., We want technocrals to run our
public sector plants and we have got to
multiply them. In spite of the failures of
Bhopal and Runchi, we want hundreds of
Bhopals and Ranchis but run more effi-
ciently.

MR DEPUTY-SPEAKER * He should
resume his seat now. I am calling the next
member.

SHRI R. N. GOENKA : For want of
time, I cannot cxpand what I have to say,

SHRI R. KADANAPALLI (Kasergod) :
Mr. Deputy-Speaker, Sir, 1 whole-heartedly
support the motion of thanks, We, the new
and young members of Parliament, feel that
the President’s Address truly reflects the
hopes and asptrations of the youhger
generation of [ndia unmistakably expressed
in the recent general elections. The youth
of Indla, who carmestly clamoured fora
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change, equality of opportunity and a socia-
list society, wisely made their choice. It is
the unflinching loyalty and sincere efforis of
the youth ot this country which brought this
socialist Government into power with a
massive majority

It is an undisputed fact that in Kerala
the youth and students, who were very clear
in therr mind about the future political set
up of the country, ralhied behind the great
leader, Shrimat: Indira Gandhi, They
revolved against the reactionaries and ruling
classes and they isolated the left adventurist
counter-revolutionaries in unambiguous
terms. The youth and common masses of
Kerala made their choice clear. The reac-
tionaries were routed and they lost then
deposit and became a “Depout Party”, a
fossil in the Indian political history.

In the face of this glonous victory,
naturally, pessimism and despair have given
way to hopes and opumism. We have to
live up to the expectation of the toiling
masses of India, They do not ask you an
overnight change but they really deserve
faster progress m the night direction.

The President’s Address ought to have
mentioned refreshing change 1n the attitude
to the problems of youths and students We,
who were not even in the primary classes
on the day of independence who did not
have opportunity to take part n the free-
dom struggle, it 18 time those youths and
students are given ample oppoitunities to be
involved, to participate and be committed to
the struggle for economic indepcndence
May I suggest that the talents and energies
of the youth be fully utilized 1n the national
projects we are building up ?

I suggest a work brigade of youth and
stydents to work in the major projects, uti-
lising a part of their holidays. Such schemes
of voluntary participation will create a sense
of deep commitment among the new genera-
tion for whom they are all built.

The participation of students in univer~
sity administration, successfully tried m
Kerala, must be extended on a national
scale,

It is high time that we completely re-
orient our educational system to synchronize

APRIL 1, 1971

President’s Address (M) 172

with a socialist society. The workers in the
traditional but frustrated segments of indus-
tries must be given special attention. The
workers n the handloom ndustry in Kerala
are 1n a state of despair, Schemes must be
urgently formulated so that these traditional
employments a1e uplifted with modern faci-
hues. Yarn must be made available to the
handloom dustry at economic prices. The
explosion of the unemployment problem,
especially of the educated youth of Kerala,
must be taken up as a national responsi-
bility and solved on a war footing,

With these words, 1 support the Motion
of Thanks on the President’s Address.

SHRI UNNIKRISHNAN (Badagara)
Mr. Deputy-Speaker, 1 consider it a great
privilege to have jomed this House n the
wake of a mass upsurge i favour of the
forces of socialism, democracy and secu-
larnism  This cannot be wished away by
shouting of jute barons hke Shri Ramnath
Goenha, or by the sonorous eloquence ol
leaders like Shri Atal Bihari Vajpayee or by
fading Maharanics 1n anger  This 1y a fact
they will have to be concerned about n the
yoar to come because this country has
changed 1ts destiny, not through chemical-
sation  but through the votes of the
peasantry. Shri Vajpayee, Shr1 Goenka and
the Maharanis may take note of this.

Shri Bal Ray Madhok, who fertilized the
Indian pohtical scene with his theories of
Indianisation, 1s now trying to chemicalise
our democracy But we are not very much
enamoured of this kind of chemicahisation.
We are interested more in  development of
the fertiliser industry,

16 hrs.

The complex problems of our economy
and re-structuring of lndian society can
hardly be stated in a Presidentlal Address
which s rather limited m scope. The scope
of the Presidential Address was musunder-
stood when some people here referred yes-
terday to the absence of the word ‘“socia-
hism’ 1n the Address. The absence of the
word ‘socialism’ does not mean that this
Government 18 not going to carry forward a
socialist programme to which our party is
pledged,
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Slogans can generate a lot of heat ; they
can probably also mislead people but slogans
alone do not bring about a socialist society.
What is important is the right poiutical pers-
pective, the perspective on problems of
economy, and the perspective on property
relations ; and all this fundamentally
matters when we think about restructuring
our society.

Our problems are complex and unique
in many respects.  For example, even if we
compare oursclves to the underdeveloped
countries or, rather to use a better word,
devcloping countries, we can se¢ that in
Latin America and Africa they do not have
the pressure of population which we ex-
perieace 1n this country  Qur agriculture is
not dependent on an abundant rainfall as in
South-East Asia where they have a food
surplus as a resull. We do not have the
great natural resources of the Middle East
through which their balance of paymeats
problems arc eased. So, onr problems are
fundamentally different and will have to be
approached fiom a different angle.

The problem of our national reconstruc-
tion is a great challenge and T am absolutely
confident and our party is confident
that this could be achieved only
through a peaceful revolution, a revolu-
uon of fundamental change, whicn has been
initiated m this couniry from the days of
bank nationalisation two years ago under
the leadership of Mrs. Gandhi.

While I welcome the positive aspects of
the ‘‘green revolution” and the immense
possibilities that 1t offers, we are really
worried about the social tensions it has
generated in tho wvillages. I know that
many Members are possibly awarc that even
m a US AID study made by a distinguished
schotar, Francine Frankel, these social
tensions and the problem generated by the
green revolution have been noticed and
brought to the fore.

The problem of the landless is a funda-
mental problem in our agrarian ecopomy.
Wo cannot escape it by merzly mouthing

slogans of green revolution which some of
our bureaucrats in the Agriculture Ministry
are wont to do. We will have to funda-
mectally change the whole approach lest
these landless should erupt into a deflant
challenge and force a great problem of social
tension in the future,

There are many aspects also like the
conflict between the irrigated areas and the
non-irrigated areas, between the cash crops
and the cereal crops and so on, which I do
not intend to touch here because the time
which has bocn given to me is very limited.

Industrial growth similarly is faced with
hard choices of technology, managenal
resources and social costs, The problem of
social costs in our industrial development
should never be forgotien, But that 1s often
done by the bureaucrats who have becn
trained n a different way. While the growth
of public secior has alone—I would repeat,
alone enabled this conntry to move forward
and rcach the present level of industnial
advancement, the concept of management
needs to undergo drastic changes Qur whole
conceptual framework will have to be chang-
ed. We shall have to pay serious attention to
the problems of management and manage-
ment resotrces. A lot of money 1s spent
by the exchequer to train managerial talent
in this country but what is actually happen-
ing 1s—particularly [ refer (o the institutes
at Abmedabad and Calcutta~—where we are
spending lot of taxpayers’ money, it 1s very
disgusting that they actually turn out mana-
gers only for the private industry. We shall
have to think seriously about this problem
of managerial trainees because that is funda-~
mentally a problem which concerns future
of our cconomy. This problem is intimately
related to the Pioblem of a committed civil
scrvice also | wonder why we cannot send
even some of our senior Secretaries back to
thewr districts once in six years or so,
o0 that they will come closer to the hard
realities of our social existence.

Since you have limited my time, Sir,
before I sit down I wouid again repeat what
I said earlier that the President’s Address
is not a horoscope of the country or any.
thing of that kind. This does not revea}
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tho secialist intentions of the Govern-
ment, It is only a tentative chronicle of
what we intead to do during the next few
months and weeks.

st gHo T At 2w (Fretmrae:)
JqreAE  wEEA, A q@A A 9¢ AW
AT FIFAT T T WA FATL AFATAY 9T
gfafe & ey, ¥ ot qelamr & IR F
qrw &Y @ I9 w1 & s A7 Awgav g
g ogr 5 o A1 AT w1 agEd
N FHT § | qg agHa aga AT 23 o1
g &1 1952 & Astran ¥ wgfme 90
wfawa @e gfaw fag 3, 1957 % T
40 sfawa 7T, 1962 ¥ wr T 10 wfawa
QI M AT 6 Sfgwa av s ag §
it agg ¥ feeely & gfowar g & smww
F7AQ 6§12 gfas A R oa fF za
AP FE At A TS g
fastt | =& qw gvas ¥ fura ¥ar F g
agA & @12 N Y, 7T AT A Ig W
aamifaiar s § a0

SHRLS. B. GIRI: This is a wrong
information about Bombay ..(Jnterruptions).
He is misleading the House.

Wt gRo TamiatE XWH ¢ § FwEr
sort afafe 1 @ fgedt awrar wmgar g
U CHFaq ¥ ¢ &7 25 W HE ;7
T oAt §, @A 17 gR &7 s
mar § 1 wx g faer 9 & g9 ¥
freet T fre & fa § e g 1 A
faseft #Y 4 g, Teeft Y 5 gane fly a1
6T w1 He far g 199 @ W
wiedizge @ & fgera @ @t oy At feaar
qgar?

SHRI 8. B. GIRI (Waranga): Ona

point 0f order, Sir. He should give the
facts correctly, He should not misiead the
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House. He should know that I have won
with 90,000 votes in spite of the cormrupt
practices induiged in by the ruling pasty.
I must say that, Don’t say, 5000 votes;
don’t mislead the House.

SHRI M. RAM GOPAL REDDY : The
M.P. from Nalgonda is sitting here. He
has got only 500 votes lead. The M.P.
from Karim Ganj has got only 10,000 votes
lead. Should I give you more figures ? I
have won by 60,000 votes, leading 1n every
constituency. ...(Interruptions)

SHRI 8 B. GIRI : I nse on a point of
order,

MR DFEPUTY-SPEAKER: He has made
certain statements. You have refused that.
Although it 1s not quite in order for any
Member to interrupt in this way, I have
allowed and that has gone on record. That
is enough,

Y THo W My WH d vy Ay
AT FATAr AEAT g 1 qg W TA A oA
TgT ME Bt @ aw o qorz A fwaht & fs
go IAT W M g a7 & fafaex
® 3F § nhawT & og wr s sl Y
¥ o aTg W AR 7 ag qamar fw
gfgar Y gk ST Q0 fawre <E e 2
T gH Y I B ANz TwaET AR § )
W TFR AT ey e § st qwg &
NE agd a1 T F WYY WX g@w
I A7 R,...(wwmw)..,

SHRI MALLIKARJUN (Medak) : The
hon. Member cannot indulge in this type of
propaganda......(Interruptions)

SHRI S.B. GIRI : There was decency in
what our leader spoke.

ot go W Miarw wd : Sqreaw
AEEA, G o AT AW AN AN
T A0 AH T WK 9T o7 & w9 arg
W g NI ATH Wi Aw @
§ 7w &g s w1 O Wi g
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gwr & O Jug A IAY A FT|WTAR F
wi €. .. (swwwe ). ..

SHRI MALLIKARJIUN: Sir, is it proper
for an hon. Member to speak ke this ?
(Interruptions). 1t 1s I who started 1t.

MR. DEPUTY-SPEAKER : Order
please. At the ume when Dr. Moelkote
spoke on behalf of your Group, nobody
nterrupted...

SHRI S.B. GIRI: Sir, we have no
objection to his teling facts, but, let lum
oot muslead the House.

SHRI R.S. PANDEY (Rajnandgaon)
The hon, Member should be given more
time because of these interruptions, He 1s
giving the correct picture.

ot QR o UM wWigte WA ¢ JATEAN
g ...

sftaet mesvwrAEAn Y W Y aar
TUIE, &0 @ AH L1 gA 7 UF-UH
R A A FT 793 Rz FY UFAT F T9°
QI 189 & @M ¥ @ A8 2.

Y qRo wEATOAN A : FAT A
QAT A @ qHA |

sl weRleTRYeT ¢ T NI A
TgT SR T A YT |

Y Qo WEQAIUEY UW ; §§ a<g A
B WY AT A AT GFAT

SHRIMAT! LAKSHMIKANTHAMMA :
Shame on you. g WLIT &, g4 1 T

R TR TAE Lo

ot Qo |WATCWY TY: T T
g Wl §......

———

SHRIMATI LAKSHMIKANTHAMMA:
Nobody can shout us down in this House ...
(nterruptions)

MR. DEPUTY-SPEAKER : I would
request the hon Members to be patient and
not interrupt. This is not the way the
debate should be conducted...(Interruption)

SHRIMATI LAKSHMIKANTHAMMA:
Are you thereatening us ?

MR. DEPUTY-SPEAKER : 1 would
request the hon, lady Member to give us a
touch of the femimine charm because
. lnterruptions)

SHRI MALLIKARJUN :*

MR, DEPUTY-SPEAKER
will go on record.

Nothing

SHRIMATI] LAKSHMIKANTHAMMA :
The total vote for integration 1s more than
for separation.

st gRo T Mare Ty ;. Sureas
agey, ¥ ux o AW @Ay AEAr g )
gro AHATRE gZ AGLF E, aw A H
AT FT OFGFMET T G FQ § W
YANAT § ST FT TATAT F1 AW @A)
I F Wi AgI ¥ umawgles & A
FW R eeeneennn... (BB9) Loieiinnns

MR. DEPUTY-SPEAKER : 1 would
request the hon. Members to remember and
maintain the dignity of the House. You
put your pownts but shouting acioss {rom
one side to another does not help
anybody.

SHRI M. SATYANARAYAN RAO:
She 1s shouting.

MR. DEPUTY-SPEAKER : You are a
gentloman, You should show a lhittle more
chivalry and she 13 a lady and she should
Jend more of the femnine touch,

*Not reeorded,
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SHRI 8. B. GIRIL : Sir, I r1se on a point
of order.

SHR!I SATYANARAYANA (Parvathi-
puram) : How can he make an allegation
against anybody who s not there ?

SHRIS B GiRl -
point of order.

Sir, I rise on a

MR DEPUTY-SPEAKER :
hear the pomt of order (nteriuptions)
1 am on my Jlegs Order please
You can make a pont of order [ will
listen to your poiat of order, But it s
not a point of otder, 1 will request you not
to repeat, because pomt of order 1s becom-
mg point of disorder,

SHR1 § B GIRI Mr Deputy-Spea-
ker, Sir, my point of order 1s this The
hon, Member, Shn M R Gopal R.ddy
referred to our leader, Dr, Melkote who 1s
a Member not only for this term, but
also for the last 15  years he was continuo-
usly being elected trom rhe Telangana
region,

Let me

MR. DEPUTY-SPCAKER - What 15 the
potnt of order ?

SHRIS B GIRI 1 am coming to
that. Therefore, he should not b: termed
as a Karnatak  He 13 a Telangana maa
It should not be menuoned that he 15 a
Karnataka man

MR CPUTY-SPEAKER Order
please You are a new Member  The
present item before the [House 1s the Presi-
dent's Address Now, he has made certain
statements , you have refuted them , that
ought to be enough. This 1s not a point of
order.

oY qRo TrMaTE A 2 Iqreae
wdtar , ol 4 g A B I { A
T 1 g Fro 77 LA F I ¥ g —
gim % ¥ 97 fr qrifqariez 9 -
faq ®Y 7 w7 frar qr, §Afe 99 &
faers g wee ¥ fezfas @, agr R
¥ A @ IEN TG0 AATTAT &Y WAT HY
ge fFar........... (W8 =) L

SHRI §. B, GIRI:
(nterruptions)

This 15 1rrelevant,
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MR, DEPUTY-SPEAKER : Kmndly con-
clude now.

st qRo TRMmE Tyd : TS
wEEd, ..., (saem) ... ..

MR DEPUTY-SPEAKER : I urge upon
Members from Andhra and Telangana....
(lnterruptions)

siwat SR HRTRIERT  HE A8, g9
W Asrarr & A wfgd o

MR DEPUTY-SPEAKLR I am talk-
ing of Telangana areca  Now, Mr Krishna

Menon.
SHR! KRISHNA MENON (Trivan-
drum) : Mr. Decputy-Speaker, Sir, we arc

debating the President’s Address One of
the phrases that have gone round 1n Parlia-
ment and in this covntry —and 1 suppose,
the rest of the world —1s, what 15 called,

the new look And jyou look at this
Address and you find no new look
But, that, by tsclf, s not a con-
clusive cnticism I do not hold to the

view that the President’s Address mast refer
to evervthing It 1s customary m Parlia-
ment, 1t 1s necessary for the puipose of
Jegislation, to know the orientation of
Government  Platitudes, plethorisms and
purposelessacss will not make 1t

But, 1 am not prepared to say that the
Government  have neither good intentions
nor are they devoid of hope.

1 want to look at facts as they are, to
which I want to confine myself in this short
time you will give me.

This Address neither reflects an ebulls-
tion that must come out of a very succuss-
full party—no more successful than parucs

« I the past,—or the favour that must come
out of the delermination to du something,
or the determination that must com: out of
promises sulemnly given So far as the sub-
Ject-matter of my observations 18 concernesd,
[ think perhaps it would be helpful if [
outhine the points that I am going to talk
about. 1 want to refer to unemployment
and the abolition of poverty io which Shn
Y. B, Chavan referred even after the
Address, the question of nsing prices, the
problem of kast Bengal and the bankruptey
of our foreign policy, m addition to a fow
matters relating (o my own constituency,
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We do not look merely at this Address.
Then, what can we look at 7 We can look at
the election promuses, but they are as vogue
and as general as anything else, and ever body
can find everything in them But when we look
at the performance 1n the last few days, we
heard the Finance Minister telling us that
the rupee was as strong as ever. Who 1s to
believe 1t ? Then, he says that he will
abolish poverty Ewen the richest country
it the world has not abolished poverty.
In any case, 1t cannot be abolished by mere
phraseology.

Then, w2 hiad another bit of per-
formance by the very able Miunuster of
Foreign Trade The only thing thit 1s foreign
about 1t 15 that lus 1deas are not relevant
to the purposes before him and so, his
policy of foreign trade 1s just a refloction
of those ideas  Any atiempt at reform and
any attempt at social services thit try to
ambulance thus prosess will only create fur-
ther ecconomic evils, as m  th: cuse ot social
secunity 1n America where each year, the
number of unemployed and th: number of
the poor go up from 30 mithon to 40 mithion
and 1t 1s 43 mullion this year, because in
relieving poverty, at the stme time, you are
financing the monsprlists  That 1s what
the hon. Minister of Foreign Trade docs
1n his foreign trade  There 15 nothing new
thers also.

Looking at the problem of unemploy-
ment, there are no figures of unemploy-
ment available I do not quarrel with that ;
perhaps, 1t 1s as well not to quarrel with it,
But looking at the analysis of the Planning
Commnussion, and basing our projections
thereon, there are probably 20 mithon peoole
1n this country who are fully unemployzd ;
then, thete are probably about some 40 million
who are nomunally employed, that 1s to say,
employed for four or five days m a month ;
then, there are probably about 30 per cent
of our population whose uncmployment 1s
disguised, But, beng temperamentally
conservative, let me confine myself to the
conservative figures, Look at the 20 mullion
fully unemployed. That means that in the
course of the life of this Parliament, assum-
ing that this population remains static, we
would have to find employment for about

5 milhon people a year, That is on the
assumption that the population remains
static, But then, the addition to the popu-
lation 1s at the rate of 5,7 mullion evory
year, according to the projections of the
Planning Commussion.  So, 1 round figures,
this Government and this country has to
provide new emloyment for 10 mtlion
people just m order to keep even, not to
talk of making any improvements,

Now, what 1s the prospect m this
matter 7 We know promuses have been
made during the elections, I vaguely re-
member them  After all, one does not
remember everyone of them, because it s
sickening for the mind to do so. But [
have heard some of the Members and the
Governmznt as a whole speaking about
provading a mullion jobs every year That
mitkes 5 milhon jobs during five years.
Sull. we find that we have to provide 45
mulion jobs more to make up for 50
million The more recent figure is 1000
jobs in a dmiirict. [ believe there are 315
districts or so  Taking 1t as 350 in round
figures, that makes 350,000 jobs, Still we
are far far away from where we should be,
So, the vastness of the problem 1s there, As
Members of Parhiament and as citizens of a
democracy, we cannot afford to regard this
merely as a responsibility of the Govern-
ment. Our function 1s not merely to enti-
cize them nor to say that only 44 per cent
have voted them, We live 1in a parha-
mentary system, and in a Parhamentary
system if 44 per cent claim  to  hive
75 per cent majority, then that 1s the end
of it, It 1s no use wailling about it. These
arc merely figures. They cannot be tackled
by what s called a crash plane,

I regret very much that the Finance
Munister tried to make this House feel that
every thing was oli mght by saying that he
has provided Rs. 50 crores for a crash plan.
1 am not gomng nto the quantum of this
Rs. 50 crores. This sum of Rs, 50 ciores
1s supposed to come from outside the Plan.
But what are the resources outside the Plan?
The Plan ttself hay no resources We are
talking about Rs, 50 ctores which we are
going to get from somewhere else. I think
it has no relkevance whatsoever to the
problem we have to tackle, of trying to
provide employment to 10 million unempe
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loyed a year as things stand at present,
that 18 to say, statistically speaking

Therefore, the Rs, 50 crores should not
be outsile the Plan. It does not mean
when you say 1t 18 outside the Plan Even
what 1s inside the Plan 1s not provided for.
It 1s all m paper and figures. It has to
come from some other countiy or by deficit
financing which means puiting the Nasik
Press to overtime or something of that kind,
and heavy taxation 1in order to keep up the
balance or value of money.

So, if we are to dea! with the unemploy-
ment problem in the way it should be dealt
with, it Is not sufficient for us to merely
criticise some of our plans or o say that
thero must be a refinery in every State or
thet there should be steel mull 1n every baths
room or things of that kind We have to
deal with the problem i1 prospective over a
period of 10-15 years. Government policy
must be placed before us whereby we should
know what number of people would be ab-
sorbed 1n which way, what are the plans and
the main prosects that would come into
operation to achieve that objective. The
niver system of India, the water-ways in
every State, remain to be connected ‘The
mineral ores of the country are shipped out
and not used indigenously Then the vast
wealth of the sea s untapped No Fisher.
man can get out of my constituency more
thag two miles without risking hus life, 1
theae days of mechanical power ! One can
multiply instances,

So if the Government 1s producing a
plan, it has to see what will be done 1n five
years in order to dovetail into the pro-
gramme what is envisaged i the followiag
years, so that we know what arrears are
there, what projects are undertaken and how
much of the unemployment 1 hquidated
This kind of perspective planning, as it used
10 be called, 18 the only way whereby w3 can
sae not the end of the uremployment
problem but ean scriously tackie 1t,

That takes us to the question of resources
to be found. The resources to be found
cannot come out of mere deficit inancing or
by borrowing from the counterpart funds
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of the US PL-480, which has added farther
to our bankruptcy, with which 1 propose 1o
deal a little later if I have the time and iof
members are not coffended  These
resources have to be found by naming
those who are to contribute. Private
industry, which continue and will continue
to sruvive 1n the mixed economy, has to
make 1ts own contribution They should be
told what their share in this 1s That
should be found by taxes,

This morning a most astounding statement
was made that the Supreme Court decision
in the Golaknath case or some other case
1s preventing Government from resorting to
this taxation  Thiy 1s a sheer misstatement
of fact, because the courts of law do not
touch taxation, they deal only with the
right of eminent domain, which 1s another
sector of activity Therefore, such a state-
ment 18 merely an alibi or 1s based on lack
of knowledge.

I have dealt with the private sector
Then come the banks and other allied con-
cerns, the Insurance Corpordation and so on
They should be told of their share of
contribution to find these resources So far
as the banks are concerned, they had been
nationalised 1-1/2 years ago But if the truth
were  to be told, nationalisation has not
added anything to 1acrease in deposits, largely
due to the political and other circumstances
that followed.

Similarly, the nstitutions of public
investment hike the various corporations we
have—~their share also should bs mentioned.
Then comes the share of the public, which
13 what 1s called small savings,

These are the resources of resourees which
have equally to be progcted f we are
thinking of translating 1nto reality slogans
such as abolition of poverty, full employ-
ment, fuller employment leading to
full employment and so on. If these have
any reality, we should seec the picture in
this way. It is possible to tighten one's
bolt, even to undergo starvation, for the
mejority of the people, of there 18 any hope
of their having food the next day. Butif
poverty leads to greater poverty, if poverty
leads to widemng of the gap betwesn
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the rich and the poor--which is the cause of
poverty ; otherwise, there should be no
poverty in a rich country like the United
Stares of America --- we will be going back-~
wards, That is my submission on unemploy-
ment,

Then coming to the qucstion of prices,
the walfare of the country, the prosperity
of the people if this limited sphere, has to
be measured by the gquantum of availablity
of goods and Services.  Availability
of goods and Services is determined
on the one hand by the largeness of
proguction and on tho other by the capacity
of the prople to obtain them which is called
purchasing power. In our country both these
are absent at present and unless the purchas-
ing power of the people grows even as a
result of the green revolution if there is one,
of which 1 will speak in a moment, the
products of this affiuence will not reflect the
prosperity of the people. 1 will make it as
brief as possible because it is not a speech
on the Budget.

Then we come to the question of the
relation of prices to the policies of the past
and the present. Prices rose in this country
in ten years from 1952 to 1962 by 30 points.
Taking 1950 as 100, it went upto 130 in
ten years. From 1963 to 1969, in six yaars,
it went upto 179 or somethings like that and
it is continuously rising. I want to say that
these index figures do not give the reality so
far as the Prices are concerned.

These are the two points | want to make
in relation to this, The unemployment
problem can be tackled only in this way
and not by accepting it as though it is
inevitable, as though it cannot be dealt with.

So far as East Bengal is concerned, I do
not want to repeat what has been said. 1 do
not want to purvey what appears in the
newspapers, but I want to say with all the
emphasis at my command that our Govern-
ment and our country is making a grave
mistake by not recognising the revolutionary

regimo in East Bengal irrespective of our -

ability, not on the ground of sentiment, not
evont on the ground of humanitarianism but
even on the ground of self-interest. If war
gose on for two or three weeks in [East
Bengal and Pakistan has a mighty force on
our border -- it will take only seven days for

them to reach the harbour- it will bea
threate to our own national security. 1
would Jike the Prime Minister to tell us what
is holding her back. Are we waiting for the
first person to recognise them? Somebody *
must be the first person,

This is a not matter of law and order,
this is not a matter of quelling a few riots,
this is not a matter of communal tension,
This is a national revolution. The neo-
colonialism practised by West Pakistan over
an under-developed people, by a foreign
army, a foreign civil service, a foreign appra-
tus conditioned by the assistence of impe-
rialist powers, with all the weapons at their
command, has placed the pecple of East
Bengal under tutelage against their wishes in
the last 24 years. you know about the elec-
tions and so on. So, the situation in East
Bengal is  unique,

If this country does not take note of this
and take the risk of recognising them, then
all that will happen is the misery of Bast
Bengal, This morning the newspapers talked
about napalm bomb. If there is war there
will be napalm bombs, CND weapons and
worse , there may be all kinds of weapons.

Therefore, the recognition of the State is
a matter, from a practical point of vicw, of
our self-interest, i necessity for our sur-
vival. If you have a very large  army that
is fighting right across our borders, below
Assam on our side in this Bengal itself, this
country cannot regard any part of it or sepa.
rate, Somebody said it is only my toe,
but the toe is a part of the body If anybody
stands on my toe. it does not hurt the toe
alone, it hurts elsewhere also.

Therefore, there is no excause whatsoever,
neither from the moral approach, nor from
the political approach nor from the
approach of self-interest, nor irom the
points of view of international law. An
administrarion capable of performing its
obligations like Pakistan is committing mass
genocide in this area and trying to extermin-
nate the population, and we on this side cant
look on in silence. If we try to assist them
sub rosa, we will make ourselves ineffective
on the on¢ hand and on the other may be
despised in the world.
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If the regime were recogmsed, then any
assistance we would give would be right,
There wonld be no premium on the smuggler
as such

I am not for & moment saying that we
should lead our armies to conquer as we did
in Kashour when the Pakistan; army in-
vaded what 18 our legal territory This
morming, 1f I am not 18 error, 1t was said
that a place called Hunza 1s in Pakistan
Hunza 1s part of the terrtory of India I
any Miauster 1n this House says even 1n-
advertantly that 1t 1s part of Pakistan terri-
tory, then we arc mahing an act of
surrender.

So far as East Bengal 13 concerned, I
make no reservations n this matter, with
evety hour, e¢very day we are adding to the
dangers to our country Taking the other
ade of 1t, we are converting East Bengal
willy-mily into another Vietnam, with pro-
mise of toreign ntervention  The British
Government have already stated this momn-
ing that they cannot sit quiet, they would
assist Pakistan  Of-course when the Briush
Government comes 1n it cannot be w.thout
the consent and knowledge of others, It
need not be mentioned  Therefore, we are
on the one hand inviting mass concentration
of traops on one side of our border and
prompting the chance of foreign nterven-
tion as 1n  Vietnam and on the other hand
we are furthering the penod tn which terror,
atrocities, genocide take place  We are,
theretore, not only to recognise this, but we
have also to nvoke the Genocide Conven-
tion and 1815t upon humanitarian assistance
gomny to the people, in the first nstance
We should not put any restriction on our
people to give any assistange whatsoever.
1 have no doubt that the Government as a
whole 1s 1n sympathy with the people there
but either because of the past there or the
lack of recogmsion of the entirely new
situatton 18 not acung as it should A
country far away has been demanding for
years certain things. Now these had been
elections and the ssues were referred to the
people. 93 or 97 per cent of the population
have asked for ther own Government [ do
not want to speak more about 1t , there are
other opportunities.
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Now I come to the last point regarding
foreign policy. Alll can say 1 that in the
President’s Address there is a repetition of
the mant’a about non alignment and nobody
understands except those who write 1t what
it means, Any way it reflects the bank-
ruptsy of our country's foreign policy. This
country has an obligation to recognise
Governments from whom 1t borrows eco-
nomic assistance, from whom 1t secks
assistance

There 15 no word about recogmition of
the German Demccratie Republic  There
15 no word about recognition of the Govern-
ment of North Vietnam or of the people's
Government 1n South Vietnam  These are
all established Governments and are enjoy-
mg stability If we are to go n for reco-
gnision only  after everybody else had done,
we would have to wait for Mr Brandt to
recugnise the German Domocratic Republic
and this would be a pretty  spectacle
This 15 a grave omission and this shows
weakness or lack  of understanding
on the part of Cowrnnient about
the foreign policy 1ssues 1 do not want to
£0 110 1t any more except to reter to the
sphere of activiies m Indo-China and to a
fesser extent In the Middle Iast and the
West Asia In Indo-China for the last five
or six years this country and 1ts representa~
tives hive been mute witnesses of horror ,
theio 15 nothing more shameful that can go
down n history, We are there to supoer-
vise peace  We are supervising attocities.
It 18 very wrong for us to say in Vietnam
that ali foreign troops should withdraw,
meamng theieby that the Vietnamese must
withdraw from there own country Where
should they withdraw ? The foreign troops
there are the American troops 230 nuslion
of them ar¢ waging a war on an unarmed
people and they are spending every year
30 milhon dollars for the annihilation of
everything that man holds dear

There are vast areas of ouwr country
which require immediate attention, Taking
the part of India which I represent at the
moment, there 13 need to develop commauni-
cations  Any atiempt to solve the problem
of the unemployed by the creation of what
is called unproductive works, diggiug up
sand from one place and putting it m an-
other plage, wilt not solve any of our
problems. There is nced for better com-
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munications And speaking about the rivers,
Government have got plans before them
for a long time now for connecting up the
entire tiver system of India  There 15 no
reason why manpower cannot do it After
all, the Burma road was bwild by hand and
there 15 no reason why this could not be
done 1 was a4 member of the Government
when the Rajpsthan Canal was planned
And the Mmstiy of Defence at that time
gave considerable assistance m order that it
should be finished within three years It s
fificen years now ind they are pushing 1t
from pillar to po-t from the State Govern-
ment to the Central Government and from
the Central Government to the Rajisthan
Government and so on

Thus takes me  1gain to the President’s
addiess also  This President’s Address does
not mike any mention of thc imperativo
necessity of decentrilisation  gosernment
nearer the poople, whether panchayat or a
munwapility or a Stite Government or a
conglomerition of States ~zones or whatever
they are  they should be progresstvely ncarer
the people 1n certain  matters where the
Central Government should be, At the
same time, no decentralisation 1s possible or
will survive 1n a country ke ours with large
diversiies and i a broad scnse, a federal
system, without simultanzous centralisation
These two things 2o together  But you can-
not assert central authority , you cuinot
hope to improve matters about health where
there 1s considerable unemloyment even with
the doctors we have, where disease 1s spread-
g today, and has spread mose, —not only
venereal discase but other kinds of infectious
diseases 1n this country-—and 1t at sts highest
pomt  Even the Health Minsster does not
know about it I do not want to go into
the details  But they go about m a way, of
trying to amalgament hospltals, good ones
with the bad, #potlmg the good ones and
then making the bad ones worse Under
the token of health services no one gots any
selief,

T therefore say that the time is past for
any Government with any sense of responsi-
bility to come here after 23 years of Inde-
pendence—a great deal has been spent on
construction after 1962 or so until the newer
phase started—and say there 1s a pilot

project 1n order to find out whether thers 13
unemployment 1 do not want a defimtion
of unemployment, nor do [ want a definition
of soctalism  There 18 no one 1n this House
who can define them  All I want to know
18 that socialism means 1t must have a full
defimion | that before a few people get
everything that makes hfe happy and
comfortable, the majority n our entire

population must hdve a few things that
make life worth hving

MR DLPUTY-SPEAKER : The hon.
Member’s time 15 up

SHRI KRISHNA MENON Therefore

1 say that the President must receive thanks
which Is customary, but the Government
mauy reweive no thanks if they do not fulfil
the promises maide not in the clections but
the expectations of the people

I want to conclude by saving this 18 not
a party matter  This 18 our country, good,
bad or indifferent, we remain here  Among
those young people, there are those who
spoke from the nurery [ speak from the
pmjrapole  Whether you are young, old or
middle-aged, men or women, this 18 our
land, and these dovelopments must come
here

We ar¢ in a position where the bulk
of our currency 1s hddd 1n foreign hands ,
1.000 milhon dollars worth of rupees are
h id in American hands, and ! am quitely
told that you could exchange dollwre for a
highet price Hete what happens 7 The other
day, in this House, the Finance Mimster
said that the value of the rupe-1s sound I
began to be apprchensive  That 1 to say,
1t 1s & presage to say that 1t 18 not sound
and therefore we must make 1t sound by
devaluation 1 remember five yeirs ago in
this House they swore by every God they
knew that there would be no devaluation,
and 10 days afterwards 1t follow.d and they
said, “We could not help it bgcause the
World Bank forced us  If you do not listen
to bankers you will have to change your
bankers That is all ** 1000 m:dhion dollars
worth of rupees are held wn toreign hands,
and how do you expect to maintsin your
prices or the value of your money * What
snfluence will you use in the International
Monetary Fund 1 order to prevent power-
ful countries maintamning the price of gold
mnternationally so low as to make this
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couniry a den for <muggling and a general
anarchy of this kind ?

Thank you ; | would have told you but

it is not necessary.
ot guret oft (a=e) ¢ gwsam
g, ¥ aH, oo ¥ omar g
ATy A g wgt v wMARE §
&Y A} A Naaw § G WEHT
ff A8 § 1 @19 &) 39 A9 Y For F A
mar § 1 dfeg gAaT ofs Faodr @i
AR ghay oidt N gw A D gwA
§ oy faelt ¥ aigsre 1 F0 AT A%
gl v &, 7 fedt wom wgraEr € g
frudgragdriqaras N ww
sgrgT W) A amygls dor go, wet
gfeq sgar afy fuqrdt 53 mfas safsg
§ o @ 9gt & Wrardt gveY, Ak
gmad) dadt queT & @wWad A

CARCACER R
qureaer wgwa, § uegfy ot &
wfniem &1 gad7 73 & fou @w
got 1 Trgwfa ot & sframar & gdg
Faga @ o FPH wd § Ny ard N
ard @id faq &1 gmd gAE § A
femror, sa & amaf §1 frgow am
RN Al § WOsT ena Axfyg oA
wgai § A ag § oW, wfger el
depfo dY a1 o9 @17 19 ¥ A
a3 fear at faxr & wgr fs T @
gaTAaTE A 17 A 1 Afew anqng
Wt o g afmgor & §, @R A
st § 93 § 1 P wmar arfger el
gepfe N amear v aff & faw
wigT % gAY WA wid, g9 N & wgi
A ), s8F TR #) 0w T g, @7 q9y
aft @ awar § 1 wrw ft wre o awra-
Wit ¥ e g § A wEree W
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w1 7 91 gephe g0 | TR A 4w
wIHT 98 633 & fou fs faar darem
wiepfaw w1t & grvew § @aerr &
a1 & & ue w ay wer 3 ey foar
aft o m agt {1 fomg oAeT Wi
93 & A1z wEw dar ¢ fs afz s
95w & Tar avar gl @) waw W
afys wovr grar 1 F fadew w¥ W i
T ¥ o wREWA @5 Wi Afer
FEH SR & W FE @Y nF Al
T @ qf 7 @ @ FE 9@ qreWSr
# agq % fetq Ao faar sy aifs whrea
FEAIAF AN F FOv @A R
s |

INEIR WARW, W WL XA
qrew, ailg anfe swfaal & e9mga
N ) g g%t ata ¥ foo aqn  afefy
et g ) AfeT o feafy 728 05
39 gte wfafq qv faamr & § 941 &,
IAAT WIAE TYHT TS 0 F1AGZ W A
¥ ) e qenrd o &Y quragrd) aw A
geFfa® qeard ag) sgran aFur &1 &
qrgar § f sor, wifen ol dexfy &
g7 ¥ ufyw & wfus qinzrm fear arg )
v oy ag wawas & 5 @arand
FUEIC Wat, wifeen Wi derfr & o
# wodt uehy Ay Gifgg w3 aitan
g%t #1§ Aifa 48 @ & fadiawe wor
o1 dexfy & gy ¥

16.45 hrs.

[Suri R. D. BHANDARE in the Chair]
ATAATRAE THAT BT TIT JrC AT

Wt § N g oY gy ooy § O6

Arannews gwar a0 ¥ eqrfer § feg

seF AT gTREXgFm oy R § W

qggreafeg R o & worr
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ard) dexfa T @vae AMIAT A FA
¥ FIQ W1 eq geGied 1 wifzw TG
Ao T & A Atar s =l
ARty arvgr 21§ famg =1 &
fraza ge o P megfas gatrrm &
faar a0 79TF A = A7 &1 Al YT
a75fA% gIRinTm F g W Si6 e
F e4,A farag 7t Puitvg ¥ oq77 &
Wi ®Y A9 & A1 T4 3T AVEAE
wEdt Fow A war wfen faa aies-
16 am0t ¥ o1 srge A g ang faza
azas fean f 45 amwa anqA
e

SR EI IR A G i B R
graarar g bt & dox TrEon
FY AT AN T fasg I I
# 237 ¥ fav g5 qonfie A T
fre #1d T8 2, FB T FAR q2AT
& 7|1 @ | 34T HE [ARA NT §IGA
& fam sraeqr QAT wifo0 e S ua-
Flg s7a7qr &Y ag Al gAlsge gAr
Fifge dq) eqgeqr I4F AAAF gy
Y ad g

gazTw & f& 1 78 anT A Har A
# ==t e | g oqfaq W A W
e 2y ¢ Wlv IAQ WA SET &
qEFIY F 7 ) ZAF AT AT TR 9@
AEA AR BT wuE B oww@Ie AT
ERITT XY WA 9% TS 7 fHer
gar ¥ | afz o qeAd(=at Y qIFTL AL
A HAM L ale A& w W a1 SfaA
SMATAT ALY FIAY § A1 %7AN TGF FY LT
&) Arqfd TgT wat oAl & gAET
gwafourg ag gt fs  qsAFT FT AT
g giw, fram AT ®ar A1 fafg
T @ g et fadal  # A

srody ) g feg F arzaT § e o
AY WEAAT AW F74 & qg § Ay
T® QATISY) 9T 79T IHG  GAGTQY 7
At gRa Wi Ve gg § 9 ot AR
& @ 3faa garaar TR L FEA G
T IAF Avw T SqFYT FX |

gafr w oo, fgell @ sl
Wi & favia & fam 307 g ¥
aro BG4 A fear &0 37 & Y amEv
fFmr 2, a7 o9y 90T & 1 71 w597 &Y
art ¢ i 47071 ey T T AN Ry
T AT AT A JIZ AT | IAT UG
AT WY AT UF WY w9 HE AT
TZGEN T A 7 anF 31 72 ¥
ma 97 frar qar & qrzq-atgat sl
fmear @res 37 N & veAT FA
afavly ana-afas Doy faad & ag
nE W1 A 7A fAER E, I s 11
HIFT-HFT? 4F WHA q80 AT § 1 78
yeRT AT A e 3R ¥ gAR AWM F
fam geq-751ar &7 410 ® A § ) 9
st gegvndl WY gl 2, 99 AT WY g
7% A HT ATRT & AT AT
arfgo

weT i § ag Tea wzat § fF wd
A 7775 ATTAEY T gy Ty
alt MR d W § 1€ ®wT o)
oY Y NGIGIET § 941 ST AR F
spgeqr § afvaAq A gAr, @ o A
TH GAIT FAME 747 QT FAIQ AAT A
v 30 ¥ ofrads aft §7 9953 Fuw
BRI 2T Mgl ¢ | feedt facamer &
a1 g€, fag &7 mfar faday & g§,y
TN ST A [T 97 AT R FE WY
famagia Y O A4y g€ & aqf & 3w
¥ flTag wgrAey 1 WA At §
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grdafan =1 & For fF ag A s
oot %1 gidy whr &1 W qA W A
2k af @Y a¥ 2, ¥fww wre I+ foarr
#0%g ¥ £3 A foor § qafs s
Ty qeg wATOTE gAx wA1 A, wafea
Hrafeniad gr) ogw WA E 5
AYFTardl ¥ oF wyd G A, A AH-
qIf &1 gA AEIT A F gH oA
wedy qiy, 7 &1 ¥ wrE, 34y wq H
F1q 71\

Trezafar & whnwgo 93 & g
T URAIG AT NATE, W IA FT 9N4T
s 17 (34 qradn gEa W@
qamr JEAr g R fagaq g ag f&w
/AT, FF AT 9T A Y Heyr wE WY
A @t & Fa wimw § iy Al
w g, aFF AR AFIEWE Fo4t &
qfenmeawy gar gir |

ot fto qtTo qFW (FZ7IIT): WANG
auify wgizg, 7z AT a1
&g gre A B, 3 & famrd g IKH
gy gmrtam fgar 77 ¢ I Az @
g W §43 w1 9NI0AT 27 3, A qqAT
gre & fony & fon Qv fAgfar s
q7 @[T & faafag sdma & gf, 0N
dfram & sadq og fafinz o vaan
g gl 0 A war waAr sfemoad g,
W ¥ AU X B F A AT A v
¥ w0 % afe gfe swuTe B g
wrAty gaen A fadraw gor 4t )7 fral
I #Wwa & afasrfrar & @ ¥ vigrd
g¥e &) & ¥v foq a2 swrammE @) @Ay
e d it e A w0 favwre A &
R Ry
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faatqa sdtwa & ggar, frovaa ot
g & @iy g fqame faate & s
¥1 avqrey fwar &, fag & feq ag g
qa1§ ST gqar Fr oA Y | 3@ Ry A
fag g & ww1g wv % §, ¥ frowe
AR g A g agm Ad

A wAAT 9T § TAAT qqIW  EFAT
argar g fr faafea st & gwadta &1
ghasrar &, 39 &1 oF fadw feafr @)
faataa wdfimg oF edgadt ardr 2, faq &1
oI gedzgma ¥ ferr A §) AfEA
et Aftd W7 w6 w1 =@ F fon
ITHF TW FIT HAC I, FAAA FT Q,
afgsrd a8 & 3w a1 W s faar
gfasfrar & g & wenfz @ia 2
wir @A § fe Zm o fasft g o swe
1 w77 g, at {1 g 1 €10 nHo o
w1 AT g, fadt g7 # gansfes we A
grare A fadl g7 1 afag s #
at gl faatwy sdow 7 w1 @7 9
UST FAT 97 FIH FQ §, T FHAN
AqEE I3 § gWfAA A £, g¢ |WAT
gaend § 1 gafan gz wmaens @ fw 2w
N oF zEgE i gr A f§ o &Y
Ay 7Y saifasr w7 1% fog ¥ vip
faz q& 1

AN T dag FEA AT g fw
ot mew fagray aradh & wgr #Y 23 ad

¥ At 3w ag 73 & fw ) g7 @Y, dwh
@, v oww ga ¥ At am wwgd?
agy adat gr Ad gd? gw A7 sag
& 5 g ot qg qAafa i § ag wive
F 4T GAT EHT AT T FTC A FGET 1
ot & aRmar Y Afed & oAwdw &
A fFar v} & gAwy i TR
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& st § AfFT e & geaT ag AATY-
gk ¥ g7 A1 qg ¥ o« go & g@lag
qATATE ¥ I q14fey Ay F o317
qF7 A A qlsaF gyRfrg frIq
FAT AT AZ WA AL G AW A (F qenar
gra =ifga i) gitfar afews dzdfom
AEF F& g5 | w7 fAR0Ar gq gAA 7 g
T 2R a0 gaodt, Ferd ozzeml, I

w57 %1 199 w0 7 fagiaq i v
YT AN ®1 qrT g8 & FF A =vr g7 9
a2y queaqry AfAr wFuT 7 o4
a7 ¥ ¥wzfrrz w 3T ad qfawifon
far w7 =izaq M7 qvfgr gaqr &¢ %
Iq #1 AT A1 2w qvfAT A AY
AT FTZLA AT T AT A R
& Wt wOT A Wy R TITT SA A GA
w2, o7 glear eard ars AT A 98
grafdy rrar 2 A oW oA
AT TATTG A BT AT Y, AT A F
F AT g A AT & qLd E e
WA gard Fewdr AL AR g7 g
a9, we afas & §7 779 waa0 @A F)

SHRI § P, BHATITACHARYYA (Ulu-
beria) : Mr Chairman, while 1t is told that
the Indira Government 1s upholding demo-
cracy 1n India, 1in West Bengal we find that
the bsic principles of democracy arc being
crushed Constant conspiracy 18 made from
Delhi to breiwk the UF gorvernment elected
by th: people by all mzaans posstble to bring
Congress tn power Now Congress 1s com-
ing to power very soon,

Before and after the election, police and
CRP had been given absolute power to
crush optaion not supporting the Congress
policy. Voters were not allowed to vole.
Young workers arc atrested, torturcd and
killed and no inquiry even 1s aliowed, Is
this the way to defend democracy ? We
boldly say that you are thus dJigging the
grave of democracy.

From our party we have repeatedly
denounced individual terrorism. We¢ have
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strongly denounced the inhuman murder
of the old patriot, Shri Hemanta Basu, and
demanded an inquiry and punishment of
the culprit. The police could not arrest the
culprits though the local people gave the
names. We say 1t 1s the ruling class that is
mmposing vinlence 1in West Bengal, You
support democracy so long as it helps vested
1nteresis to explost, Whenever you find that
democratic notms can no moie save the
exploitets, you take recourse to all forms of
bruie foree to crush the fighting people, fight-
ing for their land and livmg wage You daccuse
the CPM n West Bengal. We have distributed
7 and a half lakh acres of Government khgs
land and henamni land to the landless. We
have 1ncreased wages by Rs. 50 crores a
year of the jute workers, tea garden workers,
cotton mill workers and  engineering
worhers.,  For this the CPM 15 accused
of commutting vio'ence ! We call 1t our
living democratic right to fight for the cause
Jo the toiling people,

17 brs,

It the Government 1s rcally sincere to
make ga il hatuo a realty, a success, Shri-
mat1 Indira Gandhi should greet the peasants
and workers of West Bengal and not erush
them or kill them by CRP, military and
hrred goondas But the 1toimg people
justly fighung for their cause and living
right can never be crushed by CRP or
miirtacy The C. P M s the heart and
soul of the fighting pcople and can never
be crushed. It 1s bound to advance and
we arec advancing 1n spite of stff
resistance,

SHRI ANANTRAO PATIL (Khed) ;
Mr. Chairman, Sir, the people of this
country have made thewr chowe 1n  the
elections. theirs’ 1s a massive  mandate for
the peaceful change which has to be
translaied 1nto action. The Government
1s committed to the pledges given to the
people und, theretore, they will have to
frame such a programme and policy that
poverty and social injustice 1s removed.

The scheme for rural employment should
get priority. When we speak about unemp-
loyment, it is not only unemployment
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amongst the educated. But there is unemp-
loyment amongst half-educated and
uneducated people in rural areas also. If
proper attention is not paid to the unemp-
loyment in rural areas, it may take a sarious
turn. As regards raising the productivity
of agriculture, we can raise a land army and
give employment to the rural uneducated
people. We can provide them work on
tanks, minor irrigation projects and roads
also. That should be lookazd into and
more attention should be given to this.
Immediate attention should be given to the
educated youngmen in the country. Though
the number of unemployed people in the
country is to the tune of 300 lakhs, there
are more than 70 lakhs of educated young-
men in the country who are seeking jobs.
This young generation in the country has
played a very vitaland important rote during
the elections and they are going to make
valuable contribution in the coming elections
also. We cannot forget them. Their
employment problem will have to be looked
after and given priority.

When we talk about housing problem,
we look only to the mectropolitan cenires
and the urban cities. There is an acute
problem or shortage of housing in rucal
areas also. The Housing problem in the
rural areas has not been tackled as yet.
The people living in raral arsas also need a
decent living, So, the housing facilities will
have to be exteaded to the rural areas also.
75 per cent of the people in the couatry
live in villages and nearly 80 per cent of
the villagers have got the occupation of
agriclllture.  Agriculture is the biggest
industry in the country. But it is most
neglected. We talk of giving new technology
and water to farmers. But that percentage
cannot go beyond 20 per cent. 80 per
cent of the land in the country is dry land
and the problem of dry farming is very
important. So, new technology and supply
of water will have to be brovided for dry
farming or unirricated land. When people
talk of big farmers and irrigated land, dry
farming and small farmers are forgotten.

In the States of Bihar and Uttar
Pradesh for years and years thousands of
acres of land are being held by one person,
When we talk of socialism, land reforms
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can play a vital role in socialism. But
there are some States in the country which
are not following the policy which has
been adopted by the ruling party. In
Maharashtra, 20 years back the Tenancy Act
and the Ceiling Act were enacted and the
policies which we formulated long back
have been given effectio. So, the other
States will have to follow the example of
Maharashtra which has enacted these two
Acts in the field of land reforms. It is not
only land reforms but they are trying to buiid
up an agroindustrial society also by giving
more imporiance to agriculture as well as
to small and big industries also. However,
if industry and agriculture go hand in hand,
th en we can achieve socialism as early as
possible,

About Elections, the people have played
their ro'e. Now, the Government will have
to chalk out plans and implement these
views the cooperation of the people to see
that their poverty is removed. It is not only
the people in the country who can do that.
When we want people to work in this coun-
try, they will have to be informed and
educated. Puablic opinion will have to be
formed. But the media of mass communic-
ation, the press,which has got the greatest
effect on the public opinion is in the hands
of particular person. Unless the press try
to informed educate the people living in
rural areas , I don’t think people  will be
ready to undertake the work which is expec-
ted of them. But big business houses that
con‘rol the press in India come in the way.
So, unless they are controlied, T think it will
not have any effect on public opinion and
the formation of public opinion. These big
press pesople come in the way of our progress.
So, the Government must see¢ that this imp-
ortant mass medium is to  be utilised for
forming public opinion so that people may
work for the uplift of the masses and for
removal of poverty and for the removal of
social injustics.

Before I conclude, Mr. Krishna Menon
said that it is very important that we passed
a resolution yesterday in this House expres-
sing our solidarity with the  people of
Bangla Desh. Sir, now the time has come



201 President’s Address (M) CHAITRA 11, 1893 (S4KA) President’s Address (M) 202

when we should recognise. Bangal Desh and
support the people who are fighting for their
democratic rights in their country.

With these words, sir, I
motion.

support the

SHRI PURUSHOTTAM KAKODKAR
(Panjim): Mr. Chairman, Sir, I am standing
here to support the Motion of Thanks to
the President.

Sir, this Housz is an expression of relief
of the people of India. If we go into the past
say, two yers back, we can rsmember the
distress of the prople of this country causcd
by uncertainty prevailing every whaere at
that time . The country had gone almost
out of control of the estabiished authority,
People were wondering what would happen
to the couniry in the course of six months
or one year, The life of the comimon man
was in danger. We had many leaders but
we seemed to have no leader to save the
eommon man. This couniry is large With
complexities of its problems and no leader
could fall from heaven to tackle them. Tae
leader had to emzrge from the people and
fortunately, the country has that leader to-
day.

The common man now feels himself not
only out of danger, but marching towards
amelioration of the conditions of his life.

The President’s Address could not cover
every detail of everything which is going to
be done in the course of the next economic
year or in the course of the full tenure of
this House. It is in a nut shell of what this
House contemplates to do. Therefore, much
will have to be understood.

It is but natural that we, the Members
of this House , feel the absence of concrete
reference to a number of things. It is a
good thing also. It gives us an opportunity
to point them out and say something on
them.

Sir, I know that the time is too short at
our disposal and many Hon. Members of
this House are yet to speak. Therefore, [
will not take much time.

Sir, I have to inform this House only of
the long-cherished aspirations of the people

of Goa to achieve the status of full State in
the Union of India and when I say Goa, I
mean, the present Union Territory of Goa,
Daman and Diu.

The pcople of Goa are used to a parti-
cular way of life, and by nature, they are a
law-abibing people. They are not used to
unnecessary agitations which were carried
elsewhere, day in and day out. They did
carry on an agitation, a long agitation,
which lasted more than 15 years from its
beginning and which lasted more than 14
years after the independence of India. It
was tha struggle for liberation of Goa from
the Portuguese rule.

I need not say here anyihiug about the
history of liberation of Goa. This House
is wall aware of that History. Thousands
and thousands were arrested, a large num-
ber of them were injured and killed, many
senienzed to loaz-term imprisonment, some
of them deporied to Portugu:zse Africa and
also to Portuzal. I wais o1z of those who
were deporied to Portugal and who lived in
Portuguese political exile for about 19 years.
At last, Goa was liberated late ian 196!, and
the long agitation of Goans was over.

After the liberation, the people of Goa
left everything to the Governinent of India
and to this House in whom they had full
faith. They did not demand anything un.il
this august HHouse —under the leadership of
that Great Leader of large vision, late Pandit
Jawaharlal Nehru,—representativc of Mother
India, guessed and grasped the feelings of
the people of Goa,—her youngest child,—
and provid:d the status of Union Territory.

Many members who belonged to this
House then do not belong to it now, but
those who belong —and they are on both
sides,—will remember that the decision then
was taken not by majority or minority, but
by unanimity and by overwhelming cheers.

Unfortunatcly , there were some elements
who did not grasp the importance and
implications of the provision made by this
House, a provision that was an opportunity
provided to the people to develop the terri-
tory with their own initiative and talent.

The people of Goa had to go through a
difficult situation for some years before this



203 President’s Address (M)

[Shn P Kakodkar}

House again decided to ascertain the wishes
of the pecople themselves, by means of an
Opinion Poll, conducted by the Election
Commuission

In this Opinion Poll the people of Goa
did not demand anything extraordinary
They only voted for what this House had
already provided, namely, the status of
Union Tearitory

Once the disconcerting voices were
caimed down by the Opmion Poll, and the
adverse situation was over, the people ot
Goa have since been awaiting to  achicve the
status of full fledged State in the Union of
India, which s theirr genuine aspiration
And, Sir, again they ask only something
which 15 a logial conclusion of what his
taken place so far and which fits n the
framework of the policy of the Govcrnment
of India, declared on the floor of the House
sometime ago and of couise welcomed and
cheered by this House

It was declired here thu it wis the
poliy of the Government of India to sce
that the Union Territonies  achive the staius
of full State in the Union of India  In this
particular case of Goa, there 1s no going
back on the verdict of the peopie,—revealed
through the Opinion Poll and honoured by
all concerned

Therefote, the only alternative left re-
garding this case is the status of full State

As a matter of fact, Goa nvurally was
on the prionity hist of the Union Terntories
achieving that status

Goans are hippy that Hunachal Pradesh
18 now a full State, cv.n carlier than Goa
They congratulate the people ot that State
They will be happy when the status of full
State will be provided to Muimpur and
Tripura also  As a matter of fact, this has
already been assured 1n this House But,
naturally they will not lke to be made (o
miss further this priority which they long
deserved

The Legislative Assembly of Goa,
Daman and Diu adopted, the other day, a
resolution soliciing early legisiation of this
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House providing the status of fuil State to
that territolty  And, the day-before-yestet-
day, when my colleague, Mr Sequeira was
presenting the common  request for
Statehood here, a large pubhic meeting at
Panyim was demanding the same  People
of Goa are aware of the fact that
they are in the mind of the Prime Minister
Shrimats Indira  Gandli as they were In
the mind of tho late Prime¢ Minister Pandit
Jawaharlal Nehru  They are equally aware
of the fact that they are in the munds of
the hon  Members of this llouse They
niturally expect them to support therr
genuine aspiration so that 1t may be satisfied
and tulfdled soon 1 am sure hon Memb-
ers will support it

With these words 1 support the Motion
of Thanks on Prcadent s Addiess

SHRI M SATYANARAYAN RAO
(Karunn g ir) It 1s a muier of gieat
dispprmiment ind regrit to me that the
President’s Addiess  dows no  contamn 4
simgle word about Tulengany, althongh the

agitation has been going on there  since  the
last three yeurs,
T would hke to pmat out thit this

agitation was stirted not by any frusirated
politicians but by  students  Some hon
Member said here that Dr Chennt Reddy
had stirted this movem.nt  Thit v absol-
utely wrong At that timo he was a
“entral Minister hae, and he was at Delhy
This ogitation wis staried i January, 1969
because of 80 many njustiees

Sir, you know how Andhra Pradesh
was formed 1n 1956 At that time, Jawahar-
ld] Nebru was aline, and he was Prime
Minister At that time also, students had
started the agitation, in fact, not only
students but even elders and so many
others had taken part in 1it, At that time,
Jawaharlal Nehru told us ‘Please do not
worry about this, we shdall see that no
injustice 1s done to you , 1 am here’ and
he provided some safeguards You know
the result, You know what happened to
those safeguards We have waited for full
14 ycais, and yet nothing has happened
Afier 14 years, this movement was started
by the students it was not started by the
elders. The eclders were siceping, The
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Andhras had purchased some of the Tel-
engana elders and that was why they were
keeping quwet, they were morc worried
about theirr own problems and about therr
own safety, and had been provided some
post 1 the Cibinet or somewhere else, But
1t was the students who had started this
movement They found that if Andhia
Pradesh continued as before, then they
would not get any justice, My hon friend
Shri Muathkarjun was the leader of thus
movement, and under him  the people had
started this agitation.  After many months,
when they approached us, when approached
youngsters Ithe us, we also came out and
supportcd that movement In February,
the youngsters had formed the Prajy Samutt,
Since then, this agitation has been going on
and you know the result,

This problem his been discussed several
times n this House, but 1t his not  been
solved so far It 15 a pity I am sorry to
say this At thut time, the Chief Minster
satd that this movement had been staried by
ftustrated politicians  and by urchins, and
that the people weie not behind it kvents
have provid now whether the people have
been behind i or not

Unfortunately, we could not participated
in the debato here on Last Bengal, because
we had been w 1lyderabad to attend some
importent programme there  Otherwise, we
would have participated 1n that debate
There arc many similatitics 1n the situatior,
The East Bengal people wint to secede from
West Pakistan , but we in the Telengana do
nol want to seccde, but we want to hive
India Otherwise, the problems are the same
m both the cases, and the regional feelings,
are the same Governmeni are respecting
the feclings, aspirations and wishes of the
people of Fast  Pakistan, Why should they
not recognise cur aspirations also? lnstead,
they say 'No, no, pleass do not start any
agitation 1n the States .

You know that in the agitation, about
350 people were killed by Mr. Brahmananda
Reddy, when they could not contro! with
their State police, they were assisted by the
Central Reserve Police from here .....

MR CHAIRMAN : The hon Member
1 not to take the name of a person who
15 not herc in the House

SHRI JAGANNATH RAO JOSHI
(Shajapur) : He 1s referring to only the
Brahmananda Reddy Government,

SHRI TYOTIRMOY BOSU (Diamond
Harbour) * May I Point out that yesterday,
Shit Jyot Basu’s name was taken at least
half a dosen times on the other side and
things were said which were far from truth,
and yet nobody prevented them and nothing
happencd ? why ® Theretore, I submit
thal this House must have the freedom io
discuss these matters.

SHRI M SATYANARAYAN RAO:
I am thankful to my hon friend 1 only
medn the Bidhmanand Reddy Government,
I was reterring (0 what  Brahmananda
Reddv Government have done They
requisitioned the services of the CRP which
came and hil'ed several people, 350 people
were killed, Muny thousands have gone to
Jul, thousands of people were injured |, they
have lost their imbs Tais 18 the situation,
Even after this, the Contral Government
are not alive to this and are not solving
this problem.

Taking this opportunity, 1 want to warm
this House (hat it thus  pioblem s not
solved, we ate gowg 10 start an  agudtion
again an agiettin which will be Tike gust m
East Pakrstan ((utesruption) Whatever may
happen, the people are prepared to sacrifice
anything We do not want to secede from
India, let no une be under that impression.
But we will start an agitation agun as we
have no altern1tive to 1t if the problem s
not solved, Do not compel us to do like
that

So, I request all hon members, from all
sections, to support us and reguest Indiray
to concede us a sepaiate Telengana. 1f when
we started this agiation, Nehru hud been
alive, he would have agreed to a separate
Tolengann. He formed Andhara Pradesh
after the death of one man, Potr Sriramulu,
But Indirap, even afier being the daught-
er of Nehru could not solve this, she was
not in & posilion to solve even afier the
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killing of over 300 people and suffering to
many thousand, I do not understand why.
Previously she was dep:ndent on Shri Brahm-
ananda Reddy. Now that position no longer
obtains. Now she is in better positition ; she
is no afraid of anybody. I hope she will take
the situation into consideration and imme-
diately announce the formation of a separate
Telengana.

SHRI KARTIK OROAN (Lohardaga) ; I
was very happy to go through the President’s
Address in which many things have becn
attempted be covered.

Sir, today this is not a new Lok Sabha,
but a completely changed Lok Sabha in the
sense that it has changed the compiexion, the
party position, everything. This Government
was always worried about taking any firm de-
cision. Now it is in a position to take a firm
and independent dccision on any subject.

The first thing required in a country is
that it must have a popular. lcader and the
pecople must repose their confidence in such

a leader. Now this requirement has becn
taken care of. All the same, the mandate
of the people has cast such a heavy and

tremendous responsibility on this Govern-
ment. But they have the ways and means
available and they must try to sort out all
the prbolems that have been  lingering for
such a long time.

In the first place, what we have to do is
to make every region fecel free from exploi-
tation., Here I wouid like to draw  your
attention to Chota Nagpur  which is an
under-developed area. Several projects have
been started there, but from the point of
view of what I am using, they are there for
name’s sake only. They have set up
a number of industries such as the
HEC, HSL’s Bokaro steel plant and so on.
But unfortunately, all these projects have
nothing to offer to the pcople of that area.
The Government have never been able to
stick to the Industrial Policy Resolution.
These projects are set up in respective arcas
to remove regional imblances. That means
the people in that arcas are supposed to get
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full employment. But it is
just the other way round. The local
people are net getting any  employment,
1 have no grudge against people coming
from outside, because senior and highly
qualified engincers have to come from out-
side as these are national projects.
But the people of the area must not be
led to think that they are recfugees in their
own homes. They are not getting any jobs.
For instance, the Chota Nagpur area has
become almost a colony, first of North
Bihar and then of outside. The number of
people of the area who have got employment
in these public sector projects in Chota
Nagpur is lesa than it should be and
the representation is alarmingly poor. In
fact, it should be morc of Chota Nagpur
people than of the rest of Bihar and
outside, rather than vice versa, asis the
case today.This existing ordcr must be
reserved.

happening

We are losing in all the public sector
undertaking. Instead of making a profit
of Rs. 500 crores every year we are losing
Rs. 500 crores. That means we are
losing Rs. 1,000 crercs. We have got
trcamendous potentialitics to meet the
unemployment posiiion in our country.
When thousands of engineers are going
uncmployed, we have nothing to worry,
but the only thing is that we are not taking
drastic steps. Let the Government or the
Minisjer in charge of heavy industries tell
every Chairman of public undcrtakings that
if he cannot deliver the goods within a
couple of years. out he goes.

17.26 hrs.

[SHRI K. N, TiWAR! in the Chair]

The people who have failed in other
places are made Chairmen. that is the beauty,
Those who have failed in the Food Corpor-
ation are considercd to be competent cnough
to become the Chaiirman of Hindustan Steel.
That is the bias in our country and we must
set it right.

Today what we should try to do is to
remove what may be called the feeling of
being neglected, and assure, freedom from
exploitation. We have seen with our own
eyes that linguistie States have been utter a
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failure. Telengana will speak for itself,
Religious passion has also been a failure.
Bangfa Desh is an example. Therefore,
what is nccessary is to make every region
frec from exploiation, free from hinguistic
passion, 1f my voice counts as a Member
of Parliament, do not let them have linguistic
States, let them grow on vertical and horn-
zontal bines.  All aicas, whether they are
developed or undeveloped, must get full and
equal attention from the Governmeni, That
is the way (o dewvelop the country,

I was surprised to find that there 1s no
mention about tribal welfare mn this Address.
I 13 the greater and special responsibility of
the Presudent to look after the Scheduoled
Casres and  Scheduled Tribes  and 1 was
shocked to find that thare 15 no mcntion
about them. We do not want to have
thig distinction made permanent.
We want it to be semoved, Tor that we
must see that the problems of the Scheduled
Castes and Scheduled Tubes are automat-
wally solved. Within a couple of years the
Government should come forward with theu
honest, good iatentions to solve the problems
of the Scheduled Castes and  Scheduled
Tribes.

I once again emiphastze that this Govern-
ment has 1o devise ways and means o get
away from the  lmgustic  and rehgious
passion 1n such a way that the people feel
that this 1 an {ndis, whete there arc not
Hindus o1 Musiuns but Indians.

st st wi (3zaqR) | gwefy
wgtgg, nezqafd & wbowmam § gqq faqi

A 2qrIfea) €1 guearst £ 9% 39707 @

foar gy § \ 9z 7 samrfoll £1 ggen
1 FAE 1 admE feala & w1y frad
SIQTY & qT9 YT, ST I &t ¥q7T
wrgwfa 21, 9667 39 3 39 & gufas
2ag Zar 9gar § 1 3@ XA EH wuT-
ate dxg ¥ sqiqrd W Qrd A A O

LI AR

g Q arm—aagrhayt ¥ fag wRfsr

& faar o dar mar § aiw avrH ¥ fag,
732 fAawa & fog, 39 % FTX &4 FW
7 faq 7g oF dor sa 4 T & A
fawar stmar | gy & for & Tars QY
GSF AIAME §59) §gF 49T §, FeA!
FIF AT Fag qUES qATH § XTI H
g Y AT SN | §q@ IYE § T AT
G4T 7T d9dY T A JT W 1 & 2w
YL @ Q1 GHIAYTR AL AT | FHEFAE
i 7 faw & Al 31 Aew KT IT—
TEATE W FOTIAW | GZHIHT UM weeT-
AT AH AT F SAERIU T I qE
ATE AT a7 TP TATHARE A4SV T |
FTT IZIETT & 1 —ZHI T UAEA™ o
TAIE7 7 A J UF AT TA4TE, T4
g & 9 g9 foar A rqeww
FUL A1 /1 dfaw ag @rAT T Y
g, U1 AL  qar | W @ AWIAATE T UF
FATEW 1 50 q7g HANIAAIR Al HMIAT 4
QG AT | Fg AP AW F gan
S g IE 7 w9 A g 1 yfwgia fram
A g yfada fraar o yfw &
oig F9ar &1 @wm a1 qqiRad gy
YIS0 AGT HAC S Abeli 1 GbAa gdm7aT
AT W 93 qrvg xkq @ {5 aq
e g (4 3¢ MAT T @AAIFT AL G
UV T A gw A A § 1 qqAT agA
gl g 1 gAR ¢ (009 ¥ 17 Augad
dTI% g 157 £T {6 d¥ & gamr nar
AT fadmr @ Adr @y oag g
HIFAT & A8 &) Al 7 A ghwar,
FTEY G0 TG G A 411 T FY Aty g9
<Y azat ®r ATl 9T #F 4T weaar
grawar § fo 6T g0 T &1 § aar
T @

SHRI GOTKHINDE (Sangli) : Sir, 1
rise 10 sipport whole-heariedly the motuwon
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of thanks to the President’s Address. The
President has rightly stated that a mandate
has been given in unmistakable terms and
people expect us to bow ourselves to the
service of the country. I may say that
Delhi’s history has witnessed many detnro-
nements. This time it saw the so-called
king makers, humbled and humiliated. The
debacle suffered by the Syndicate Congress
is a sad commentary on that Party's leader-
ship, It is interesting to note that all the
four ‘S’ queens of the syndicate have been
defeated, I mean that their names begin
witn S. One of them is Mrs. Sinha, Tarake-
shwari, whose defeat has rendered this
House less colourful; Mrs. Sarada Mukhe-
rjee, Mrs. Sucheia Kripalani and Dr.
Sushila Nayar were also defecated; they
were all relentless critics of the Prime
M nister,

The Jan Sangh was under the belief
that its lcader would be called upon to
form a coalitionGovernment at the Centre.
but it also suiffered a lamentable defeat,
The Swataatra and the S32 have been
reduced to sinzle digii parties. [t would
have been befitting the best parliamentary
traditions if the defeat at the polls had been
taken sportingly by the Opposition Parties.

Instead many lame excuses have been
invented.
Many theories are being invented to

soothen the scverity of the defeat, Theories
of chemical defeat, self-marking ink, not
voting but cieating, wuse of money and
abuse of governmental machinery, are
some of the instances. Tie Election Comis-
sion has rightly denounced some of such

charges as bogus, bascless, fantastic and
absurd.

I may refer to another instance. The
other day, a4 bundle of the so-called ballot
papers which were nothing more than
trash was brought beforc the House. The

an attempt by
to camouflage

attempt was nothing but

the frustrated right reaction
its cruhsing dcteat at the hands of the
mighty people in the last election. There is
reason to believe that the bundle of the
alleged ballot papers was not comingfrom
a proper custody. Therefore I waut (o
know whether it was proper 0.4 Lhe part

APRIL 1, 1971

President’s Address (M) 212

of the Jeader of one of the Opposition
parties. Mr. Vajpayee, to refer in this House
to those papers which were not coming
from - the proper custody.

A cry has been raised to dispel——

MR. CHAIRMAN : The hon. Member‘s
time is up.

SHRI GOTKHINDE : I would conclude

with the last two items. Some Statistics
have been referred to. I always draw a
similarity between statistics and bikini

suits. A bikini suit is describzd as this :

whalt it reveals is inleresting; but what it
conceals is rather vital. From statistics,
they challenge us by saying that the

Congress has s:cured lessthan 44 per cent
of the votes. May [ state these statistics in
different words ? The Congress has lost
only one out of every five seiats contested.
The Jan Sangh and the Swatantra party, out
of every seven contested seais, have lost
six each. The Syndicate, out of erery 15
seats contested have lost 14, and the SSP,
out of every 30 seats contested, have lost
29. This is the magnitude of the defeat
they have suffered at the hands of the
valiant Indian people,

Lastly, in the changed circumstances,
we have become not only Congress represen-
tatives but the represen.w tives of the people,
and people expect that the political atfairs
at the Centre be freed from the hands of
the Rajas and Maiharajas, and the economic
policy atths Centre be freed from the in-
fluence of big business- houses.

1 would say one word regarding the
judiciary. It has been said of law that her
scat is the bosom of the God, and her
voice, the harmony of the world. Likewise,
the judiciary has been considered to be
one of the essential fundamental pillars
of our Constitution. A cry has been
raised by using the so-called words,
““committed judiciary.”” 1 may mention
here that nothing should be said in this
House so that the people may thank other-
wise, we should not project a picture
before the  people at large that the
various wings of the State are at
loggerheads.



23 President’s Address (M) CHAITRA 11, 1893 (SAKA) President's Address M) 214

Finally, a elosed-eye figure symbolises
tho judiciary in th: sense that it will
perform the duties of that office without
fear or favour, affcction or illwill; but at
the same time, the people of this nation
rightly expect that the judiciary must not
close its eyes to the changed political reali-
ties obtaining in the state.

ot geat wra g (3g7rg) ¢ weETy
"RT F wvaT 7T AW § 7 owed
% 59 gEAIAd gred § a3 F7 JTIT
fgar 1+ weafa & afwntw v S
YRIAIT T 6T AW gAT B, HIAH
angT 3 & fae @zt gom g g
&W FY AT A wAaeA 1 fAww &1 2
a7 1942 F g sw ifzar sida a7
F1 gAATE ZAT 9T, TR A a7d 30w
AfFa ¥ frza 30 F WY UgwAsy
FAQT F1 7T 1T ATT T B0 q gz
gat 3, A aad (A0 qw & I ¥
fadza sear 9ig41 § s 3ad 93 gura-
1% AT A& GIRA AI1 AY 99 AFgAIFA
FAAT ¥ MNF atg oe q37 F 727 A4S
afed &Yv gifea S04, 3q7 93 g
fent f& see oa are stwY gfaer st
¥ A W quaAT ;MY AWM 15 A
gz ATYAST &1 A0, FHT M7 qfe
siAgr & fao aargaT w1 JFar asqly
&< foqr war ar wfss ag &7 3 B
aar L FaF N o w91 Y S
FOT Y WH FHT S 2 ¥AAR
T OF AT TT0 AT °r Wi IT T
T gan qr AR AT g ivifaat & Ay
fawae wradftfa a@var ar1 wq w9
QWISHATE FI 99 AT 47, 97T HF9L Y
qrEf fifzr & 9T A FIETNT AEE
qATA4IE AN FAT AEX T O g a4
Igrrafaal & Fa ¥ 98 g0 Ugo Yo
YREHT 3 4 & e Nar &A7 Ay gw
famiw =% qdd 1« @ g Ko o fay
W g g &Y TR 65 wiedr fawews

frdtdz ¥ 9 oy gafy ga¥ ax
aadaz wrsAfd # g w4 g
sfinAr gfeger afey 1Y gAv g QA
GUIT4IEY F20 F2Y-—0F DT gd F1
qATT 74 & fan @ ggor §5 W@
TedgTo—faqy f5 sq41 Fr fasag
T | GF FATT g1 & JINeq (19 a§
Fgr o 2 7 &fws add ¥ 3w
sivar w8, ¥ gwaAr § 4 A gy Ay
gy W AT Y vE 81 uirma A X
15 g ar vF afar ¢ & gy 2 @
wifad, N7 sqar @ar mfzaraar &
gz favea £ [Rar qr fx 2radr ghaa
aret ¥ Acy KA qidt qr Iy osdr

IFHIEFITT BT g 1T BAT 3 4

awmfa afzn, @A am TR ag
FeAt 2 v gz dm A wr 3w &0 FAw
WO A § oadrafes gfmr ¥ gew
qg wEEAT WY 17 Jar go F faediy
az #3r & 5 agd #) a1y W aral w6
fanfas 1 wzvt &t ufmfadia &1
aldf & ag AT a1 WA 39 §59 Ay
wifsmaE av fasar a1 g g, @ran
17 FNET A WA FAd s )
afz gw A 3T qqT &1 FARTAOT FIF
FsT Ay agd W s wfafadsy § 9%
faer a7 &fafadra, ardfen A &fafq.
For, T et &y dfafeds, Sawy
ggral &1 avw ¥ oy 3few AT AN ay
¢ fr garsardl aw 1 A4 w1 AaEr
F7% WY mAl & frwrw FY A% g7 TN
eqr fearaar 21 Wt gaTE AAY AT
a3 greEEy § 1 gWA qqA gTA FTAW
fear 8,300 g2y ¥ T T §
¥fra & gETA qA% A QX QN AT §
gz gt Q&Y 953  qafs ew} @93
¥ wqar @ | g @wIA ¥ T WA
¥ qga ard whiad g—&w F wifkal
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[« gewt T

gt §, 220 Y agH ad @ a4
BRI T St § Afew e &1 agd
qUAT O Y JT AT §) WA A
stfat Y & zafaw ol qad oz |v-
8 Al F gFF AT 9341 | oWy
oY a2 9% wgT gray &, I osfufed-
feq ¥zwg &, SON 99 a% g9 aWmFAS
w4S AE X qF a% gUIW gg M Afre.
feq fan § ag 39 N A FT 011 gH
afeearfen fan & ak ohasgizg oafE
gart Afaes & v ¢ @6 3a% .
gz gury o1 ogfafardfer mzaw ¢ wife
gifag @17 N gak fet 917 ara faw
2 SES T FTATAC |

ot gram  (feawam) o Aunf
&g, we T F ABOAIGM 97 WY @or-
T FT W TT WIA T AT 39F 3
T 49 § S} APA g3 I@H nF agatwd
fana gara w1 a1 # AT g fgwsgey
gafrwggaag dtaz s qaAr &
2 F o f AT wrAr g W fw gy
F v T afr P & A A
FATE azfAaT w1 A q ¥ % (A0 a9-
¢ §T4 F1 a9 3AM fagT 40f T FW
@) geeg FRT A 1 ot7 IAd AR A
AN ag ox wwem 4 5 [9F @0 &
FHi g H qu ¥ a2 f@n & IAF W9
atal & st &1 g 3—7g oF ad
o § a@ § afex @ AT ¥ wEA
sifgn (s A foltw At &0 fax A &
L

& guwal g & % gasd sfaow
=t 91T gTa afenifedl €1 9 Faar g
fp ag N WEE A § YA F A
W g & DU AN NT T ] 47 W@
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#, wfyey § 1@ guerr w10 %
WA @ g9 F g agw Ard
oifzal & zq @17 #1 feadxy drer & AR
7z 3o &Y & fis st q @AY ¥ Fear ar
oqF 78 frar aX e ¥ @z Fear
Ghrvamei gz 2 fs ot 3w ¥ g
Tohafa & a1 9 wfed qvd Ani A 5w
sfemadt aml & wa ot faww 79
& 97 91 ¥ AT AT uw Er e
AT | I Tay fr afy w397 W1 WA
39 T farE W 2 A 42 79 §F fan
g a?fE gaau N nad 7 oA
awa ¢ N7 afz dz i A w1 omm gy
QAEAT & 1 39 $1 412 23 F TF 1 afz
Qlc & YET 3 M 1T g9 37 ) 37 2T
fragar fr 72 a4 anfiv Gaeg g
format fe Avere 1 gmar &

4 virafy 3 afpmam & 3 A
w1 T arar § |

HYFIT &1 aferd §42C A A3TE-
frem ofs wfaad #3137 59 &1 gwaE
AN 8 qz vrIw % for ow ady gwer
g ma @l ghag N emar g s gwrv
gt Afasd g gy A W@
au3 W oA ¥ A Gwa 98 s@ 8,
AT 7% 39 qF fa=are &7 g B 0w
® FET O LA N gw F g A
wwaifeal & ooy Afay A "9 ax
937 gHA Hg #v gAaw faq gH
NEATH FI9 IS B

gurf 7T, § daToF fraz A
A ar | vzl A ¥ a9y sbpneg #
%7 37 WAl T AT A fewmar g e
g o cqra 9o 24 @1 & ar F&r
srar§ 1 o W ogEear g, 9FW W
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gueqr g A1 fadasr & guEAr g | I3
@O greAd § KA ais @ eFqaar
F T ¥ ZIAT AAT AT W@T g | offaet @I
FT ard & fx ardr £ waear ¥ gd AT
at Wi g ASl &L GH & | WA A F
¥4 TF g wiFAgr wfag e z@
g d wiz g szt fF =i &1 §F #7
qiFT ITFET T & | H ATTRT HIT SA]T
AHT T AY g AIAR 34T § ST A
31 g & 6 w9t 9% fasa & ded
&1 97397 faa adar |

SHRI EBRAHIM SULAMAN SAIT
(Kozhikodc) : Mr. Chairman, Sir, I am
thankful to you for giving me an opportu-
nity to speak on the Motion of Thanks to
the President for his address to the Parli-
ament. I associate myself with this Motion
of Thanks and agree with the President
when he says with refcrence to the recent
mid-term poll to Parliament that ‘‘the peopie
have made their choice. They have asserted
their sovereignty through the ballot box.”
No doubt, Prime Minister Shrimati Indira
Gandhi has been gixen a very massive and
dazziing mandate by the people tor the
implementatlon progicssive and radical refo-
rms through constitutional methods, which
will go a long way to belter the condition
of the down-trodden, solve lhe problem
of unemployment and thus remove poverly
and suffering. The recent mid-term poll has
been a clear verdict against all forces of
reaction and anarchy who were out to
destroy democracy and also the eherished
communal harmony in our great and ancient
country. It is a matter of great satisfaction
that it has been clearly demonsirated by
the recent mid-tcrmi poll that democracy and
secularism have deep roots in our country.
Therefore it is that all those who have no
faith in democratic and peaceful change to
socialism have been crushed and that great
author of the theory of Indianisation also
met his Waterloo at the capital of India at
the hands of the common man.

Now the people have done thir job and
the responsibility reverts to those who are in
power.

The President has very clearly pointed
this out saying :—

‘“now we have to address ourselves
afresh to evolving perspectives. poli-
cies and practices even more closely
and concretly related to the needs
of our people and our time.”

I may be permitted (o point out there
that if the problems facing the common
man and the toiiing mosses are not attended
toand are not solved in a reasonable
period of ttme with determination, courage
and sincerity and if the crores and crores
of labourers, small farmers, toiling masses
and working classes are not provided with
jobs, shelter and equal opportunities and

if the economic disparities and social
injustice is not eradicated, it will have
repercussions much greater than the results

of the recent mid-term poll.

In this connection [ have to point out
that the upper strata of society have got
their duties and obligations also. It is those
who are at the top that should come forward
to make sacrifices of their extra comfort
and luxuries, of their hoarded wealth and
concentrated properties, to improve the
condition of the poor who are at a lower
level. This will lead to bridging the
gulf between the haves and the have-
nots.

In this connection I would make mention
of the ministers of the Government also
who must lead a simple life and live in
decent little bungalows instead of castles
with acres and acres of lawns. Let us adopt
high thinking and simple living, as our
principle I feel that there is no justificarion
for great luxury and meaximum comfort
on the part of a few when crores in
our poor country have no shelier nor full
meal a day.

While speaking about poverty and
unemployment we have to give particular
attention and the great and acute problem
of educated unemployed. The President in
this regard has only said this much in his
address :(—

“The problem of the educated unem-
ployed will reccive special atten-
tion.”
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I am sorry, nothing has been suggested
how it will receive the attention of the
Government and in what way, and is this
that is important.

I need not point out here that when
the Congress has promised 5 lakhs of jobs
every ycar, the increase in the number of
educated uncmployed is 50 lakhs a year,
T hope, the Government will come forward
with concrete suggestions in the next budget
that will be pres:nted in May  this
year,

While referring to the problem of the
unemployed 1 have to point out that it is
in Kerala that the problem of the educated
unemployed is most acutc. Thercfore
Kcrala has to be given special attention,
The solution of this problem will be indus-
trialisation, preductivity and more and
more employment opportunites to young-
man in Kerala.

emphasize that almost all
having steel plant

1 have to
States in the South are
but Kerala has none. Even theiron ote
deposits have not been properly explored
in the district of Calicut. The fishing indu-
stry, with great poteutialitics of deveiop-
ment earning crores and crores of rupees
of forcign exchange is not receiving proper
encouragement  but  suffers from serious
handicaps. The full-fledged ship-building
yard promised years back still remains a
dream. I hope, Kerala will, therefore, at
least now rcceive attention by the Central
Government.

Herc I would like also to emphasize
that there has been discrimination in the
matter of employment and job opportunity,
particularly by the Central Government and
public sector industries, against the mino-
rities, particularly the Muslims. The Mus-
lims are about 15 per cent in the country,
but in the Central Government services,
be it administrative foreign service, military
or police, they are not even 2 or3 per
cent. This is the information I have got
and if the Government has any figures I
will only be happy to correct myself, This
discrimination, whether it is against those

who belive in a certain religious order, or
who come from a certain region or specak
a certain language should go and all
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should have ecqual opportunities, without
projccts against particular community.

Last but not the lcast, the most serious
serious problem the country has been facing
right from the time of independence is the
recurring communal riots. These communal
riots have neither been dealt with sufficient
courage and determination nor thay have
been trcated as a national problem. I am
happy that the President has referred to
this problem in his Address and has rightly
said 1 —

““The persistence of communal tension
in some parts of the country and
the occasiona! flaring up of violence
constitute a threat to our secularism

and democracy and to the basic
values of civilised life which we
cherish. The Government are deter-
mined to overcome this danger.
This problem needs 10 be treated as
national task ro ensure national
survival.”

This is what the President has said, I
hope, the Government will take serious
note of the same and will deal with
communal riots as a national prolem and
will take wvery strong action against those
who crcate an atmospherc of hatred between
different communities and try to liquidate
the culture and traditions of other
communities.

In this connection I would like to draw
the attention to the harassment of the
Muslim minority in Aligarh, Moradabad,
Pilibhit and other places during and after
the recent Mid-term poll to the Parliament.

At Moradibad hordes of innocen!s were
taken to  jails. Breaking into their
houses during curfew hours, they were

taken to the police statioa and their limbs
and legs were broken by the cruel assault
on them by the police. I am told, ninz
pesple were killed, and five of them were
Muslims, 900 were arrested, 800 of them
are Muslims. Thus a reign of terror was
unleashed. I would demand that when a
commission of inquiry has been appointed
for Aligarh disturbances, this commission
should also be geiven authorily to inquire
about the harrasment and the Muslims at
Moradabad also.
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In conclusion, T only wish justice and
fairplay to all establishment of communal
harmony, cqual opportunity to everybody
and early establishment of democratic
socialisam,

i} g®o o e (FrT): Tegafy
@ F UFa ¥ gew A agd @ qEEArl
o1 fam § Afer 9% ao9w 7 @A W
2fE ga W nFagy af amea W18,
9% f9% AT & 1 WU TUTW F1INT 4)
AAEGT I q7F 8 | U wFGE HIT A
47T ag ¢ B 1947 § 919 aifem 7w
qifFeAF & YA 497 F4T H I T FT
AFTCF AR 7 AR L WY qd
T A JAAT § AFZAT ATAWT § HA
¥ awra A F arg 4 oFAr a7 agT
fear av otv fgigramm & a9 g7es w7
3g 37T A, 37 afami & ande
| Fgt F A ¥ Ty I3AE W qAA
uANIe T gWere fwar 9v i 1947 ¥
TUTAT 4% AATAT 97 9q FIJ=ar =1, AL
TATH HT AT 40 1 ATFT q7 § AR
WA qrE @AY, w3 & A7 faelr &
AFre 1 aawar T& (FaraT ¥ & gar
wgaa 1w & Tr far gedis g Eur
gifant & att gw & swgar Fravr wos
| AT AT, TW GOH F HY AGAT g1
AT T, TfFEET F wAH F AR T
QUETE 7 F@ T SITAX WA F A
79q s gran fFar ar, A oagA
gz a% gH AT FT Y'E T@AT 9T 8 )
FeAT HT N wA7F fgrpema & W
AT uT 4 Ty ITAT WIT TG wiEql €
gfrarz qe gar ar ) AfeT gud AT f%
fog a1da ¥ agewar® gur oW arlw
& gRrdY ferma N wegfer w1 @R A
§UT | gN ag R@ FT IgT AFAG AT
R fr frgd dag Fw@ ¥ 0 ¥ AW IR
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& oid | §, vF qre A 99 foymge ¥
HATETAT §AEaTa A gu § 1 forg gy
FYFA1IA 7 FIONT F AW & "y fomw
aegT a1 1953 ¥ 37 frowATe ¥ @
T qar M waw® qvw @ 0§ 39
AT T, IT TEA KA T A Gow
& moelt awrE qor 99 &7 WYwr g frmr
¥\ o wEgE F faenw ag gewr sy
war 4r {F SR Al F wvd arar
F1 8, fergrama & ang gy &< Y Fifar
g I fred ¥ am 9w s
TaiAa AT % 37 Frary weare & aynd
AT F7 AGAT FTE G0 K77 T A&7 7T
ST |7, A TR ATE GW 7 F7 A
ag fagr T | IWF TE,.....

oft Y SpERM - JT ATLE ;IE ATET R
Trezafgsit & afwwmm o geg A @
2 ar redie & A a7?

sft g@o go W # v A frzrad
A U X7 A owgAr ww frad
ifwy | amk fea A o § A1 @
HFATE |

gumfa wgtzg . FE AT ATE
QIET AN & | WAL 7 3G 7 aif|y,
39T i F difeer

ot mwo wo wetw: & Sr@ wAgeAr A1
formma & sfawms agl F7ar g |

wag w1 a4 daafragw st afeaga
H41 (st Tw wgyy) wm FEA R f&
FTAZAT FTARIT ALY gL M7 T g
gt o dF audew ¥ A ag?

&Y Q@ Qo @MW @ TWFT GFT A
Rqqgm 0% sl & 31 9O W
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1+t qae go mwlw)

wrg wEy § 5w s“-rma*n g &
dt ag yE mmawed § | # 97 SR
g & fav g g 7 frw av & wmon-
I gAE T arf g1gg my wWi A
A gq g% & 9% a7 AT A WA
¢ B azi mraren damra w0 go § )
@ qi it w3 gA O Al A T4
WIGEAT 9T WAl AT &1 4 1962 F g
a7 T\ AggEN AAF 4| 1957 ¥ T
FT ¥ g 1A A5 AqAl A Fq F 3%
74 at7 Wiy SAQIATT &I v A L

sftoaR AP TWF AL H A
FITAT T | AT 97 T AT ) aE T
Efeag wodfie ¥ foegrait § AR
®FgA FOTE LA AL TWH AL H
TR WA T AT 7

SHRI S. A, SHAMIM : 1 am not here
to defend Steikh Abdullah. 1 am defending
democracy of India; 1 am defeading the
Constitution of India. If the Constitution
has given him a right, who are to say
whether he believes in this or that 7 Under
the Representa:ion of People’s Act, he has
to fulfil eertain  conditions.  If he fulfils
them, then you have no business to ask
what he has in mind, The DMK leaders
who are {lirting with the ra'ing pariy today
also used to burn the cupics of the Consti-
tution, Why not make such an experiment
in Kashmir ? 1f you give chance (0 the
people of Kashmir to Sheikh Abdullah, 1 am
sure, he is going to cooperate and partici-

pate in (he democratic life of the
couniry,
SHR! RAJ BAUADUR : The DMK

party has long sincs changed ils constitution
and is now record to none in its devotion

to the unity and integrity of the
country,
SHRI S.A. SHAMIM : Yougive one

chance to Sheikh Abdullah to prove this,
He has a right as any iIndian or anybody
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else to contest clection. He would have been
in the Parliament today. This question
could have been directed to him, 1tis in
the interest of Indian democracy -+

SHRI RAJ BAHADUR : On a point of
order, Sir. Is it really relevant to  discuss
loyalties of individuals ? (Inrerruptions)

Let us know whether Sheikh Abdullah
is prepared to accept  the citizenship of
India.
18 hrs.

SHRI S.A, SHAMIM : 1 am not discu-
ssing an individual.

gawfa wgw@: wEdRd @3Fg SO
45 ) A ferfe qra &g a ¥ aur e g
WA &0 A G, AW 3T [ AW A A1
Tl qn, 9 AT AW A1 W oA %9,
A Ag g &1 9rAT g0 qIgEAr §
aafgama fasrosar § g0 a7 < Al @)
femem gv W %0 wazT a8 § 1 Wt
ZIZH & gt AT )

ofi qae qo e, 3w my A § WA
az & % mew & oF feelt B—mdie §—
wegfeag ;f*‘“f g rmarc g @] s ad
frr war & 1 & araar g 5 wreqT qow
T UE fgmr Al qur A, 4 U
agiy? arid § qradl |« ¥ awarg e ag
g A qiF Ark gfzar &

W S g N AT gE § AEATE

WY Qo Qo WwAA: AT 7T FHIIAT
F1zazdd o wiw gfear wwa §, &
agiw 1 § 5 99 o7 £ g7 0w fonea
# wegfraa g, @ foe wrwfic § weghas
Faf Ag & W § hw g
woedl & faq oF uze wiwrg, @
I am demanding this right for every
individual belonging to this country.
a7z ara gar few g1 41 @ g wufead
qifeeqin & fag, @ fHe g8 T oo
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g e gq@ B aifgr e @ qew @
o% feed & At AR & dmv
A1gAT § qgonfew ¥ qEAT g {5 s
eI ¥ SgredAr 1 vEr &, @ wdf &
FX IS T AASAE 417 7 F ArgAy
F1 TgASTR FvAr F1fge 1w gy e
oy qo F qrat FE F v Aqwar
ATE B, WT gH FTEHI F AT AR
TAXY WA FVAT ATEA g, A1 I &1 0F
frgeg ? fr gwapr 9 gueamn A
g ¥ af qaqfyza ¥ aawd
Hfor 73

SHRI M M JOSIPH (Pecrmade) Mr
Chairman, Sir, I am ety glad to note
that Tion ble President in his speech has
said that his Goveinment propose to extend
the new technology in agriculture to dry-far-
ming (o new c1ops and to new arcay which
hive not been covered so fas, Research and
oxtenson programmes for a  faster growth
in the output of fibres and o1l sceds which
are ariicles of mass consumption will be
itensified  Well and good But Sir, |
regret to note that no mention is mide
about the plantation crops such as rubber,
cardamom, pepper coffee, tea, coconut,
etc Derala holds almost complete monopoly
1n the sphere of rubber production 1n the
country Out of a totall all-India production
of rubber, Kerala produces more than 850/
of it The rubber plantations also employ
a large labour force of approximately one
and a half lakh persons Understanding
that this cultivation has got a bright future
the small farme-s have converted therr
small holdings mto rubber plantations The
yield per acre especially 1n small estates are
very low when compared to the yields m
Malaya, Ceylon, Indonesia and other rubber
growing countries This 13 due to the
unscienttfic manner 1n which the estates are
managed and lack of resources at the
disposal of these estate owners India 1s the
only country mm the world which 1s a
producer and at the same time an ndustrial

consumer of natural rubber The demamd
for rubber 1s increasing at a very fast rate,
Hence more attention 1s to be taken m the
case of the rubber plantations May I bring
to your kind note a most sympatheic
and pitiable condition of the small estate
owners ? The Government has fixed the
price of natuwial rubber as Rs 520/- per
quntal But the market price 18 only below
Rs 470 - per quintal Then the State Trad-
g Corporation came to the field to buy
the raw rubbcr The small farmers welcomed
1t But the present situation 18 more pitia-
bl. Thete 1s 4 provetb n Mulayalam such
as ‘boat 15 agamn at 1its starting point’—
Tom vcendum  tirunakhare thanne.
The farmers dare getting only a price
less than Rs 470/~ per quintal even
after the SEC has staretd its operations
Hence | request that immediate steps should
be taken by thc Government so that the
plantations as well as the farmers may be
protected.

MR Churman, Sir an  equally impor-
tant cash crop 1s cirdamom India produces
about 70 per ceat of world out put of card-
amom out ot which 54 per cent of the
total acrage under the crop in India 1s 1n
my constitutency, Peermade It 1s grown
in high ranges at an altitude varying from
2000 to 5000 feet Cardamom 15 the most
expensive as well as  the most delicious of
the spices which earns an appreciable
amount of foreign exchange But the
development of cardamom has not been
receving adequate attention.

Tea 15 the second most important cash
crop of our State and 1s foremost among
the exports of Kerala Pepper and coffeo
are two other crops of mv State. In short,
the plantation sector, as a whole, faces a
multitude of problems in Kerala Gavern-
ment have to take immediate and adequate
steps to solve those problems

18.05 hrs,

The Lok Sabha then adjourned ul]
Eleven of the Clock on Friday, April 2,
1971/Chastra 12, 1893 (Saka).





